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LEGISLATIVE ASSEMBLY.
Friday, 14th March, 1984.

e———(—

Tho Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

QUESTIONS AND ANSWERS.

RaiLway CONNECTION DETWEEN GAYA AND SHERGHATI..

779. *Ral Hari Prasad Lal: Do the Government propose to call for
opinion on the subject of a paying Railway connection between Gays
(E. I. R.) and Bherghati, with extension to Raniganj (Gaya), from the
persons and bodies mentioned in my previous question, and lay a report
of the opinions so received on the tauble when available?

Mr. 0. D. M. Hindley: The Honourable Membcr is referred to the
answer given by tho Honourable Sir Charles Innes yesterday in reply to his
question No. 756.

Inpiaxy Troors SERVING ABROAD.

780. *Bhaikh Mushir Hosain Kidwai: Will the Government inform the
House as to the number of Indian troops serving abroad, stating the
places they arc garrisoning? *

Mr. B. Burdon: A statement is laid on the table.

Statement showing the numbers of Indian troops employed abroad, and the places
at wh{k they are enrployed.

Persian Gulf . . . . . . 6 British officers,

. 314 Iundian other ranks,
Aden . . . . . 16 Britirh officors.

42 British other ranks,

1,040 Indian ranks.

Malay Btates . 12 British officers.

762 Indian ranks.
Bonth China . . . 12 British officors,

762 Indian ranks.
In addition to the above, there are 183 Indian ranks serving as Consular Guards in
Persia, Afghanistan and Abyssinia.

Indian troops are also employed in Palestine and Irag but, as stated in reply to a
guestion put by another Honourable Member, details of ?lmm cannot he given.

.

FEXPENDITURE INCURRED DURING THE LAST TEN YEARrs ox THE (. I.
DerarT™™ENT, THE EXCISE DEPARTMENT AND THE PUBLICITY
DEPARTMENT.

781. *Rai Harl Prasad Lal: (i) Will the Government be pleased to
lay on the table a statement showing the annual expenditure pver the
maintenance of the (a) C. I. Department, (b) Excise Department and (c)
Publicity Department, during the last 10 years?

(1708 ) A
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(i) If there be a continual incresse in the expenses during the last 5
years, will the Gavémment be pleased to state reasons justifying it?

The Honourable Sir Maloolm Halley: (i) A stutement is laid on the
table The Publicity Department was not in existence 'prior to 1920.
Excise is a Provincial subject aund. there is no Excise Department as such
under the Government of India.

(i) The Honourable Member will see that there has not been a con-
tinuous increase of expenditure.

Statement showing annwal expenditure on
(a) Central quul'f.uec Department,

Year. Re.
191415 . . . ot v . ab8l27,
19156-16 . . H . . . . . . 503,146
1916-17 .o . . Y . . . 5,067,148
1917-18 . . . .. . . . . 686018
1918-19 . . . e . . . 897400
1919-30 . .o . . . v e 4 636,620
1920-21 . . .. . . . Y X f Akt
1921-22 . . . . . . R . 838,607
1922-23 . . . .. . . . . 642,02
1923-24 . . . e . . . bda3520

, () Bureau of Public Information.®
1920-21 . . . . . . 65,377
1921-82 . .. . s . . . . 88,806
1022-28 . . . . . . . . . 160,880
1023-24 . . . . e . . 107,200

that. N. B.—The Bureau was not in existence for the whole finsncial year 1919-20 or prior to
year. )

PercENTAGE OoF C. I. D. EMPLOYEES ENGAGED IN THE DETECTION OF
PoriTicaL CrIMES.

7682. *Ral Harl Prasad Lal: Will the Government be pleased to
statc what percentage, in each year, of C. I. D. employés has been
engaged in the detection of political crimes, with reference to the total
rumerical strength cf the C. 1. Department? '

The Honourable Sir Malcolm Hailey: There i»s no organization under
the Government of India which engages in the investigation of crime, poli-
tical or otherwise. The function of the Bureau of Intelligence, to which
the Honourable Member is perhaps referring, is primarily to collect
information. ‘

Pay, EpucaTioNAL QUALIFICATIONS AND NATURE OF Work, ofr C. 1. D.
IMPLOYEES, ' '

783. *Ral Harl Prasad Lal: Will the Government be pleased to
lay on th- table a statement showing (a) the various grades of services
under ‘the ('. 1. Department, (b) scales of . pay of each grade, (c) the
edueationnl qualifications or stundard of ability required for .cach grade,
and (d) the work and its nature, required from men in each grade?
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The Honourable Sir Malcolm Hailey: There is no C. 1. Department
in the Government of Indis. There is un Intelligence Bureau attached to
the Home Department, the main function of which is to compile informs-
tion as I have said in reply to the previous question. The conditions of
recruitment to, and the work of, the office estdblishment and the scales
.of pay are similar to those obtaining in other attached offices. The officers
are drawn from the Police, Imperial and Provincial. The present Di
is an Army Officer sclected for his special qualifications: his predecessor
was & member of the Indian Civil Bervice.

The Honourable Member will find information as to the cost of the
-establishment at pages 48—49 of the Demands for Grants.

s

Parna UNrversiTy.

784. *Ral Herl Prasad Lal: Have the Government of Indisa made any
grant to the Province of B. and O., (a) for the establishment of the resi-
dential Patna Unnersity, and (b) has any provision been made for it in
the next vear's Budget? (¢) Do Government contemplate any aid for the
provision of higher medical and higher engineering teaching in the pro-
vince than at present?

Mr. M. B. D. Butler: (d) Yes. A non-recurring grant of Rs. 8,00,000
was made in 1912-18 and & recurring grant of Rs. 1,00,000 in 1913-14, which
terminated with the separation of provincial finance in the year 1921.

b) and (c). Nou. Since the introduction of the reforms the provision of
funde rests with the Local Government. '

TRANSPORT FaciLiTies IN SoutH Biar AND CHoTA NAGPUR.

785. *Ral Harl Pradad Lal: (a) Are the Government of India aware
‘that the industrial development of Bouth Bihar and Chota Nagpur is
‘hampered owing to want of proper transport facilities? (b) If so, will the
Government be pleased to lay on the table the number and plans of the
-schemes (if any) of Railway projects contemplated under—

(1) State Management (if any),
(2) Company Management (if any),
(8) District Board and Inter-District Board Management (if any),
(4) Road transport,
during the last 5 years?

Mr. 0. D. M. Hindley: (a) The reply is in the negative. The indus-
trial development of South Bihar and Chota Nagpur is a matter for the
Local Government.

. (b) The only information I can give the Honourable Member relating to
railway projects in the province of Bihar and Orissa is ocontained in the
Railway Board's pamphlet called ** Railways and Tramways projected up
‘to 81t March 1928 '’ a copv of which has been placed in the Library. The
pamphlet is under revision but, if the Honourahle Member desires to have
any further information about any of the projects therein mentioned, he
<an obtain it at the Railway Board's Office. q
A
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ANxTI-DRINK MOVEMENT IN INDIA.

786. *Mr. Gaya Prasad Singh: (¢) With reference to the Resolution
on the ‘‘ Anti-Drink Movement in India '’, passed by the islative
Assembly on the 27th S8eptember 1921 (Assembly Debates, Volume II, Eagb-
1102), will the Ggvernment be pleased to state what steps, it any, have
been taken in this connection?

(b) Have Local Governments been addressed on the subject; and if so,
will,% E}\e Government be pleased to place a copy of their replies on the
table 1

The Honourable Sir Basil Blackett: I refer the Honourable Member
to the replyt given to Mr. B. R. Sinha's question No. 261 of the 11lth
March 1922. The original Resolution recommending that the Assembly's
oxpression of opinion be conveyed to Local Governments was not accepted
bv this House; an amendment to the effect that note should be tuken of the
faot that the Assembly was in sympathy with the temperance movement
in India was adopted in its place. The Local Govermnents were, therefore,
not addressed in the matter.

SETTLEMENT oF FINaNCIAL EXPEXDITURE IN DISPUTE BETWEEN THR
HoMe aAND INDIAN GOVERNMENTS.

787. *Khan Bahadur Sarfaraz Hussain Khan: With reference to
guestion No. 1 put by Bir Purshotamdas Thakurdas on lst February 1924,
and the reply of Sir Basil Blackett, will the Government be pleased to
state :

(a) By what time the items of financial expenditure in- dispute
between the Government of Indin nnd His Majesty’s Govern-
ment will be settled?

(b) The total amount that is in dispute?

(c) Whether the decision when arrived at will be communicated to-
this House by way of information, or whether the House will
ever be given an opportunity of discussing the question?

The Honourable Sir Basil Blackett: (¢) The Government of India are
not in a position to say when the various items will be settled.

(b) The amounts so far as known are given against the various items.
In regard to item (8) a further payment of £250,000 will probably have to

be made by India, and provision for this payment has been made in the
Budget for 1924.25." :

(c) The Government will give as full information as possible to the
House.

Khan Bahadur qm-m Hussain Khan: Am I to understand that this
House will not be given an opportunity to discuss the matter?

- The Honourable Sir Basil Blackett: I made no such statement.

ALLowaNCEE DrAwN BY OFFICERS OF THE IMPERIAL BERVICES.

7688. *Mr. Gaya Prasad Singh: (a) Will the Government be pleased to
give a full list of the various kinds of allowances granted to members of the
Imperial Services showing the basis on which the amount of each of such
alldwances is calculated?

t Vide p. 2068 of L. A. Debates, Vol II.
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'(b) Will the Government be pleased to furnish a statement showing

what percentage of officers in the imperial services draw allowances

amounting to 50 per cent. of their substantive salary, and what percent-

age draw allowances amounting to 75 per cent. or more of their substan-
tive salaries?

The Honourable Sir Malcolm Hailey: To furnish the information
required by the Honourable Member it would be necessary to refer to Local
Governments ns they control these local allowances. The Government
of India do not propose to take this action in view of the time and labour
invoived, which would not be justified.

As regards part (b) of the question, I may say that, so far as officers
serving under the Central Government sre concerned, none draw allow-
ances on the scale suggested by the Honourable Member.

Pay AND ALLOWANCES OF CHAPLAINS RECRUITED IN INDIA.

780. *Mr. Gaya Prasad 8ingh: Will the Government be pleased to state
why overseas pay, exchange compensation and other local allowances are
given to officers in the ecclesiastical department who were recruited in
India and were domiciled in Indin as agents or servants of missionary
-gocieties before t.hey joined the ecclesiastical department?

Mr. M. 8. D. Butler: No overseas pay or exchange compensation allow-
ance is granted to chaplaing on the Indian Ecclesiastical Establishment.
A small number of chaplsing stationed in the presidency towns of Caleutta,
Madras and Bombay and at certain other stations get house-rent allowances
or rent-free quarters on account of the high cost of living.

INqQuiRY INTO THE WORKING OF THE PRESENT CONSTITUTION,

700. t{8ardar V. N. Mutalik: (a) In view of the pronouncement of the
Right Honourable the Becretary of State in the Parliament and of the
Honourable the Home Member in this House, will Government be pleased
to state when the inquiry into the working of the Reforms Act will be
undertaken ?

(b) Whether the inquiry will be an open inquiry?

(c) Whether non-.official Members will be nominated on the Inquiry
Committee, including the representatives of all interests?

The Honourable 8ir Maloolm Halley: As regards the nature of the
inquiry into the working of the present constitution, 1 can say no more at
present than in the statements which I made on the 8th and 18th February
1624, in this House. We shall consult Local Governments but, except that
we intend that our investigation shall be a serious attempt to assess the
oauser and to examine the remedies necessary, I cannot at the moment, spy
what further steps we shall take. It is proposed that the inquiry shall be
begun with as little delay as possible.

8ir Oampbell Rhodes: A supplententarv question, Sir. Will the Gov-
-ernment consider the advisability of associating with themselvos in the
inquiry one or two of those Members of the House who have had some
experience of the working of the reforms during the last three years?

The Honourable Bir Malcolm Hailey: As I said I cannot give a deffnite
answer on this subject at present, but we have that suggestion under cons
sideration.
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L]
CONSTRUCTION OF THE MIRAJ-Panpuarpur, KUDOHI-BAGALKOT AND
LoNAND-PANDHARPUR LINES. :

701. *Bardar V. N. Mutalik: (o) Will the Government be pleased to
state when the construction of the following lines will be taken in hand;

(b) and what stage the consideration of the construction has reached:

1. Miraj-Pandharpur line.
2. Kudchi-Bagalkot.
8. Lonand-Pandbarpur?

Mr. 0. D. M. Hindley: (a) Government are not at present in & posi-
tion to say when the construction of the lines referred to will be taken in
hand.

(b) (1 and B8). Government are awaiting the revised estimatea for the
construction of these lines from the Barsi Light Railway Company.

(2) The econstruction estimate of the Kudohi-Bagalkot Railway was
recently revised, the junction with the Madras and Southern Mahratta Rail-
way being placed at Raibag instead of at Kudchi or Chinchli as originally
proposed, The project does mot at present promise an adequate return on

its capital cost and its further consideration has been deferred.
’

WITIDRAWAL OF THE EXEMPTION UNDER THE ARMS ACT FROM THE
BrcoNp AND THIRD Crass SARDARS oF THE DEOCAX.

702. *Sardar V. N. Mutallkk: Will Government be pleased to state:
(s) The reasong for withdrawing the exemption enjoyed by the
Second and Third - Class Sardars of the Deccan under the

Indian Arms Act, in the new rules under the Act?

(b) How long the order enjoved this right and privilege or exemp-
tion?

(c) Whether it is not a fact that when the British Government was
establithed in the Decoan, Govemnment distinctly gave
an undertaking that the rights and the privileges, enjoyed
by the aristocracy, i.e., the Sardars, would be continued with-
out any interference?

(d) Whether it is a fact that this is the only recognised class of
aristocracy from which the exemption is ‘withdrawn?

(¢) Will Government be pleased to place on the table the corre-

" spondence on this point between this Government and the
Government of Bombay?

(f) Will Government be pleased to state any cases where the exemp-
tion was misused?

(9) Are Government nware that there is a very strong feeling of
dissutisfaction at the withdrawal of exemption, amongst the
Sardars, and the withdrawal is considered as a blow to their

_ prestige? : .

(k) Will Government be pleased to state if they intend to recon-

' sider their decision? :

The Honourable Sir Malcolm Hallsy: (), (b), (c) and (d). The privi.
lege® of life exemption enjoyed by the Second.and Third Class Sardars of
the Deccan under the rules of 1920 has not been withdrawn, but, as ex-
plained in paragraph 8 of the Home Department Resolution No. F.-829,
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dated the 8rd November 1923, certain entries have now been removed from
the Schedule of personal exemptions attached to the Indian Arms Rules,
1924 and provision has been made for the grant to the persons concerned
of life licences free of all fees. :

(¢) The Government of India do not consider this to be necessary.

(f) The Government of India have no information.

(9) The Government of India received memorials to this effect in 1919.

(k) No.

New Pgexsiov Rures.

798. *Sardar V. N. Mutalik: \Vill the Government be pleased to state
when the new pension rules will 'be ready and published? .

The Honourable Bir Baall Blackett: The rules are now under the con-
gideration of the Secretary of Stute, and I am afraid it is not possible to
say exactly when they will be published.

COMPLAINTR OF THE INCOME-TAX ASBESSEER OF AMRITEAR.

704. *Lala Duni Ohand: (a) Will the Government be pleased to state
it there have been persistently and continuously ecomplaints on the part
of the assessees of Amritsar against the unjust and indiscriminate assess-
ment of the income-tex?

(b) Will the Government be pleased to-state the number of appeals
filed by the assessees of Amritsar against the assessment during the years
1920-21, 1921-22 and 1922-287

The Honourable Sir Basil Blackett: (a) The Government have mnot
received any such complaints recently. The Member, Board of Inland
levenuve, visited Amritsar in April 1928, in connection with com-
plsints made in the previous yesr, and no complaints huve been received
subsequently. )

(b) 208 appeals were filed during the year 1922.23, but the Govern-
ment have nou information regarding 1920-21 and 1921-22.

IncoME-TAx AssrssSMENT OF LarA CHAJU MALL OF AMRITSAR.

795. *Lala Duni Ohand: Is it a fact that one I.ala Chaju Mall of
Amritsar refused to pay the sum of Rs. 80,000, on account of the income-
tax asscesment, and the authorities had to resort to forcible recovery, and
later on this umount was refunded to him, and, if so, have the Government
done anything to compensate him for the wrong done to him, and to re-
primand the Income-tax Officer for his high-handed saction?

. The Honourable Sir Basil Blackett: Thc¢ Government have no informas
tion on the subject. They have called for it. .

ALLEGED INCOMPETENCY OF THE INCOME-TAX STAFF AT AMKITBAR.

706. *Lala Duni Ohand: Is it a fact that the staff of the Income-tax
Department at Amritsar is not at all acquainted with the svatem of Book-
keoping in vogue there, and that the Commissioner of Income-tax, Punjab,
admitted the incompetenocy of the staff in this respect?

'The Honourable Bir Basil Blackett: The Government have no forma-
tion on the subject. They have called for it.
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AFPLIOATIONS FoR FRESH ASSESSMENT TO INCOME-TAX FROM THB Resi-
DENTS OF AMRITSAR.

797. *Lala Duni Ohand: Will the Government be pleased to state if
it is a fact that a number of applications for fresh assessment under sec-
tion 27 of the Income-tax Act submitted to the I.T.O., Amritear, were
found missing, and, if so, will the Government be pleased to state the
number of the complaints reccived with regard to them?

The Honourable Sir Basil Blackett: 'The Government have no informna-
tion on the subject. They have called for it.

AIPRALS AGAINST THE ORDERS OF TOE INCOME-TAX OFFICER, AMRITSAR.

798. *Lala Duni Ohand: (¢) Is it a fact that in a large number of
cases the Income-tax Officer, Amritsar, took an unusuvally long time in
furnishing the copies of his orders, and the appellate authority refused to
allow the time so taken, and dismissed the appeals as barred by time?

(b) Will the Governinent be plensed to 8'ate the amount of income-tax
refunded during the years 1920-21 and 1921-22 as a result of the appeals
having been accepted, and was the action of the Income-tax Officer in the
matter of unduly and unreasonably sssessing the people disapproved of in
some tangible way?

(c) Is it a fact that the appeals filed in the court of the Assistant Com-
missioner in June 1928 concerning the asscssment of 1922-23 have not been
yet heard, and, if so, do the Government propose to deprecate this un-
usunl delay?

(d) Are the Government aware that the assessces of Amnritsar have to
vome to Ambala, a distance of about 160 miles, to file their appeals before
the Assistant Commissioner and arc put to much inconvenience and
trouble, and do the Government propose to take any steps to relieva
them of this trouble and inconvenience?

The Honourable Sir Basil Blackett: (2) The Hounourable Memnber has
not stated to what Income-tax Officer he refers. Prosumably he refers io
the Income-tax Officer, Amritsar. The Government have no information on
the subject. If the facts are ns stated, the proper course was for the
assessees, if they were dissatisfied with the decisions of the Agsistant Com-
imissioner, to move the Commissioner to exercise his powers of review,

. (b) The Government have no information on the subject, and do not
consider that any useful pu.rlioae would be scrved by calling for it. They
do not consider that the work of an Income-tax Officcr can be adequately
judged by more mathematical standards in the manner suggested by the
Honourable Member.

(c) The Government have no information on the subjeét‘ They have
called for it.

(d) The Government have no information on the subject. If assessees
are put, to any avoidable inconvenience the Commissioner of Income-
tax will no doubt take steps to remedy matters, if he is approsched on
the subject. '
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ALiacep DaraMaTory REMArxs MapE BY THE INcome-Tax OFFICER
IN His ORDERS AGAINST A NUMBER OF ASSESSEES.

799. *Lala Duni Ohand: Will the Government be pleased to state if
it is a fact that the I. T. O. Amritsar made defamatory remarks in his
orders agsinst a number of nsséssees, and later on had to expunge them ?

The Honourable Sir Basil Blackett: The Government have no informa-
tion on the subject.

PROSECUTION OF AN IxcoMme-Tax OFrFIOER IN' THE PUNJAB.

800. *Lala Duni Ohand: Is it u fact that the Commissioner of Income-
tax, Punjab, asked certain gentlemen not to prosecute a certain income-tax
officer ug such action would bring discredit to his Department?

The Honourable Sir Basil Blackett: 'Ihe Government have no informa-
tion on the subject.

DisuissanL oF ARJAN BINGH.

801. *Mr, Ohaman Lal: (¢) Are the Government aware of the case of
-ove Arjun Singh, clerk, Rawalpindi Post Office, who was dismissed by the
Postmaster, Rawalpindi, on the charge that he brought a false complaint
against the Postmaster of using abusive language against him?

(b) Are the Governinent aware that the matter was inquired into by
the Deputy Postmaster General of Punjab. Will the Government be
pleased to state what was his finding and what order was passed by the
Postmaster General?

The Honourable Mr. A. 0. Ohatterjes: Government have no official
information regarding this case, which has not come up to them on appeal.

Mr. OChaman Lal: May I take this opportunity of thanking the Honour-
wble Member, Mr. Clarke, for having re-instated this man? -

InapEQUACY OoF WanM CLOTHING FOR THE MENIALS oF THE DELHI
G. P. 0.

802. *Mr. Ohaman Lal: (a) Are the Government aware that the post-
men, letterbox peons and packers of the Delhi G. P. O. who have to
perform their official duties commencing from 4 a.M. and 6 a.M. up to
4 p.M. and 9 .M. in winter are inadequately clothed?

(b) Are the Government also uware that other departments give warm
.clothes including a coat to day-time menials and great coats in addition
to those whose duties extend into the night?

c) Are Government aware that want of adequate clothing causes serious

hardships and dissatisfaction among the men who are often handicapped
in performance of their official duties?

(d) Will the Government therefore be pleased to state what steps are
‘proposed to be taken to remove the dissatisfaction created by this inade-
-quacy of clothing?

The Honourable Mr. A. O. Ohatterjee: (¢) Warm clothing is not sup-

-%ied to postmen and meninls stationed at places in the plains wcluding

elhi. Woollen jerseys are however supplied to keep the men warmn during
wwinter,
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(b) Government are not aware of any genersl practice of she kind
except in the police force.

(¢) No complaints of serious bardship or genersl dissatisfaction have
been received from these officials in Delhi.

(d) The present arrangements are the best that can’ be made at a.
roasounble cost.

RENT-FREE QUARTERS FOR THE OPFFICIALS oF THE Dernr Posr
OrricE.

803. *Mr. Ohaman Lal: (a) Are the Government aware thet officials

m the Delhi Post Office have to attend so early as 4 and 5 A.M. in connection

with their official duties but they are not provided with free departmentaF

gl;larters and have to come from very far or pay very hea.vy rents beyond
eir means? .

(by Are the Govermment also aware that the qunrtem in the Delhi
post office compound are occupied by motor contractors’ men, telephone
office, and are used as rest houses for officers visiting the post office on
business for which they are paid travelling and halting expenses?

(c) Do the (Jovernment propose to take such steps as they deem neces-
sary to put an end lo this use of post office bls! and allow rent
frec quarters only to those who are entitled to their legmmntc use ?

Mr. G. R. Olarke: (¢) One mail clerk attends at the Delhi Station at-
4 a.M. Onpe Assistant Pogtipaster, 7 clerks and 6 sorting postnen attend at
the Post Office at 5 a.m.

The sorting postmen get Ke. 5 a month house rent allowance. The Assist-
ant Postmaster and clerks all live within one mile of the Post Oftice. The
mverage rent paid is 15§ per cent. of their salaries.

(b) There are no residential quarters fit for clerks situated on the post
office premises. The motor drivers are making use of the out-houses, as
their presence on the premises is necessary in the interests of the service.
The telephone oftice has heen accommodated in one of the out-houseg as a.
temporary mensure till it is transferred to the new building.

There is no rest house on the post office premises. The old horse con.
tractor's quarters, to which the Honouruble Member probably. refers, have-
been condemned for living purposes owing to their dilapidated condition.

(¢) (1) No objectionable use is made-of any part of the buildings.
(2) No quarters are available for this purpose.

IsapeEQUacy oF PAY oF PosTAL OFPICIALA.

804. *Mr., Chaman Lal: (a) Are the Government aware that there is
serious discontent among postal officiale regarding inadequaoy of gay and’
prospects of non-gazetted officials and menial staft in the post o
u}geret?riml theatment being awarded to officials of the telegraph and uudlt
offices

(b) Will the Government therefore be pieased to state their mmt
for this Snomaly and do, they propose to effect improvements as auggeltad
in resolutions of the all-India Postal Conferences?
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The Honourable Mr. A. O. Ohatierjee: (a) Government have received
represcntations from the All-India (including Burma) Postal and R. M. 8
Union and various Postal Associations urging a revision of the scales of pay
provided for various classes of Postal subordinates.

(b) The Honourable Member's attention is invited to the reply given by
me on the 26th February 1924 to part (@) of Mr. Amar Nath Dutt’s starred
question No. 518.

Dury ALIOWANCES FOR DEPUTY AND ASSISTANT POSTMASTERS.

805. *Mr. Ohaman Lal: (¢) Is the Government aware that no duty
allowance is sanctioned for posts of Asstt. and Deputy Postmasters »ot
holding charge of offices and it is causing a good deal of heart-burning among
Asstt, and Deputy Postmasters of all the post offices in India?

(b) Do the Government propose to remove this very serious grievance by
sanctioning adequate duty allowance fer Asstt. and Deputy Postmasters?

The Honourable Mr. A. O. Chatterjee: (v) Government arc aware that
duty allowances ‘are not granted to Deputy and Assistant Postmasters.
They have no information on the second point.

(b) Government do not consider it necessary to grant duty allowances-
to the officials in question. -

ArpEALS OF PosTAL EMPLOYEES.

8n6. *Mr. Chaman Lal: (¢) Are the Governmeni aware that appeals in
the Postal Department are dealt with in & very summary manner, and’
the reply to appeals is often not more elaborate than ‘* Appeal is rejected’
“D. G. does not see any reason to interferc with the orders passed '
or ‘‘ the orders already passed stand ™ and so on?

(b) Are thc Government aware that replies fail to give satisfaction
to_thie parties concerned who are losing Iaith in the existing appeal pro-
cedure?

(¢) Are the Government prepared to modify the appeal procedure so-
as to include detailed replies to the points of appeal very nearly approach-
Ing judgments in law suits?

The Honourable Mr. A. 0. Ohatterjee: (a) No. The brevity of replies in-
appeal cases does not imply that the appeals arc dealt with summarily, 1
may remind the Honourable Member that with regard to punishment or-
ders it is a strict rule, the observance of which is duly insisted on, that in
every case in which the punishment is dismissal, or any other gevore
penalty, the punishment orders must contain the fasts and history of the
ease, the charges against the accused. a careful examination of the evidence
in support of these charges and of the defence submitted, the motives
which are supposcd to have influenced the accused, and the opinion and
decision on each charge of the officer passing the orders. The replies to-
appeals which are rejected indicate that thev have been rejected on the
grounds on which the punishment appealed against wag inflicted, or in
other words, that the orders of punishment are upheld. I may add that
an official ir always at libertv to inquire the reasons for the rejection of his
appenl if thev should not be apparent. .

(b) and (r). The answer is in the negativy,
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PunisuMeENTs IN THE Posrtar DEPARTMENT.

807. *Mr. Chaman Lal: (o) Is it a fact that there has been an
sbnormal increase of punishments in the Postal Department in the year
1923-1924 as compared with 1921-1922?

(b) If so, will Government please lay on the table a comparative table
showing the increase and give reasons for the same?

The Honourable Mr. A. 0. Ohatterjee: Government are not aware of
any such abnormal ‘increase.

As statistios are not yet available for 1028-1924, it is not possible to give
comparative tables.

Mr. Chaman Lal: Will the Honourable Mamber give the comparative
tables when the statistics are reccived?

The Honourable Mr. A. O. Chatterjee: They will probubly appear in the
Annusl Report.

INORBASE oF WoRKE IN THE DELHI Post OFFICE.

808. *Mr. Chaman Lal: Are the Governmnent aware that the work in
the Delhi Post Office has outgrown the capacity of the building and the
wanctioned staff and part of the leave reserve is being emph)ygg to carry
on regular work in addition to thé sanctioned staff? Do the Government
-see their way to strengthen the staff and give hetter service to the capital
town of India and will the Government kindly state how the inadequacy
of the building is proposed to be remedied?

The Honourable Mr. A. 0. Chatterjee: The accommodation in the Delhi
head post office building is inadequate and the question of making additions
.and alterations to it is receivi consideration of the Director General.
‘The office is not understaffed, ufid the leave rescrve is being employed for
the purpose for which it is provided.

Loss oN TRE WORKING oF THE RriNrForckp ConNoreTE FacTory, Dxrml.

800, *Mr. Ohaman Lal: Is it a fact thot the Government sustained
8 loss of about Rs. 80,000 (Eighty thousand) on the working. of the
reinforced concrete factory, under the Public Works Department, Delhi?
What were the circumstances of this case, and how was this loss dis-
posed of? Were any officers of the Government responsible? What steps

were taken against them?
"

The Honourable Mr. A. 0. Ohatterjee: There was what is called o loss
on the manufacture estimate; that is to say, the rates provided for in the
estimate did not cover the cost of production. The difference which
amounted to Rs. 66,481, has been distributed over the works concerned.
“The person primarily responsible for the keeping of the initial accounts is
dead. The degree of responsibility of his controlling officer is still under
consideration. .

Dr. H. 8. Gour: Who prepared the cstimates? Is the man who pre-
pared the estimates also dead?

The Honourable Mr, A. 0. Ohatterjee: I could not say.
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Deray 1IN TRE GRANT OF INCREMENTS TO SUBORDINATES IN TRE PuUnLIC .
Worrs DeparTMENT, DELMI.

810. *Mr. Chaman Lal: (a) Is it a fact that orders regarding the
‘grant of annual increments to clerks, subordinates and draftsmen employed
in the Public Works Department, Delhi, are not issued in the month of
March every year me required, but are issued several months or even a.
year after they fall due, and this causes undue. hardships and worry
to the persons concerned?

(b) What arc the causes which contribute to the delay?’

(¢) Was this irregularity pointed out by the Deputy Accountant General,
Central Revenues, Delhi?

(d) Do the Government propose to order that the annual increments
be granted by the heads of offices (Executive Engineers, ete.), according
to the ruler und practice in all tho Departnients of the Government of
India and Local Governments, and the other offices? If not, will they
please state their rearons?

The Honourable Mr. A. O. Ohatterjee: (a) Therc was delay in issuing
orders in the yvears 1922 and 1023. '

(b) The delay was due to a largoe extent to the late receipt of the re-
commendation rolts and to the necessity for careful scrutiny of each indi-
vidual case.. The standards of efticiency of the reporting officers vary and
an endeavour has to be made to reduce them to a common denominator.
It may be mentioned that, in the yenr 1923, reports on over 450 persons in
the clerical, draftsimen and subordinate establishment had to be considered.
At the same time I have issued inatructions that in future delays should
be avoided so far as possible.

(¢) No.

(d) The cstablishment is temporary and Government do not propose to

interfere with the arrangements nt present in foree for granting promotions.
and increments.

S8TARTING Pay oF INDIAN AND EvrorEAN CLERKS IN THE Preric WORKs
DrparTMENT, DELHI®

811. *Mr. Ohaman Lal: (a) Will the Government be pleased to state
the starting pay of Indian and European clerks in the Public Works
Department, Delhi?

(b) Is it & fact that Indian olerks even with experience are appointed
on Rs. 51, and European and female clerks fresh from school generally
get o start of about Rs. 95 or 100 per mensem? If not, will the Govern-
ment pleage state the names of such European or female clerks who were
appointed on the initial pay of Rs. 1 per mensem?

(o) Will the Government be pleased to state the reasons for differen-
tiation in their pay? ‘

The Honourable Mr. A. O. Ohatterfes: (a) and (c). There is no definite
starting pay for clerks. The ostablishment is temporary and the initial
pay of each clerk is fixed according to merits and capacity in each case.

(b) There have been cases of Indian olerks starting on lower pay tham

European and lady olerks and also eases of Indian clerks starting on higher
PAy.
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Mz. M. M. Joshi: Will Governmnent explain why this difference is made?
The Honourable Mr. A. O. Chatterfee: Ac‘éording to the merits and
-onpacity of the different persons appointed. BRI

Mr. X. M. Joghi: How are the merits judged? By some university
-qualifications, or educational qualifications, or what?

The Honourable Mr. A. 0. Ohatierjee: Everything taken together.
Mr. OChaman Lal: Is that the universal rule?
The Honourahle Mr. A. O. Ohatterjee: I believe so.

Mr. Chaman Lal: That is to say, in cvery case ILluropeans get more
than Indians?

The Honourable Mr. A. O. Ohatterjee: I have already stated that therv
ulra kt;mn)‘ cases of Indian clerks starting on a higher pay than European
-clerks.

APPOINTMENT OF MR. C. B. HoBERTS A8 A CATTLE RANGER IN THB
PusLic Works DeparTMENT, DELEIL

812. *Mr, Ohaman Lal: (a) Is it a fact that one Mr. C.-8. Roberts
‘has been appointed as & Ranger in the Delhi Public Works Department on
Rs. 240—10—270 per mensem? 1f so, what are his qualifications? Is
.he a qualified Ranger from any recogunised school of Forestry?

(b) Whut ure Mr. Robert's duties?

(¢) Will the Government be pleased to state their reasons for appoint-
‘ing him on such a high rate of pay, when trained Rangers could be had
from the Forest College on considerably much lower pay?

(d) Was this post of Ranger in existence when Mr. C. B. Roberts
was appointed to it, or was it created only for him? In the former case,
will the Government please state the names of incumbents and the pay
.of each?

(¢) Was any complaint received against Mr. C. 8. Roberts, Ranger, and
Mr. Mustoe, Superintendent, Horticultural Operations, and if so, have
they been fully inquired into? By"whom were the inquirics made? Was
it ths Superintendent, Horticultural Operations, who inquired into the
complaints against himself? What was the result of the inquiry? Will
the Government be pleased to lay these papers on the table?

The Honourable Mr. A. O. Ohatterjee: (o) Mr. Roberts has been ap-
pointed as a cattle Ranger, not aa a Forest Ranger. He is qualified for
this appointinent.

(b) He primarily looks after grazing and cattle trespassing. He is also
in charge of Preserved Monumentg in the New Capital.

(¢) Does not arise.

(d) The appointment did not hitherto exist. Formerly the duties were
divided between two or more officials and the atrangement was found un-
.satisfactory.

(¢) No gomplaint hae heen reccived against Mr. Roberts. Some alle-
gations have been made againgt Mr. Roberts, which on inquiry by his
superior officers were proved to be frivolous. Government do not consider
it neccsgary to lay the papers on the table,
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/
ArroINTMENT OF MR. T. GATELY As A TEMPORARY ENoINEER IN TRE PusLiC
Works DeparTMENT, DELOI.

813. *Mr. Ohaman Lal: (a) Is it a fact that the Government have
recently appointed one Mr. T. Gately as s temporary engineer in the
Public WorEmDepart-ment. Delhi, and that he has been posted as a Sub-
Divisional Officer in the 8rd Project Division? If so, on what pay and
from what date?

(b) Was this Mr. T. Gately, formerly emploved in the Public Works
‘Department, Delhi, as a temporary Engineer, and was he even then holding
charge of a Sub-Division in the 8rd Project Division? If so, will the
Government please state the date of appointment and resignation of his
first post, and the pay on which he had first joined, as also the pay he was
drawing at the time of leaving the Department? Was he ever employed
‘before also in a very junior position on about Rs. 50 or 60 per mensem?
If so, on what pay and post?

(¢) What is the normal rate of annual mcrement in the case of tem-
porary engineers?

(?d) What are the reasons of his being appointed now on such a high
pay
(¢) What are the educational and technical quahﬁcatlons of Mr. I
Gately ?

(/) Could not a better qualified Indian or European be secured on this
pay, and was any attempt made to find out and obtam a more suitabla
officer?

(g) Could not any of the present qualifie¢ temporary engineers work-
ing in the 8rd Division be appointed to the post, and if any one was
available, why was he not appointed?

(k) Has a new Sub-Division been created in the 8rd Projeet Division
on Mr. QGately’s appointment to the Department now? What is the
prineiple underlying the creation and abolition of Sub-Divisions ?

The Honourable Mr. A. O. OChatterjee: (a) Mr. Gately has been ap-

pointed on a consolidated pay of Rs. 850 from February 1st, 1024, This in-

cludes all travelling within a radius of 10 miles. He is not a Sub-Division-
al Officer,

(b) He -was employed as a temporary Engineer from the 22nd March
1921 to the 80th June 1922, when he resigned. He was appointed on
Rs. 400, plus travelling allowance, and was drawing Rs. 420 when he left,
being dissatisfied with his pay.

He was never employed on Rs. 50 or Rs. 60 per mensem.

(c¢) There is no normal rate.

(d) me%l to the non-retiirn from leave of one of the senfbr Electricnl
Engineers, the division of work in the IIT and X Divisions had to be re-
arranged and Mr. Gately was appointed in the re-urrangement. His payv
is fixed at Rs. 850, which is approximately the amount of hig total emolu-
ments in the last appointment he held under the Government of Indin,
which he resigned to join his present appointment. The pay fixed is justi-
fied by the work involved in the appointment. . '

(e) He was cducnted at Manor House College and received his techni-
cal training under Mr. J. 8. Pitkeathlv.
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) A beiter qualified officer could not be obtained for the -particular
work for which be was required. '

{g) No. . .t SRS
(h) No, there are no SBub-Divisions in the ordinary sense of the term
in the Electrical and Mechanical Cirvie.

SuoRTAGE oF EsrEcTRic BULes 1N THE 38D Prosect Drvision, Pusnic
Works DepanTMENT, DELHI.

814. *Mr. Chaman Lal: (a) Is it » fdot that when Mr. W. F. Symes,
Executive Engineer, Brd Project Division, Publie Works Department,
Delhi, prooeeded on leave in March, 1928, there was a shortage of 10,000
(ten thousand) electric bulbs in the stock of that Division, and these were
subsequently written off? What are the full circurnstances of the case, and
what steps were taken by the Government to make thorough inquiries.
into the matter? Were these bulbs actually received in stook, and it so,
what became of them? What is the name of the contractor or the firm,
who had supplied these bulbs? What was the total value of the loss thus
sustained by the Government, and under whosc authority was this amount
written of? Why were no legal steps taken against the persons involved ”

(b) If the inquiries made were incomplete, do the Government now
propose to institute a thorough independent inquiry into the matter?

The Hopourable Mr. A. O. Ohatterjee: (a) There was no shortage of
bulbs.
(b) Does not arise.

Pay axp Qumm‘n&s or Mr. A. Wenviss, Pusric WoRrks
DerarTMENT, DELEIL

815. *Mr, Ohaman Ial: (a) Will the Government be pleased to stato
the name and pay of the post held in the Public Works Department, Delhi,
by Mr. A. Wemyss, and his qualifications, both technical and educa-
tional ?
 (b) Does this officer also work ss Personal Asslstant to the Superin-

tending Engineer, Electrical and Mechanical Circle? o

(c) Was the appointment now held by Mr. Wemyas, formerly held by
one Mr. A, G. Khan; what pay was Mr. Khan drawing and what were his
educational and techmical quaslifications? Wwaa Mr. Khan working as
Electrical Inspector in addition to his other duties, and was he getting
any allowance for it? '

(d) Had Mr. A. G. Khan ever applied for a substantial increase in his
pay, and what was the fate of"this application?

(¢) Is it 8 fact that as Mr. Khan was not well paid in the Public
Works Department, Delhi, he went to the Indian Stores Department?
What pay is he getting there now?

(f) It the educational and technical qualifications of Mr. Wemysa are
not higher than those of Mr. A. G. Khan, what are the grounds on which
a higher pay has been given to the former, and waa previously refused to
the latter? Is it based on racial bias or prejudice?

" (g) What steps do the Government proposc to take in this case, with
s view to avoid such incidents and tho resultant dissatisfaction among the
Indian officers?
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The Honoursble Mr. A. O. Ohatterjee: (¢) Mr. A, Wemyss holds the
sppointiment of Btock Verifying Officer on a pay of Rs. 1,1 p. m. He
was educated at Tonbridge School, Oxford University, and Heidelburg
University.

(b) No.

(¢) No. Mr. Khan wus a temporary Electrical Engineer, acting as As-
sistant to the Buperintendine Engineer, Electrical and Mechanical Circle,
and for a period of two months carried on the duties of 8tock Verifying
Officer as a temporary measure, Mr. Khan was in receipt of Rs. 775, the
maximum pay admissible to an officer of his service under the rules. Mr.
Khan holds the degrees of B. A., M. 8c. (Tech.) AM.I.LE. He acted as
Electrical Inspector for three months. No allowance is attached to the
latter post.

(d) No.

(¢) Mr. Khan applied for and secured a better paid appointment in the
Indian Btores Department. He draws Rs. 050 plus a special duty allow-
ance of Re. 100 in that Department. ,

(f) and (g). The two men were holding different appointments and the
question does not therefore arise.

AssIsTANT EsTaTE OFFICER, DELHI.

816. *Mr. Chaman Lal: Is it n fact that owing to the grant of pay
being refused by the Indian Legislature, the post of Assistant Estate
Officer wae abolished in the year 1921, but it was subsequently re-created
by the Government only sfter s lapse of a few months’ time? Will the Gov-
ernment be pleased to furnish the following information:

Name and pay of the former incumbent of the post. at the time of
its abolition.

Name and pay of the present incumhent .:n the first appointment,
and his present pay.

Reasons for re-creating this appointment.

The Honourable Mr. A. O. Ohatterjes: The answer to the firat part of
the question is in the negative. Mr. C. Posth held the appointment of
Agsistant Estate Officer from the 1st April 1920 when the post was created
to the 35th May 1921 and was in receipt of Rs. 750 on the latter date.

The present incumbent iy Mr. R.. 8. Brown, who was appointed on
Rs. 750 on the 26th May 1921, and is now in receipt of Rs. 850, the
maximum pay of the post. The post has been in existence from the 1st
April 1920 and has not been abolished nor re-created since then.

PAY AND QUALIFICATIONS OF THE SANITARY STAFF, RAISINA.

817. *Mr, Ohaman Lal: Will the Government be pleased to
furnish the following information in respect of the Banitary Superintendent,
and the Banitary Inspectors employed under the Health Officer, Imperial
City, Rnisina, chargenble to the Public Works Department, Delhi:

(1) Name of incumbent, (2) Educational and special technical quali-
fications, (8) date of appointment, (4) pay and alowanges on
firat appointment, (5) date and amount of each increment
grunted, (6) present pay and allowances, and the date of pro-
motion to present pay.
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The Honourahle Mr. A. O. es: Mr. C. W, Pigott is amg}oyed
as Sanitary Superintendent under the Health Officer, Delhi, and Mr. H. 8.
Rossiter ss Sanitary Inspector. ' Mr. Pigott was educated in the La Mar-
tiniere College, Lucknow, and before appointment to his present post had
rendered sbout 7 years service in the Public Works Department, Central
Provinces. He has no technical education but has acquired practical ex-
perience in Banitary Engineering and Health Engineering. He was ap-
pointed as Sanitary Buperintendent on the 1st November 1917 on Rs. 180
p- m. He has since then received the following increase in pay:

Ra.
From lst April 1018 . . . . %00
From 1st March 1919 . . . . 220
From 16th August 1919 . . . . 270
From lst October 1919 . . . . 820
From lst March 1920 . . )
From 1st March 1931 . .. . 80
From lst May 1922 . . . . B70 plus a daty allowanee of

Bs. 00 for the New
Capital Railway Works.

From 1st March 1928 . . . . 380 Ditto.

Mr. Rossiter wag educated in the Boys’ High School, Lahore, and be-
fore appointment to Delhi has served for about 8 years in the Punjau
Police. He has no special technical education but is practically qualified
for the sppointment he holds. He was appownted as Sanitary Inspector
on the 8rd May 1920 on Rs. 100 p. m. He has since then received the

following increases in pay:

Rs.
From lst March 1921 . . . . 160
From 1et March 1932 . . . . . 167

From 1st March 1923 . . . . 164

Mr. Chaman Lal: Did I understand the Honoursble Member
that this gentleman was in the Punjab Police service? i

The Honourabls Mr. A, O. Ohatterjes: Yes. He is now in the sani
service of the New Capital works, o fiow i e sanitary

CoMPLAINTS OF THE SweerkRS EMPLOYRD UNDER THE HEeaLTn OFFICER,
Rarsina,

818. *Mr. Obaman Lal: Is it a fact that the swee

under the Health Officer, Imperial City, Raisina, submit&edpzmp::i‘tli,olz”tz
the higher _nuthoritiel in Raisina, complaining that they were being forced
by the Banitary Inspectors and Daroghas, etc., to pay certain amounts as
illegal gratifications, as waa published in a local Erdu daily “Tej' in
October 1928 (cuttings attachedi)? 1f so, will the Government be pleased
to state what steps were taken to inquire into and arrive at the truth of
the allegations contained therein, and if the same were found based on
facts and correct, have proper steps been taken against the offenders ?
If not, do the Government now propose to take any legal rteps in the
mstt?ei. and if not, why? Were any other officials also involved in this
case

+ Not printed.
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The Honourable Mr. A. 0. Chatlerjee: A complaint was received from
the sweepers employed under the Health Officer, New Capital, against the
Daroghas and Jamadars but not against the superior supervising establish-
ment. A careful inquiry was made into the matter by the Health Officer
but the allegations were not substantiated. No legal steps could be taken
in the matter. No other officials were involved.

Mr. K. Ahmed: May I ask what are the sources of information of the
Honourable Member, on which he has put these questions?

Mr. Ohaman Lal: [f the Honourable Member would only look to the
text of the question he will find the sources of information indicated therein

TERMINATION OF SERVIOES OF CERTAIN TEMPORARY EMPLOYEES OF THE
PopLic Worgs DerarrTmENT, DrLEI.

810. *Mr. Ohaman Lal: (a) Is it u fact that service of the temporary
cmployés of the Public Works Department, Delhi, counts for leave and
pension after a period of three years' continuous service? 1f so, will tha
Uovernment please state the ocircwnstances under which the gratuity or
pension, which is reckoned as deferred pay, earned by the following persons,
whose services were terminated on one month’s notice according to their
agreements, was not granted, and what was the total period of service of
cach of them:

(1) B. Harcharan Singh, temporary subordinate.
(2) B. Mangat Ram, temporary subordinate.
(8) B. Bhagwan Dass, temporary subordinate.

(b) What were the qualifications of each of the above-named three
subordinates ? '

(c) Were there no unqualified subordinates junior to the above-named
persons, both in pay snd service and having less than three years’ service
not entitled to pension or gratuity? If so, why were their services not
terminated in preference to those of the seniors? Have any new  sub-
ordinates been appointed to the Department, since the termination of the
services of the above-named persons?

(d) Was B. Bhagwan Duss, temporary subordinate, on leave on full
puy on medioal certificate, when the notice of termination of services was
given to him? Was a portion of his leave therefore cancelled, and under
what particular ruling was this procedure justified? What was the total
period of leave at the credit of this subordinate, on the date he ceased his
sonnection with the Department?

{¢) Was a female clerk, having o few months' service, granted leave
on halt pay for 8 months just before the termination of her services?
Why was not this procedure andopted in the ease of Babu Bhagwan Dass.
who had rendered several vears’ serviee?

(f) Do the Government now propose to consider the cases of the above-
named subordinates ?

The Honourable Mr. A. 0. Ohatterjee: The service of certain classes
of temporary employés of the Public Works Department, Delhi, counts for
pension and leave, provided that thev have held substantively tenwporary
appointments in the Department for nct less than 8 years and their service
is approved. Babu Harcharan Singh had rendered service for 10 years 8

B2
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months and 15 days; Babu Mangat Ram for 4 years 4 months and 21 days.
and Babu Bhagwan Das for 5 years 9 months and 28 days when their
services were terminated. The services of all three of these subordinates
were terminated for unsatisfactory work and they forfeited their right to
pension and gratuity.

(b) Babu Harcharan Singh and Babu Bhagwan Das were qualified
upper subordinates from the Thomason College, Roorkee. Bebu Mangat
Ram had practical qualifications.

(¢) There were subordinates junior to these 8 men in employ when shey
were discharged, but as already stated, their services were terminated for
unsatisfactory work. Certain new subordinates have been appointed since
the termination of their services.

Babu Bhagwan Das was on leave on full average pay on medical ocertifi--
cate for 4 months when the notice of termination of service was given to himn,
His leave dated from the 14th February 1928 but on the 2nd i 19238 the
subordinate wrote to his Executive Engineer stating specifically that he did
not wish to avail himself of the remaining leave nor did he want pay for
the remaining period of his leave. In accordance with his request E.: was
paid up to the 2nd May 1928 and his service was terminated from that date..

(eee"l‘he answer to the first part of the question is in the affirmative.
The leave in question was granted on hslf pay on medical certificate. In
view of the answer to (d) above the second part of the question does not
arise.

(f) The answer is in the negative.

TERMINATION OF THE BRRVICER oF MR. RaM PErsrap, SuB-ExGINEER IN
TR P. W. D., Dzum.

820. *Mr. Chaman Lal: What are the circumstances justifying the:
termination of the services of Mr. Kam Pershad, Sub-Engineer, who hud
rendered about 10 vears' service in the Public Works Department, Delhi,
-on one month's notice? Were there no officers junior to him and with less
or no qualifications who could be brought umfor reduction if it was the
object in view? Had this officer applied for leave, and why was it refused ?
What was the total amount of the leave due to this on the date
of hig relief? Do the Government now propose to consider his case?

The Honourable Mr. A. 0. Ohatierjes:+ The services of Mr. Ram
Pershad were terminated, in accordance with the terms of his agreement,
when they were mo longer required. Bome junior officers were dispensed
with on the same occasion but reduction of establishment cannot be con-
fined tq junmior men only. Mr. Ram Pershad was granted leave for 3
months with eflect from the Ist Febru 1928 and this leave was can-
celled in April 1928 at his own request. lil%Ine-. Bub-Engineer was due leave
on average pay for 4 months and 8 days and on half average pay for ® months
28 deys on the 15th June 1928, when he was relieved of his duties. The
case was recently comsidered by the Government of India and it is not
proposed to re-open the question.

TRRMINATION OF THE SeRvICES oF Mrssrs. KuMar aNp Sanpnu, TEMPORARY
' Exomeasrs, P. W. D., Durm.

821° *Mr. Ohaman Lal: () What was the period of service rendered
b ‘g) Mr. C. L. Kumar, and (2) Mr. N. 8. S8andhu, Temporary Engineers,
];e i, at the time their services were terminated, on one month’s notice ?
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(b) What are the educational and technical qualifications of each of
the above-named officers? Are these quslifications inferior or superior to
.any of the Temporary Engineers junior to them who are still in service?

(c) Why no regard was paid to their better qualifications and to their
seniority when their services were terminated, and what were the causes
which led to it?

(d) Wes Mr. Sandhu on leave on medical certificate when the notice
of termination of services was served upon him, and did it result in
cancelling a portion of the leave recommended by the medical authorities?
Under what rules was this action justified ?

(a} Why the leave applied for by Mr. S8andbu was not granted to him
m full? If it was due to the reason that leave on full average pay for
the whole period was not due to him, why was he not granted leave on
half average salary, or even leave an full average salary in advance per-
missible under the rules? '

() Do the Govermnent propose to review the cases of these two
officers, Mr. Kumar and Mr. Sandhu?

The Honourable Mr. A. O. Ohatterjse: (¢) Mr. C. L. Kumar, temporary
Engineer, had rendered service for 2 years, 8 months and 138 days and
Mr. N. 8. Sandhu, service for 2 years, 1 month and 18 days when their
gervices were terminated.

(b) Mr. Kumar went through a three-term course of training in Civil
¥ngineering at the Crystal Palace Sohool of Practical Training and is an
Assqciate Member of the Institute of Municipal Engineers. Mr. Sandhu
Lolds the degrec of M.A. and is an A M.I.C.B.,, F.R.8.A,, and M.R.A.8.
No Engineer junior to Mr. Kumar who is still in employ has inferior
technical education to him. BSome htve inferior technical education to
Mr. Sandhu,

(¢) Rogard was paid both o their qualifications, length of service and
other considerations, before these officers were selected for discharge.
Their services were torminated on the reduotion of establishment.

_ Bir, the answers to remaining parts of this question and the next ques-
tion are even more tedious than those that I have given and I propose to
lay these answers on the table with the Honourable Member's permission.

(Remaining portion of answer to question No. 821 laid on the table.)

(d) and (e). Mr. Sandhu applied for and was granted leave on av
pagafor 8 months on the strength of a medical certificate from the 18th July
1928. In Ootober he applied for an extension of leave till the end of
December 1923, and in December 1923 he applied for a further extension
to the end of February 1924. The former application was supported by
a medical certificate recommending leave till the 15th December 1923 and
the latter by a medical certificate recommending 8 or 10 weeks leave
trom the 4th December 1928. The Audit Department certified that the
total leave on average pay at the credit of Mr. 8. Bandhu on the 18th July
1928 was 8 months and 16 days. As he had no leave at his credit on the
2Bth Ooctober 1928 an extension of leave on half average pay could be
granted on medical certificate provided there was a prospect of his retum-
ing to duty and earning leave equivslent to the amount of leave ‘' not
due " teken. This certificate was received on the 19th November 1923. In
the interim, however, Mr. Bandhu had been selected for discharge % the
Teduction of establishment, so that there was no question of his resuming
duty and earning any more leave. On being apprised of this the Audit
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Departmaent oertified to the admissibility of leave, without allowances only
after the 20th October 1928. One month’s notice of termination of service
was served on Mr. Sandhu on the 18th December 1828 and he was granted
leave on full average psy for 8 months and 16 days (the maximum due)
and leave withqut sllowances to cover the remaining period of his ahsence
(that is, up to the 10th Jenuary 1024). The medical certificate produced
by the Temporary Engineer recommended leave of absence up to the 20th
‘January 1924 (that is, 8 weeks) or 13th February 1924 (that s, 10 weeks).
In view, however, of the fact that only leave without allowances was
admissible it was not worth while extending the period of the leave or
natice.
(f) The answer is in the negative.

Mr. W. 8. J. Willson: Might I ask, Sir, when you have long answers
like these you will be good enough to lay them on the table? We have
very serious business before the House to-day nnd a great deal of time is
being taken up in answering these questions which, I ask, might be laid
cn the table.

The Honourable Mr. A. O. Ohatterjee: [ think, Sir, the appeal should
be made to the non-official Membem of the House.

Mr. W. 8. J. Willson: I intended reslly to appeal to them also.

My, K. Ahmed: Sir, are there not any fixed rules with regard to these
starred and unstarred questions put by urable Members of the Hous
so that we may consider whether they are important cnough to be asked
and enswered as starred questions. 1 do not think the questions which
the Honourable Member has asked about sweepers and the grades of various
officers are very important, as also sll the post office matters which have
oooupied the House from the beginning to the end. Would it not be better,
8ir, for the Committee of which you are the Chairman to take up these
matters and make certain changes in the rules it necessary.

Mr. Chaman Lal: May I point out that I put these questious deliber-
ately ss starred questions because I want to draw the attention of this
House to the working of the P. W. D. I wanted to bring out the working
of this Depurtment and to cancentrate the attention of the House on it.

Mr. President: A more proper way of drewing sttention of this House
to the working of any Department is to move & reduc-
tion in that Depsrtment demand or to mqve a Resolution. 1
observe from the supplementary questions that have been asked that
there is a certain amount of feeling in the House regarding the Honowur-
sble Member's questions. I may say I considered the matter very care-
fully before admitting any of these questions as to whether they were
matters of public concern. I gave the Honoursble Member the benefit
of the doubt. I would, however, add that 1 hope every Member of this
House, when he proceeds to ask questions about individuals, will exercise
more than usual caution in not casting a reflection upon individuals unless
he is very sure of his ground.

Mr. Ohaman Lal: I am quite prepared, in view of your ruling, 8ir, that
the answems should be laid c?n theptaile. d Sir, the

~ Mr, President: That is a different subject. That is & matter of the
time of the House and it is already the practice here that an Honoursble
Member of Government in replying to o question, if he considers the

angwer to the question must necessarily go to a ¢ 1 in hi
discretion lay it on tho table or not az he obooog:.e‘ ength. may in bls
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Mr. Chaman Lal: On s point of personal explanation, 8ir, I may say
1 would have taken the pourse of moving a reduction but the party’s rules
precluded me from doing so. '

Mr. President: Then the Honourable Member is trying to run with
the hare and hunt with the hounds. He must choose.

Mr. W. WiLkINg, CHIEF Svn;t)muwnsm, CeNTrAL OFFick, P. W. D,
n‘m.

8232. *Mr. Chaman Lal: (a) Will the Government please furnigh
the following information in respect of Mr. W. Wilkins, Chief Superin-
tendent, Central Office, P. W. D., Delhi:

(1) Educational qualifications, ete.

(2) Date of appointment to Government service, and the pay on
that date.

(8) Date of his deputation to Delhi.

(4) Name and pay of the substantive post held by him in the
P. w. Department, Punjab, at the time he joined the Delhi
P. W. D., on deputation, and at present.

(6) Name and pay of the post held by him in the Public Works
Department, Delhi, when- he first joined and the pay now
drawn by him.

(6) Average rate of annual increment received while actually serving
in the Punjab, and the average rate of increment earned by
him in his substantive post in that Province during the period
of deputation to Delhi.

(7) Average rate of annual increment granted to him in the Public
Works Department, Delhi.

(b) On what grounds was Mr. Wilkins selected for the present post,
and consequently obtained on deputation from the Punjab?

(c) What is the reason of the increase in his pay? Could he not
serve here on his substantive pay in the Punjab P. W. D. plus usual
deputation allowance of 20 per cent.?

(d) Why was none of the existing Buperintendents appointed to the
post of Chief Buperintendent, in preference to an outsider?

The Honourable Mr. A. 0. Ohatterjes: (a) (1) Mr. Wilkins has passed
the Matriculation Examination of the Bombay University.

2) He was appointed to Government service on the 10th May 1918
on Rs. 60 per mensem.

(8) 1Tth February 1922.

(4) He was an Assistant, Upper Division, in the Public Works Depart-
ment, Punjab, on Rs. 2350 in the grade of Rs. 100—10-—800 when he was
deputed to Delhi. Information is not available as to his present pay in
the Punjab.

(5) Chief Buperintendent of the Central Office, Public Works Depart-
ment, Delhi, to which he wae appointed on Rs. 850 per mensem on the
17th February 1922: His present pay is Rs. 880 per mensem.

.(0) The information is not available. .

(7) Re. 20.
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b) and: (¢). The of Chief Superintendent fell vacsnt and Mr. Wilkins
wus( a}alecte& )tor thsmt by the Chief Engineer as he was considered the
most suiteble man for the post. The pay of the post is Re. 850—20—450.
He wee not willing to take up the appointment on lower pay nor would it
have been reasoneble to expect him to do s0.

(d) None of the Buperintendents in the Central Office was considered fit
to hold the appointment of Chief SBuperintendent.

ArcHiTECTs EMpLoYED I¥ THE P. W. D., Deru1

823. *Mr. Chaman Lal: (¢) Will the Government please state the
number of archit«cts employed on the staff of the Public Works Depart-
mnent, Delhi, in addition to Sir Edwin Lutyens and Mr. Herbert Baker, the
British architects working under contract system? -

(b) What is the name and psy of each such architect, and what is the
total expenditure incurred snnually on their pay and allowances, as well as
the pay and allowances of their staff? What is the gross expenditurs
ircurred on this sccount by the Government, from the beginning of the
New Capital -Project up to date?

(c) How many different types of buildings have been designed by them,
and what is the cost of one building of easch type designed by them from the
beginning up to date?

(d) To what percentage does the gross expenditure incurred up to date
on their pay, etc., furnished by the Government in reply to the last part of
+b) above, wurk out if the cost of one building of each type designed by these
Architects is totaellad together? How does this percentage compare with
the rates allowed to the British architects (Sir Edwin Lutyens and Mr,
Herbert Baker)?

(¢) What are the buildings still required to be designed by these
architects, and does the work necessitate the retention of so many highly
paid architects in Government service?

The Honourable Mr. A. O. Ohatterjee: (a), (b), (c) snd (d). There are
at presens 8 srchitects employed in the Public Works Department, Delhi,
n addition to Bir Edwin Lutyens and Mr. Baker, namely, Mr. R. T. Russell
on Re. 2,050, Mr. Davies on Hs. 1,175, and Mr. T. H. 0. Collings on
Rs. 1,625 The sotusl expenditure incurred on the P. W. D. architeots
and their esteblishment is not readily available, but the total cost did not
exceed Rs. 6§ lakhs for the 10 years ending the Blst March 1928. The
actual expenditure on works designed by them during the same period was
over Re. 2 crores (this excludes designs and layouts not carmed out or
given effect t0). The percentage was thus about 8} as compared with 6
paid to the English architects for the central buildings.

(¢) The balance of the architects’ work in hand, excluding fand heads
other than 57 New Capital, amounts to over Rs, 1 crare. The work in hand
and to be dome cannot be sccomplished within the time available with
leas than the number of architects now employed.

Case or Panpir Hari Ram SHARMA oF THE CHIEF AUDITOR'S OFFICE,
N.-W. Ramway, Lamors.

824.**Lals Duni Ohand: («) Will the Government 'be pleased to state
if it is a fact that one Pandit Hari Ram 8harma, sub-head of the Goods seo-
tion in the Chief Auditor's Office, N. W. Railway, Lahore, drawing Re. 118
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For mensem with s servipe record of more than nipe years, submitted a
medieal certificate signed by Captain T. . Kbanna, I.M.B., Medical Oflicer,
Lshore Cantonment. on 9th Novamber 1921, recommending him two
months' sick leave from that date? _

(b) Is it u fact that the medical certificate for two months’ sick leave
was not accepted by the Chief Auditor, N. W. R., Lahore; if so, what were
the ressons?

(c) Is it & fact that s similar certificate for three months’ sick leave
given by the same medical officer to L. Gopal Das, sub-head, Goods section
ir. the Chief Auditor’s Office, N. W. R., Lahore, was acoepted by the Chief
Auditor, and leave sanctioned on full pay?

(d) Is it a fact that Pandit Hari Ram Bharma submitted a further certifi-
cate signed by Major Deeks, I.M.D., Civil SBurgeon, Gujranwala, on 4th
Jan 1922, recommending him three months’ further sick leave from 9th
January 19227

(¢) In it a fact that Pandit Hari Ram Bharma had to his credit privilege
leave for more thun 5 months on 9th November 19237 :

(N Is it & fact that Pandit Hari Ram Sharma’s period of sickness for
five months was nut treated as siok leave or privilege leave on full pay by
the Chief Auditor, N. W. R., Lahaore, although it was covered by the two
Medical certificates, granted by such competent medical authorities as
Captamn T. R. Khanna, I.M.8., Medical Officer, Lahore Cantonment, and
Major Decks, I.M.D., Civil Surgeon, Gujranwala?

(g) Is it a fact that Pandit Hari Ram Bharma’s services were terminated

the Chief Auditor, N. W. R., Lahore, while he was on a sick bed without
giving him any notice or one month's pay in lieu of notice on 15th February
1922, as provided in ‘' Btate Railway Open Line Code, Volume %,
yara. 208 ''?

(h) In view of the facts as stated and brought out in the above questions,
do the Government propose to compensate Pandit Hari Ram Sharma
tor the wrong done tc him ?

 The Honourable Sir Basil Blackett: The Government have no informa-
tion on the subject. They are making inquires from the Auditor General
4and the Honourable Member will be informed of the result in due course.

ArMY CroTEING FaOTORY, SHAHJARANPORE,

825. *Lals Hans Raf: 1. In the answers given in this Hous
4th February last to questions Nos. 107, 109, 18: was admitted— © on the

(a) that private producers were capable of supplving th -
ing requirements of Government; PPy T16 sy cloth
(b) that unless special reasons existed, Government factories would

not manufacture articles which -
vate produemeut o8 W could be purchased from pri

It was also stated in the answer to question No, 110—

(o) that an tf:xpenditure oidlfc. 44 hkh}:a:u sanotioned for the build-
ing of proper wor 8 at Shahjah d
additions to the Mto‘:-yp were in -gonmﬁ::. that further
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2. Will the Government be pleased to state the reasons why the action
in (¢) ubove is considered necessary in view of the statements in (¢) and (b)?

8. Will the Government alao be pleased to state how much of the ex:
penditure of Rs. 44 lakhs is being apportioned to buildings, how much to
plant und how much to stock in trade, if any?

Mr. E. Burdon: 1. The anwsers to which the Honourable Member
refers were not intended to convey, and it is not actually the case, that
private producers are capable of supplying all the Army clothing require-
ments of the Army in India. Moreover, in the case of army clothing, it is
necessary, for military reasons, to retain a fairly substantial nucleus of
manufacturing capacity in the hands of the military authorities.

‘2. The buildings are required to provide fqr the official manufacture of
army clothing up to the extent which 1 have just mentioned. The build-
itgs, 1 may mention, will not be a net addition to our manufacturing
capacity, since, as 1 explained on s previous occasion, the clothing factory
and depot at Alipur, which in present day conditions is a less convenient
Jocation than Shahjahanpore, has been closed down as a clothing factory.

8. The whole of the expenditure will be inourred on buildings.

Powmrs Or APPOINTMENT AND [)ismissaL orF INcoME-TAX CoMMISBIONERS.

826. *Hajl Walihuddin: Is it n fact that the status of Income-tax
Commissioners is equal to that of a first grade collector or at the most
to that of a Divisional Commissioner, and if so, why and on what principle
thke pcwer of appointment and diamissal of Assistant Income-tax Commis-
sioners and Income-tax Officers has been granted to one officer, and not to
the Local Government as in all other cares? Also to state whether the
Government propose to revise the Income-tax Act, uccordingly in the
near future?

The Honourable Sir Basil Blackett: Section 5 (4) of the Income-tax
Aot, 1922, empowers the Commissioner of Income-tax to appoint Assistant
Commissioners and Income-tax Officers, subject to the control of the
Governor General in Council. This control is exercised through the Local
Government and such appointments require the approval of the Local
Government. Any Assistant Commissioner or Income-tax Officer ‘who has
teen dismissed, has a right of appeal to the Local Government. The
Government see no reason to modify the law or rules on the subject.

ResioNATION oF INcOME-TAX OrricBR8 IN THE UNiTED PROVINOES.

827, *Haji Wajihuddin: Will the Government be pleased to state:

(a) How many Income-tax Officers had tendered their resignitions
in the United Provinces during the last 8 years?

(b) How many had refused to join the department after selection ?

() How many had applied for reversion to Deputy Collectorships?

(d) What are the reasons responsible for the changes, it any?
The Honourable Sir Basil Blackett: (1) None.

(b) One—who wished to appear at the examination for the Indian Civil
Bervice.

(c) !wu—-—one because ho was passed over for promotion as Assistant
Commissioner, and another on account of ill-health.

(d) The reasons stated in the answers to (b) and (o).
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INCOME-TAX ABBEBSMENTS.

828. *Haji Wafjlhuddin: Is it a fact that there are no provisions in the -
Income-tax Act, fixing the limit of " income '' up to which an Income-
tax Officer has power to assess and so the whole lot depends upon the
Income-tax Commissioners and, if so, do the Government propose to fix
& maximum amount for the Incomne-tax Officers to frame assessment? -

The Honourable Sir Basil Blackett: The attention of the Honourable
Member js invited to the fact that all assessments are made by Income-tax
Officers. An Assistant Commissioner may be empowered to exercise the
towers of an lncome-tax Officer, but his normal and proper functions are
those of an appellate and supervising authority. It would be both impracti-
cuble and inconsistent with the scheme of the Income-tax Act to issue general
crders imposing a monetary limit on the powers of Income-tax Officers as
nssessing officers. It is open to a Commissioner to restrict the powers of
-an individual Income-tax Officer if necessary.

DISSATISFACTION AMONG INCOME-TAX OFFICERS IN THE UNITED PROVINCES.

829. *Hajl Wajlhuddin: (a) Will the Government be pleased to say
when and by whom was Shafat Husain appointed as Assistant Income-tax
Officer in the United Provinces, and when and by whom, and for what
reasons, was he discharged from his duties?

(b) Has the attention of the Government been drawn to the Muslim
Outlook, dated the 21st March, 1928, on this subject?

(c) Are the Government awaro that a feeling of general dissatisfaction
ix prevailing among the Income-tax Officers of the United Provinces on
account of the provision of section 5 (4) of the Income-tax Act, and certain
consequential circumstances, which have greatly lowered their status and if
80, do the Government propose to have the same so modified that the
‘appointment and dismissal powers be entrusted to Local Governments just
as in the case of other Gszetted Officers? : .

The Honourable Sir Basil Blackett: (a) The Government have no infor-

ration.
(b) No.
(¢) No.

RE-ORGANISATION OF THE INCOME~TAX DEPARTMENT.

880. *Hajli Wajihuddin: Was any scheme about the crestion of circles
and numbers of Income-tax Officers framed and approved during the last
three years and if so, when and with what result? If not enforced yet,
please state reasons and whether the Government are now prepared to have
it enforced forthwith? ' :

The Honourable Sir Basil Blackett: During the last three years schemos
for the organisation or partial re-organisation of the Income-tax Depart-
ment have been sanctioned for all the major Provinces—except Assam—
and these schemes either have been introduced or are being gradually
introduced as men are trained to fill the new appointments.

NEw CANTONMENTS ACT. .

831. *Hajl Wajthuddin: Is it a fact that the new Cantonments Aot
under the orders of the Government of India will bo enforced from 1st April

L]
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next, in all the Provinves, and if so, whether the new electoral rolls will
be prepared or whether the present rolls for local Coungils, will. do for the
election of members to the new Cantonment Board? Alsb what would be
she fate of the present Cantonment Magistrates?

Mr. E. Burdon: The Cantonments Act, 1924 (II of 1924), will be
brought into force with effect from lst May 1924. Electoral rolls for the
election of members to Cantonment Boards will be prepared under the
orders of Local Governments in acoordance with sections 26—81 of the
‘Cantonments Act, 1924,

Officers of the Cantonment Magistrates’ Department who agree to bo
transferred will be emploée: in the new Cantonments Department as
Jnspecting or Executive Officers of Cantonments.

CONVERSION OF THE PLATFORM OF THE GARIB SmHAH Mosque, DELmI, INTO
A RaiLway PraTFORM.

832. *Haji Wajihuddin: To what extent is it true that a portion of
‘the platform (which under the Muhammadan Law is a part of the mosque)
belonging to Garib Shah mosque on Pabargunj Road, Delhi, is proposed
to be converted into the ‘* railway platform and improvement of rail-
way lines '’ which are under construction and whether the Government
will issue immediate orders not to touch any portion of the said as well as
all other platforms hitherto attached to mosques?

The Honourable Sir Malcolm Ealley: It is not true that any portion
of the platform of the Gharib S8hah mosque is to be cut off and converted
irto a railway platform. The mosque building and platform will not be
tcuched. It may be necessary at some future time to take up a portion
cof the courtyard. The only action immediately contemplated is the
semor al of the out-house to the Bouth-west of the mosque. This alteration,
as has been repeatedly explained to local persons interested, is absolutely
indispensable for the construction of the new railway station.

MosqQues anp oTHeEk RELigious DunpiNes rrotectep uvxpen Acr VII or
1904,

883. *Haji Wajihuddin: Will the Government be pleased to lay on
the table a statemont showing the mosques and other religious buildings
protected under Act VII of 1904, also which of them have been alread
repaired and at what cost and which of them are still unrepaired
-estimates of repairs?

Mr. M. 8. D. Butler: I shall be glad to show to the Honourable Mem-
her statements showing the monuments in India protected under Act VII
-of 1904 in which mosques and other religious buildings are indicated. The
attention of the Honourable Member is also invited to the statements of
wonuments repsired prior to 1920-21 which will be found in the Provincial
Archmological Reports and in which the cost incurred is given. A oon-
uclidated statement of works carried out during the year 1921-22 can also
‘be shown to the Honourable Member. There is no finality about repairs,
the need® for which may arise at any time. Qovernment are, therefore,
unsble to supply the information asked for in the concluding portion of the
-juestion.
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CoMRENSATION FoR MOBQUES 1IN THE NEW CARTAL.

884. *Hajl Wajhuddin: Are any funds in payment of compensation
for grounds belonging to certain mosques in Raisina deposited under the
control of Government of India, and if so, please state full particulars?

‘The Honourable Bir Maloolm Hadley: A sum of Rs. 80,547 is lying in
Ceposit with the District Judge, Delhi, as compensation awarded 10 yeams
ngo for mosques in the course of the Land Acquisition proceedings for the
new Capital. This sum covers 17 mosques situated in 8 small villages.
The details are not likely to interest the House, but are available for the
information of any claimants to the compensation. ‘

Tomus or ZxBu-x-Nisa Broum.

835. *Hajl Wajlhuddin: Are the Govermment aware that the tomb
of Hazrat Zebunisa (daughter of Aurangzaib, Alamgir Badshah) is
situated in the Tis Hazari Bagh grounds, and if so, whether the Govern-
ment intend to make some necessary improvements therein to safeguard
the said tomb, and whether the Government huve received donations from
oertain Ruling Princes and Muslim raises for the purpose, and if so,
please state amnounts and when the work will be taken in hand?

Mr. M. 8. D. Butler: From inquiries recently made it now appears
unlikely that the grave referred to on the Tis Hazari Maidan is the grave
of Zebu-n-Nisa Begum. In the circumstances Government do not now
propose to spend any money on the grave referred to amd have not invited
or received any donation for the purpose.

Mr. K. Ahmed: Is it not a fact, Bir, that a similar question was put by
myself in 1922, and your predecessor, Sir Heary Sharp, answered evasively
that the matter was under consideration?

Mr. M. 8. D. Butler: Yes, there was a belief then that the grave was
the grave of the lady in question, but further inquiries by the experts have
shown that this is not the case.

Mr. K. Ahmed: Has it taken two years from 1922 to 1924 to make
further inquiries? Government was going to take action in that matter
then.

Mr. M. 8. D. Butler: Inquiries have been made and the result is as.
I have given just now.

MosQue oN AsoRA Roap, Raisina.

886. *Haji Wajthuddin: Is it a fact that a small mosque is situated
on the corner of Asoka Iload, Raisina?

Will Government state:
(a) whether any application to re-roof the said mosque has beea
submitted,

(b) and if so, with what result,

3 3 3 » '
(c) is therc any objection to have it covered with a pucca roof,
(d) and if so, on what grounds, if any?
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The Honourable Sir Malcolm Halley: The question presumablv
refers to & small building known as the Randiwali o, prostitute’s mosque.
This. stands on land which has always been recorded as Government
groperty. It is not known when the encroachment tock place. An
apl:fiecaﬁon to repair and re-roof the building was received last year. The
applicant was asked to prove that he had any claim to this building standing
op Crown land. This he has not as yet done.

Tamp Crass PasseNaERs' DIFFICULTIES IN PURCHABING TI0KETS.

837. *Hajl Wajthuddin: Are the Government aware that the large
number of 8rd class passengers on principal stations throughout India are
faced with great trouble and sometimes loss in purchasing their tickets
on account of a single ticket seller and hundreds of purchasers at a time,
and whesher tho Government will be pleased to make thorough inquiry and
consider the advisability of inereasing the number of booking clerks where-
cver necessary to remove the complaint?

Mr. 0. D. M. Hindley: The provision of facilities to enable 8rd class
passengers to obtain their tickets without diffioulty is a matter which is
receiving special attention from railways and the Government I'hspeators.

PassENGER BUPERINTENDENTS OF THE B. B, axp C. '1. RaiLway.

888. *Hajl Wajlhuddin: (a) When were the poats of Passenger
Superintendents created on the B. B. and C. 1. Railway?

(b) how meny were appointed?

(c) on what annual cost?

(d) what extra amounts have been collected through them during any
one year? )

(¢) have the public appreciated their services?

(/) bad any representation been received from the public?

(9) what action was taken on it?

gh} it the posts have since been abolished, please state reasons.

Mr. 0. D. M. Hindley: Inquiry has been made and the result will be
communicated to the Honourable Member in due course.

MuHAMMADANS IN THE PoBTAL AcCOUNTS DEPARTMENT.

889. *Hajl Wajthuddin: (a) Are the Government aware that a consider-
able (though proportionately small) number of Muhammadans is employed
in the clerical service of the Postal Accounts Department; the number of
8. A. 8. men as well as gazetted officers is insignificant and their depart-
mental interests are not adequately safegnarded?

(b) In view of the fact that only two out of 71 appointments
are held by Muhammadans, do the Government propose to enforce
measures which may lead to make up the number of Muhammadan
S. A. 8. to a normal proportion by (i) giving facilities to the intending
candidates for acquiring the teehnical knowledge neccssary for passing the
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examination, (i) appointing & handful of Muhemmadans with: good-academio
ualifications either from among those who are already in service or dis-
tinguished graduates from the Universities as paid probationers?

(c) Is the passing of the 8. A. 8. cxamination the only ncceasary test
to judge the capabilities of a candidate to discharge the duties of an
accountant?

(d) Have not the Government appointed several non-qualified men with
s good record of clerical service as accountants exempting them from the
oxamination? If so, cannot the vxperiment be ropeated in the case of
Muhammadans? e

(¢) Is it a fact that in one of the Postal Circles fresh recruitment has
been reserved for members of the backward communities for a few years
to come with a view to give them their due proportion? 1f s0, are the
Government prepared to adopt a simila#'course in the case of the Postal
Accounts Bervice?

The Honourahle Sir Basil Blackett: lnqu'ﬂ' is being made into the
matter, and a further reply will be given to the Honourable Member as soon
as possible.

SUBSTITUTION OF A ProvIDENT FunDp FOR PENSIONS.

840. *Lala Piyare Lal: (a) Are the Government aware that non-
gazetted Government servants prefer Provident Fund to Pensions?

(b) Will the Government be pleased to state if it is under consideration
to substitute Pensions by Provident Fund?

(c) What are the objections and difficulties in the way of adopti
4 Provident Fund scheme? y o8

The Honourable Sir Basil Blackett: (a) The Government are not awarn
that there is any such general preference.

(b) and (¢). The Government are prepared to examine the whole ques-
tion. The attention of the Honourable Member is invited to the discussion

on the subject printed at pages 244 to 258 of the Council of State Debates,
Volume IV, No. 10.

Pay of DAFTARIES IN THE SECRETARIAT AND ARMY HEADQUARTERS.

841. *Lala Piyare Lal: (a) Will the Government be pleased to state the
rates of pay and pensions allowed to daftaries in the Secretariat and Army
Headquarters in 1919 and 1922, respectively? '

(b) Is it & fact that in view of the similar nature of duties performad
ut the same station and with similar qualifications and mode of living of
the Secretariat and Army Headquarters daftaries, their rates of pay
have always been and are still unequal? ’

(¢) 1s it also a fact that the Sccretariat daftaries now get Rs. 20 ,as
pension while A. H. Q. daftaries get only Rs. 10 under the same eonditions
wnd after drawing the same rate of pay?

(;i) Will the Government state the reasons for this kind of differentia-
tion
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Mr. E. Burndion: (a) A statement is laid on the table.

(b) The rates of pay of daftaries in the Secretariat and Army Head-
quarters are the same. '

(c) Yes.

(d) The Becretariat appointments are regarded as having a higher status
and more favourable conditions are for this reason attached to thesc. No
difficulty has been experienced in cobtaining daftaries in Army Head-
quarters on existing terms.

PAY OF DAFTABITS IN PENSION OF DAFTARINS IN
Year. '
Becretarias. M‘l::’.‘ Secretariat. Army Headquarters,
1919 103;;34 mff'n Half not ex ‘mm 14th Jone 1919
’ ' ondl’:;la.lo. | daftaries were not en-
| titledto » and
| from that they have
' been eligible for a m-
sion equivalent to balf
1 . not exceeding B:&IO.
1982 . ! Wli 20—1—40 | Hal subject sul 'Y
] tos wxim of nui:';&dbr.‘lo.
{ 15—1—85 | 15=1-85 | Ra. %0.

Vacancizs 1N THE OFricE or THE CENTRAL Boarp or REvENUE,

842. *Lala Piyare Lal: Is it a fact that a few new posts were recently
sanctiomed for the office of the Central Board of Revenue?

(a) What was the total number of applicants and how many were
finally selected for the appointments?

(b) How many of them have passed the Btaff Selection Board's
examination for the clais for which they have been finally
selected ? '

(¢) What are their qualifications—

(i) what are their University qualifications?
(ii) what is their record of Becretariat service if there is any?

The Honourable 8Sir Baail Blackett:  Four additional Asaistants and 8
clerks on attached office scale of pay have recently been sanctioned for the
nffice of the Central Board of Revenue.

(a) About 30 applications were received by the Board and passed on to
the Btsff Selection Board. Five men were finally selected, the remaining
two posts of clerks being given to men already working on a temporary basis
in the Board's office.

(b) They hsve all passed the Staff Sclection Board test for the class
far which they have been finally sclected or for a higher one.

(¢) (i) Of the Ansistants, two are M.A.’s, one B.A., one B.T. and one
* F.A. Al the three clerks are Matriculates.

(ii) The Assistants have from 2 to 8 vears' Secrotarint service and

the clerks between 8 and 8 years,
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FiiaNnG or VACANCIES IN THE CENTRAL BoaArDp oF REVENUE.

643. *Lala Piyare Lal: Will the Government be pleased {o state if the
selected candidates for the posts of the Central Board of Revenue have
family war services, if so, how many? Has any of them got personal
war service and has rendered active service in His Majesty's Forces out
of India, during the great war? ' ‘

(a) Are these appointments [;ermanent, if not, for what period?.

(b) Have these appointments been approved by the Standing Finance
Committee?

The Honourable Sir Basil Blackett: Of the men selected three have
rendered personal war wservice,

(8) Only one post of Assistant and one of clerk wre permanent. Tho
rost are temsporary for u period of one year in the first instance.

(b) The creation of the posts in question was approved by the Standing
Finance Committec.

RECRUITMENT OF TNCOME-TAX (OFFICRRS.

844. *Lala Piyare Lal: I« it n fact that during the last few sossions
raveral questions were asked by the Honourable Members in both the
Houses of the Legislature regarding the appointinent of Income-tax Officers
and Assistant Income-tax Officers in various provinces?

(¢) What is the present systemn of recruiting for the above services
in the United Provinces and the Punjsab?

(b) Are the Government prepared to start a system of holding exami-
nations, competitive or qualifving, from time to time for
them ? e

(¢) 1f not, will the Government state the reasons for it?

The Honourable Sir Basil Blackett: A few questions on  the subject
have been asked in the Logislative Asgembly.

(a) Income-tux officers in the United Provinces and the Punjab are
appointed ax elsewhere by the Commissioner of Income-tax subject to the
control of the Governor General in Council, whp exercises that control
through the dgency of the Local Governments. .

(b) Not. at present.

(¢) Because the gencral educational qualifications of the candidates are
evident from such academic distinctions as they mmy possess. To pres-
eribe u technieal examination for entrance to the Department might be
expensive, unnecessarily inconvenience a lurge number of candidates and
narrow the field of recruitment The Government do not ose to alter
the present systen under which candidates are selected with reference
to their moral, social, physical and general educational qualificatiogs, are
then required to undergo a course of training and are tested as to their
technical qualifications by departmental cxaminations which they sare
required to pass before they are confirmed.



PACT BETWEEN THE GOVERNMENT AND THE
ALLEGED NATIONALIST PARTY.

Sir Oampbell Rhodes (Bengal: European): Sir, 'wit.h your permission,
1 wish to ask the Home Member s question of which I have given bim
private notice. In this morning’s Calcutta ‘' Statesman the newspaper
received in Delhi this morning, oceurs the following statement:

** With d to the new policy of the Nationalist party as enunciated by Pandit
l(otﬂnl‘Nelra:E“in the Le':;iﬂa::?rn yAmmb‘y, Mr. C. R. Das, in conversation with
represeatative of the Statesman said that in the abmence of fuller inloqlnl.mn, he was
unwilling to make any definite statement. '‘ But " Mr. Das added **1 have been
expecting it. My belief is that as a result of negotiations behind the scenes, some
understanding has been arrived st between the Government and the Nationalist party;
that explains the new attitude.” )

The question, Sir, 1 desire to ask is what is the nature of these negotiations.
begause I believe there is a general feeling in the House that the change
of heart on Monday night last amongst the friends of Mr. Das occutred not

by reason of a pact with the Govermment, hut by reason of an impaoct
olsewhere ?

The Honourable Sir Malcolm Hailey (Home Member): Sir Campbell
Rbodes showed me that extract this morning und I may sny 1 should very
much have preferred to answer his question in the presence, rather than in
the absence, of Pandit Motilal Nehru, whose name of course is referred to in
that extraet. But 1 am sure that the Honourable Pandit would himself
agree to my stating that there has been no pact between the Government
and the party which he representa. We have had many discussions, BSir,
inside the House and some of us have had amicuble and interesting dis-
cussions outside the House. But there has certainly been no pact of
any kind with Goverament.

My, Chaman Lal (West Punjab: Non-Muhammadan): Sir, may I ask
what justification Sir Campbell Rhodes has for making this insinuation?

Mr. President: I1f the Honourable Member is putting & supplementary
question, T ask him to put it a little louder, because the Chair is intercsted
i it.

Mr. Ohaman Lal: May I ask Bir Campbell Rhodes what justification
he has for making the remark that the change of heart on the part of the

. Nationalist party was due to an ‘' impact '’ elsewherc and as to what
exactly he means by the word *‘ impact *'?

Sir OCampbell Rhodes: That, Sir, I will leave to the intelligence
of the Honourable Member.,

Mr. OChaman Lal: May I assure him that no such thing happened io
the Nationalist partt{l and that he may take my word for it? It is not
due to anything of the sort that the change of heart took place.

Mr. Bipin Ohandra Pal (Calcv‘ta: Non-Muhammadan Urban): May I
ask the Honourable Member if he had any interview with the leader of
the Nationalist party or leaders of the Nationalist party between Monday
night and Tuesday morning when we met here? '

The Honourable Sir Maleolm Halley: Whether T had any intorview,
Sir?
(1738 )
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‘Mr. Bipin Ohandra Pal: Whether the Honourable Member had auy
.interview with the leader of the Nutionalist party or any of the leaders
-of the Nationalist party between Monday night after the House rose ani
Tuesday morning when the House assembled?

The Honourable Sir Malcolm Halley: It is not usual, 1 think, t>
interrogate Members of Government as to what has happened outside the
House and in their private capacity. But here again I am gure the
Hoonourable Pandit would agrec to my stating since the matter has been
brought up and it appears that some importance is attached to it, that I
had no interviews in the period mentioned by Mr. Bipin Chandra Pal.

Mr. President: | would like to add that Members should be very careful
in ssking questions of this kind because they may open a discussion of &
private naturo regerding which even two very good memories night dis;
agrec. 1 have hitherto ruled that a reference to what passes outside: this
Chamber is not in order, and, though I have allowed the Honourable the
Home Member to reply to the question, 1 cannot always ask him %o
angwer such questions on the ground 1 have stated. What passes out-
aide this House, unless it is & matter of public importance, cennot be
referred to as such, as it may become a matter of an acrimonious contro-
versy which may puss out of the control of the Chair.

The Honourable Bir Malcolm Halley: Will you allow me, Sir, to add
8 few words. I had also a consideration of that nature in my mind; and
I merely answered the question becauso 1 feared a refusal to answer it might
-be open to misunderstanding.

STATEMENT OF BUSINESS.

M:. Presldent: The Honourable the Lender of the House will now make
the statement regarding the business next week.

The Honourable Sir Malcolm Halley (Home Member): Monday,
‘Tuesday and Wednesday will be Government days.

Except for a formal motion regarding the election of the Btanding
Finance Committee for the succecding year the consideration of the Indiaa
Finance Bill will be the firet business to be taken up. We eannot foresec
how long the House will bo occupied with that Bill, and it is not possible
to say on which date the other items of Government business will be
before the House, but we hope in the first three days of the next week
wesides disposing of the Finance Bill, (1) to introduce a Court-fees
(Amendment) Bill, (2) to move for the ciroulation for opinion of the Indian
Merchant Shipping (Amendment) Bill, (8) to take into consideration the
amendment made by the Council of State in the Indian Coinage (Amend-
mant) Bill. The other Government Lusiness outstunding is the considera-
tion of the recommendation of the Council of State that the Indian Bue-
vesgion Bill be refarred to a Joint Committee of both the Chambers, the
consideration of the reports of the Belect Committees on the Income-tax
(Amendment) Bill and on the Standing Orders. We may also move for
leave to introduce a Bill to consolidate and amend the law refhting to
Government and other Provident Funds. Whether it will be fcasible to

02
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[Bir Malcolm Hailey. ) _
take up any ‘of this business on Wednesday or whether it will be necesssry
to take it up on Baturday, the 22nd, depends on the progress made in the:
first two days of the week.

Thursday, the 20th. As already announced this morning this day has
been allotted for non-official business. that is to sav. the discussion of
Resolutions.

Friday is a public holiday,

MAY SESSION IN SIMLA.

Mrx. W. 8. J. Willson (Associated Chambers of Commerce: Nominated
Non-Official): Might 1 address a question to the Honourable the Home:
Member in regard to the session which it is proposed to hold, I am told,
in the month of May in Simla. Whilst giving the Honourable the Com-
merce Member every credit for proposing this session in what he believed
1o be in deference to the wishes of the House, it is nevertheless a fact
that it will be extremely inconvenient to a great many of us to attend
that session and it will interfere with the whole of our summer programme.
Honourable Members from Madras, I believe, will have to spend five da)~
mm coming up herc und five days in going back. 1 think it would be a gooi
thing—and I hope the Honourable the Home Member will not mind it- -
if a reference were made to the House as u whole to ascertain its wishes
in the matter. Of course if it is the wish of the House that we should ail
meet in Simla in May, then I should be one of the last persons to rais
any personal objection. But all the same I do think that it will be ver.
inconvenient.

Dr. H. 8. Qour (Central Provinces Hindi Divisions:  Non-Muhamn.
madan): Before that question is answered, may 1 ask the Honourable th:
Home Member as to what business it is proposed to be transacted during
the May session? Will he kindly give the House sn indication of the
business which ig likely to be transascted and also an indication as to how
long the session is likely to last, and whether it will be convenient for the
Members of the House to attend that session?

Diwan Bahadur M. Ramachandrs Rao (Godavari cum Kistna: Non.
Muhammadan Rural): May I say one word, Sir? Mr. Willson has
referred to the Members from Maudras. I may assure him that this
question of the steel industry cannot be dealt with at the end of thir
month ahd, if a session in May is inevitable, we shall not shirk our duty
and we have made up our minds to attend that session. (Hear, hear).
(Mr. W. 8. J. Willson: ** That is what [ esid.”’) T do not want the
House to be under the impression that we are averse to a session which
is absolutely necessary, and that is the point which I wish to make very
clear.

The Honourable Sir Malcolm Halley (Home Member): My Honour-
able Colleague has already explained to the House the reasons whioh-
have moved the Governor General in Couneil to proposs thiy special ses-
sion in the course of the summer; he also expressed the great regrot of the
Government at the inconvenience that was being caused to Honourable



MAY SESSION IN SIMLA. 1789

Members. We bad considered with the utmost care whetd it would
not be possible to dispose of the questions connected with the report of
the Tariff Board in time to place them before the Assembly either before
the date originally fixed for the close of this session or by extending the
period of the session. We came to the conclusion that, if we were to give
due consideration to the many and intricate issues involved, it would not
.be possible to do so. Even supposing that we were able to arrive at a
decision ourselves, yet it would not be proper Lo place that decision before
1he Assembly, before the public and many other commercial and industrial
interests concerned have had time to consider the report. That seemed w
us decigive, Dr. Gour has arked what other business there will be before
the Assembly during the special session. As at present arranged, we had
intended to devote the whole of that spacial session to the business arising
from or connected with the report of the Tarift Board. If in the brief time
for which we should call the session any vacant days occurred we should
divide them between Government business and private business. We
have some outstanding Bills which will not be of a vBry controversial nature
.and they might then be brought one stage forward.

Dr. H. 8. Gour: W¢ suggest, Sir, to the Honourable the Home
Member that, if the session is to be held in May at all, it would be to the
advantage of the non-official Members of this House if other outstanding
questions and Resolutions are also taken up so that it may be worth
our while to pay a visit to Simla for 10 or 15 days instead of only for
a week or 6 days. 1 suggest to the Honourable Member that there is th»
Indian Bar Committee, whose report is likely to be out. Then there is
the Frontier Province Committee report. That is also likely to be out. Begides
.a very large number of non-official Resolutions have remained undisposed
-of owing to the shortness of time in the Delhi session. I would therefore
suggest that this special session may he availed of for the disposal of
outstanding business at Simla,

Mr. Darcy Lindsay (Bengal: European): Could not the Honourable
the Home Member arrange for a combined session to consider the recom-
mendations of the Tariff Board and then take up the ordinary business,
suy, in August or September next? (Cries of ** No, no ")

The Honourable Sir Malcolm Hailey: Mr. Darcy Lindsay has touched
the exact point on which the dikeussion originally arose. Does the House,
in spite of the inconvenience, attach such importance to this question,
Ihut they ure prepared to face o special session? (Honourable Members :

* We are.’') If the House were entirely opposed to holding such a session,
the Government would give full considerstion to that fact. Does the
House feel that the consideration of the matters afising out of the report
-of the Tariff Board is so ufgent that il is prepared to face that special
sengion? (Honourable Members: ‘'Cortainly ™'.)

Khan Bahadur M. Shams-uz-Zoha (Burdwan and Presidency Divisiona:
Muhammadan Rural): But not before the middle of May, because we
will have Id-ul-Fitar after the Ramsan,

The Honourable Sir Malcolm Hailey: Will the Honourable Member
kindly give me the date of Id-ul-Fitar?

t
EKhan Bahadur M, Shams-us-Zoha: It will came off on the 6th or Tth
of May, and the Moslemn Members coming from distant places must have
zﬂlfﬁ(‘ll nt time after that to rench Simla,
L[]
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Mr. M. A. Jinnah (Bombay City: Muhammadan Urban): 8ir, I would
18 Soom like this House to realise the gravity of the situation in regard to

79° the matter that we are discussing. I am really surprised that
a suggestion should have come that the session should be postponed until
August. I wish to urge upon Government, with the utmost emphasis that
! can command, that it will be highly detrimental to the large interests
of India if you delay that session by even a day after May. I think
that the Government are fully aware of that and therefore they, after
csreful consideration, decided that the session should take place in May.
Now we are being side-tracked and I want this House to realise the im-
vortance of this question, whatever may be our inconvenivnee we ought to
go to Simla, all of us, and assist the Government in their desire to
arapple with this question as soon as possible, which otherwise will be
disastrous to the commercial world of India. 1 therefore hope that every
Member, unless he has some other intention of delaying this matter, will
gv to Simla in May. -

8ir P. 8. Sivaswamy Alyer (Madras: Nominated Non-Official): 1 would
ike to add that this question of the recommendations of the Tarif Bourd
should be dealt with with the least avoidable delay; that the earlier it is
done the better and, that, if possible, we should hold a session in Simla in
the first or the second week of May. As to the proposal that other subjeots
should be brought up, I should like to suggeat that the session should be
confined to this question of the recommendations of the Tariff Board, or
any other subjects that Government may consider of special urgency.
Most of us feel that Bimls is not a pleasant place to go to in May.

Mr. W. 8. J. Willson: I hope that Mr. Jinnah was not referring to me-
when he said that there may be some other consideration attaching to
the proposal to defer the session till August. I may tell him that 1T am
n very considerable shareholder in the Tata Iron and Steel Company, and
10 one is more anxious than I am personally that the recommendations of
the Tariff Board may be decided in a particular way!

Mr. Darcy Lindsay: I also wish to disclaim any ulterior motive. My
suggestion was based on grounds of economy, as I understand that the
w8t to the tax-payer in connection with the session will be one lakh and
ity thousand rupees at the very lowest. I therefore nuggest that the
Reptember session be called at sn earlier date and s combined session bhe
hield, at which most of the ordinary and special business could bo dealt
vwith. If August does not suit my other friends, perhaps w few woeks
enrlier than that might meet the case. What is the extreme hurry for
calling a session in May?

Mr, K. Ahmed (Rajshahi Division: Muhammadan Rural): BSir, since
fiom a commercial Member there has been the suggestion that tho matter
«f the recoonmendations of the Tariff Board is not so urgent, it is dosirable
that Government should not take another ground for incurring a great
loss to the country of 1} lakhs of rupees by summoning a session of the
Asgembly in May. It is desirable that the session at Simla in the month
of Beptember or even October, if necessary, be continued, as that is the
time when all the representatives of the people of India, professional men,
rommeYoial men, who have holidays such as bank holidays, Poojah holi-
days, and different kinds of holidays can spare the time during their holi-
days. We generally can afford to go to 8imla during S8eptember and part
f Ootober. That would serve -the purpose and it will not be inconvenient
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in any way. We could then have our non-official Bills, us well as the
North-West Frontier Committee’s Report, the Indian Bar Committee’s
Report, etc. 1 think that that would be the best time, that is to say,
the Simla session ought to be held next Scptember to suit all instead of
having another short session in May.

The Honourable 8ir Oharles Innes (Commerce Member): Bir, 1 would
like*to say one word with reference to Mr. Lindsay's suggestion.
Mr, Jinpah has placed some considerations before the House, and 1 would
iike to supplement what Mr, Jinnah has said. Everybody knows that the
Tarif Board’s Report has been received. Many industries in Indis arc
vitally concerned and interested in the recommendations contained in
that Report. All those industries will remain in a state of doubt and
vnoertainty until a decision hes been amived at. That is one of the reasons
vwhy we fecl that it is a matter of most urgent importance that a decision
vne way or the other should be arrived at, with reference to the recommmend-
ations contained in that Report. I therefore think it essential in the
interest of trade that that period of doubt and uncertainty should bo as
short us possible.

Mr. President: Arising out of this 1 ask Government if they are in a
position to fix the exact date of the session before the Assembly adjourns
at the end of this month.

The Hanourable 8ir Maloolm Halley: We hope to do so.

THE BUDGET—LIST OF DEMANDS.

SECOND STAGE—conid.

Expenditure from Revenue—cont’.

DemaNp No. 15—QGENERAL ADMINTSTRATION—contd.

Diwan Bahadur M. Ramachandra BRao (Godavari cum Kistna: Non-
Muhammadan Rural): Sir, 1 beg to move:

“ That the demand under the sub-hend * Department of Education Health and
Lands ' (page 50) be reduced Ly Rs. 100."

I wish to make a few observations which are pertinent to the Depart-
ments under the control of my Honourable friend, 8ir Narasimha Sarna.
The point that I wish to raise in that our educational institutions in this
country are not so organised as to permit of the recruitment of the Wirious
public services in this country to the best advantage of both the adminis-
tration and of the people. I more particularly refer to the technical services,
not only under the control of the Department of Education, Health and
Lands, but also under the control of the olher departinents of the Central
Jovernment, Bir, tho whole question of the organisation and recruitment
cf the public services came under consideration when the Islington Commis-
rion paid a visit to this country. It is now about 12 or 18 years sinee
rhat Commission came out to India, and we are now having ® sccond
(ommission to consider more or less the same class of problems from
probably a salightly different angle of vision. But the point to which I
would invite the attention of Honourable Members is that in regurd to the

»
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iinprovement and expansion of educational institutions no perveptible
progress has been ieved since the report of the lslingten Commission
was submitted to Parliament. 1n regard to some of the technical services,
taking the Agricultural Bervice first, the Royal Commission stated thut
the Government of India had frequently declured that the object to be
steadily kept in view was to reduce the minimum number of experts
sppointed in England sud to train Indians thoroughly in order to enable the
country to depend upon its own résources for the hnprovement of the
sgricultural staff in the higher branches. With this principle the Com-
mission were in complete agreement and they aocordingly recommended
that the facilities for such training should be developed in India, and that
the standard should be brought up to the level of the best quality of agri-
oultural institutions in Europe and Americu. They proceeded to state
that training classes should be established at Pusa und should be brought
up to the highest standard of efficiency attainable in the western countries.
The Agricultural Conference which met at P'usa also made many recom-
mendations, to which it seems to me unnecewsary to refer at the present
stage. In regard to veterinary educstion aldo the Commission stated that
the higher services in that department were almost entirely reeruited in
the United Kingdom und the candidates were required to hold a diploma
of the Royal College of Veterinary Surgeons. Then, in referring to this
1'epartment, the Royal Commission expressed the opinion:
“* There are, kowever, no considerations of policy which make recruitment in l!‘.u:alpc
re

nece , and we cannot regard it as satisfactory that at the present time the ¢
of the Imperial branch does not include a single officer who is & statutory native of

India,”

and they sccordingly recommended that, as soon as possible, clusses
teaching up to the highest standard should be established in India, and
1hat the passed students of these olasses should constitute the normal ficld
¢: recruitinent for the lmperial branch of the dapartment. Then, Bir, in
1egard to Forestry education they also stated . . . .

Mr. President: Before the Honourable Member goes further, 1 should
ke to make certain that thewe services do come within the control of the
Government of India. 1 am not at all clear that they all do. The Honour-
cble Momber, 1 gather, is reading from a Report ‘published before there
were transferred subjects.

Diwan Bahadur M. Ramachandra Rao: 1 was referring to the general
aspect of it which i» under the Centfal Government. '

Mr. President: I know the Government of India have u general power
of superintendence snd control, but education ix not only a Provincial rub-
ject, but it is a transferred subject, which makes it all the more important
that this House should not encronch on that field except where absolutely
TiCCEBRBTY.

Diwan Bahadur M. Ramachandra Rao: May 1 point out that under
the Devolution Rules institutions providing for mcdical training or for
technical and professional training or for the promotion of special subjects
are resgved to the Central Government,

Mr. President: I wanted to be satisfied that the Hmmumble Member
was within that sphere. Is that so?
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The Honourable 8ir Narasimha Sarma (Member for Education, Health
surd Launds): 1 shall take the necessary exception if my Honourable friend
wxceeds the limitsa and asks e to travel into the domain of Provincial
ajovernments, At present he is deanling with Agriculture, Veterinary and
Forestry us regards higher education.

Diwan Bahadur M. Ramachandra Rio: Bir, I was referring to the
need for the expansion of the existing institutions in regurd to education
in Forestry. I may also invite the attention of Honourable Members to
the general obscervations made by the Comunission in 1912. They will be
found on page 22 of the Report. They divided these setvices into three
classes, nnd, referring to the particular service’ which T mentioned, which
should come in the third category, they say:

* There are no grounds of policy for any considerable admixture of officers imported
from Eurupe, and all that limits recruitment in India is the lack of facilities in that
country for technical instruction and the consequent deficiency of properly qualitied
officers.”

And they proceeded to state:

* Towards the third group of services'’ (that is the group of these technical
services) ‘' for which requisition is made on Euw 80 as to obtain officers with the
necessary technical knon\:'ledge. our attitude is different. In these, we think that a
determined and immediate effort should be made to provide better educational
opportunities in India, so that it may become increasingly ﬁuible to recruit in that

country the staff needed to meet all normal requirements, is will require an initial

expenditure of a considerable sum of money, bot not probably as much as would at
first sight bo expected. For instance, up-to-date institutions already exist st Pusa and
Dehrs Dun which can be utilised for the purposes of the Agricultural and Forest
Departments. Large railway workshops are also already in existence to y the
needs of the locomotive and carriage and wagon bnncﬁ’u. 1t is only for the Civil
Veterinary, Geological Burvey, and Mines departments that the existing provision is
wholly inadequate. In any case the outlay would be more than id, not only by
the additional facilities which such institutions would give to young men to qualify
themselves for direct appointment to the hisher branches of the public services, bat by
the contribution they would make to the industrial progress of t.g: country.”’

Bir, it is in these words that the Roval Commission surveyec the
porition in 1913, They recomnmended thut innnediate steps should be tuken
and immedinate efforte should be made by the Government of India to
expund and improve all educational institutions in these varioux depart-
ments suggested, Forestry, Agriculture and Civil Veterinary, Geological
Burvey, Mines and all the technical services for which recrnitment at this
dany takes place.

Now 1 ask my Honoursble friend whether any of these steps have
‘been taken in this country, und, if so, to what extent. 8ir, I know some-
thin% has been done. When the Lytton Committee was sitting in England
an effort was made, in view of the increasing number of students who were
resorting to that country, to find out whether the educational facilities
for which the Royal Commission so strongly pleaded in 1912 had been
sfforded in this country, and we were informed that, so far as the Secret
of Btate was concerned, he took no action in the matter, and one of the
officers who uppeared before that Committee stated that the initiative rested
with the Government of India and thete was no information in that
.country as to what had been done. S8ir, that is the position én which we
sre to-day, The Lee Commission is now sitting and it is quite possible
that that Commission may make some recommendations which may-
pob be sbout recruitment, but as to whether the scope of that Committee
includes also s recommendation for the expansion of these institutions in
dhis country is a matter about which I am not quite sure. Sir, the
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whole problem’ of education is beset with difficulties. I hoped that the
Government of India had moved in this matter long ago, as wus suggested
by the Commission in 1912. T may say, Sir, that there is also an iden
that in the recruitment of these public services British qualifications nre
ausolutely neceseary. Sir, that, i8 a matter which has been v much
discussed before the Lytton Committee. I trust a change of policy will
Le initiated in that respeot as early as possible by a recognition of the
qualifications possessed by people in India. The extent to which this
recognition is now given 18 8 matter on which many of us are in doubt,
and, unless educational inktitutions of the requisite kind, which would
give the same class of instruction for these services, are immediately
eatablished, it may not be possible to recognisc these degrees.

Sir, the seriousness of the problem in regard to Indian students in
Great Britain’ has been very well summarised by one of the witnesses
who oppeared before that Comumittee. 8ir Charles Mallot stated :

*“ It is, I believe, in the development of education in India that the only permanent
sohition of our problem lies, Hitherto the iradition has Leen that only men trained in

land were qualified for the prizes of their profession—in Indisn administeation,
medicine, law., We have readily encouraged Indian studenta to come here, fit and
unfit, edocated or uneducated, and have taught them that a smattering at least of
English education was the best recommendation for professional success. Until we
frankly abandon that tradition, Indiau students will inevitably flock here, and probably,
as time goes on, in pumbers with which British institutions will refuse to cope.

We are at prement msnufacturing the difficulties we deplore. May it not be well
to consider whether this tradition Ehou.ld not be given up, and n new tradition sub-
stituted, namely, that Indis must and can provide an adequate educstion even for the

ablest of her sonn? Instead of trying to make good Indians into indifferent English-
men, to super-impose a superficial ngliah training in a few years at Oxford or a few
f”" in London at the , might it not be possible o develop an Indian type at
onst as highly educated and as competeni—even for administrative purposes—as any
hybrid? Hach an undertaking would be slow and difficult and costly; but may it not
be that the change has to come? 1t would mean raising the standards of Indian
Universities, and of Indian education generally to levels never yet attained. It would
mean an Indian Bar snd Judicoature, trained, organised and developed on their own
lines. It would mean a highly trained Medical Bervice, and opportunities for medical
and industrial training far in advance of anything yet attempted. It would not of

courst mean, for many years at any rate, less intercourse with England or less
intellectual stimulus from English sources; guite the reverse. But it would ba a
natural instead of an unnatoral system and its home would be in India."

These are the considerations which sre in my mind and I request my
Honcurable friend to consider this uspect of recruitiment by thé establish-
men’ of educational inetitutions as early as possible computible with the
finsneial conditions of the Central Government. I think, 8Sir, that Govern-
ment have already delnyed this question for the last 10 yenrs and I have
alrendy pointed out it is certainly competent to them under Rule 88 of
the Devolution Rules to establish certain agenoies for professional nnd
technical training, and I trust, Bir, that in all branches of the publio
eervice—whether in the Railway administration or in the field of finance,
enywhere where recruitment is made from outside,—institutions should
be et np to supply recruits on the spot. That is the point I wish to

refer to the Education Department and to any other Departments which
are concerned.

SireP. B. Bivaswamy Alyer (Madras: Nominated Non-Official): May I
be permitted to follow the cxample of my Honourable friend over there
and meke one or two small complaints against the Department in the
«harge of mv Honourable friend, Bir Narasimha Barma. Before making



THE BUDOET—LIST OF DEMANDS. 1745

my comnplaint 1 should like to express my appreciation of the courage and
pertinacity with which the Government of India have championed the
caus: of Indians oversoas. I must however add that our cause has to
some extent suffered prejudice by the manner in which reference is made
to the Indiuns who are employed oversens. I wish, Bir, to point out that
the use of the term ' cooly " in counection with the Indian labourer is
cpen tu objection and creates serious prejudice against the Indians abroad.
This word *‘ cooly ’' has been adapted from the Tamil langnage and is
used in English to denote a labourer; but the term has scquired such
Luteful aeeociaticns that I think it is high time that, this exotic word
‘““cooly " in the English vocabulary should be hereafter banned from
official correspondence and for all use by the Government. In making
this complaint 1 am aware that wo non-officials have to plead just as
guilty as the Government themselves, but on reflection everybody will
acknowledge that this use of the word ‘‘ cooly '’ to denote the labourer
is open to serious objection and that it creates u great amount of prejudice
ngainst the Indian labourer. It muy be asked what word I would suggest
ro denote the Indian labourer. Let us have the English term ‘‘ lubourer.”
1 have no doubt it will soon get into currency even among people who
do not know English. That is a suggestion whioh I make in all seriousness
to the Government and T hope iy Honourable friend will be able to give
un undertaking that this word shall heresfter be banished from the
Iinglish vocabulary, so far as it lies in the power of Government. :

Another suggestion which I should like to muake to the Honourable
Menber relutes to certain educational institutione. 8ir, in minaking their
recorimendations the Indian Retrenchment Committee went to very un-
desiruble lengthe in proposing serious cuts in the expenditure on Education.
For inutance, expenditure on the School of Mines at Dhanbad was stopped
or ruspended, T believe, in conrequence of the finnncial stringency and the
desire to give effect to the recommendations of the Incheape Committee.
T hope a rerious start will now be made in pushing on this School of Minew

nt Dhanbad,

The Honourable Bir Narasimha Barma: I may say for the Honourable
Meniber’s information that the Industries Depurtmgnt deals with the School
of Mines; the Education Department does not.

Sir P, 8. Silvaswamy Afyer: That is all right. 1 am making a general
observation and I do not wish to repeat myself. [ hope the Industries
Department will inake the necessary provision at as early a stage as possible
because you find that wherever you have to make selections for appoint-
ments in the Geological Survey of India, there are no candidates who have
the necessnry training which would qualify them for the Department. If
wo had o 8chool of E"Mimzza training candidates to the necessary standard
ol efficiency we should soon be able to find Indinn candidates well qualified
to erter, the Geological Department. I therefore commend my suggestion
to my Honourable [riend, Mr. Chatterjec, in the hope that he will lose
no time in starting the School of Mines at Dhanbad. i

The Honourable Mr. A. 0. Ohatterjee (Industrics Member): Provision
hns been made.

Dr. H. 8. Gour (Central Provinces Hindi Divisins: Non-Muhan-
madin): I move, Bir, thot tho question be now put. -

Mr. N. M. Joshi (Nominated: Labour Interests): My friend Dr. GGour
doe: not apparently know that his Department is an Education Department
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und the Assembly has not yet sanctioned the grant for the Eduocation
Deiwnund of the Central Government. I hope, Sir, he will remember this
fact before he moves the closure again.

1 do not want to take up the time of the House very lung but 1 wunt
o usk the Government of Indin whether they propose to introduce legisla-
tion to enable compulsory education to be wtroduced in those territories
which are under the direct management of the Governinent of India. Bir,
since the new reforms, u great impetus has been given to the state of primary
education in this country. There are various provinces where legislation
hus been passed in favour of compulsion being introduced in primary
educstion. Compulsory education is already being introduced in several
areas, municipal as well as local board areas, but I find, Bir, that the
Government of India which ought to lead in this matter is lagging much
behiod the Provinces. 'The Government of India naturally is expected to
ret nn example in this matter but unfortunately, instend of setting a good
example, they lag much behind the Provinces. I need not give many
figutes on this point, but will only quote a few. The percentage of pupils
in schools to the population in the territories directly managed by the
Government of India is 2.9, while the average for the whole of India is
8:42; for Madras the percentage is 4-14, for Bombay 49, for the Punjab
4'3. These percentages will show by themselves that the Government
of India have practically done nothing so far to accelerate the progress of
education in the territories directly inanaged by them. And while they
spendl some amount of money on education, my conclusion is that they
give greater importance to secondary and university education than to
primary education. Bir, for the purpose of showing that my conclusion
is correct 1 shall quote u few figures. In the territories mentioned by 1ine,
there are 1,565 students receiving university educuation, and the expenditure
s Re. 8,47,000. This figure may be a little old, because it is last year's
figur:. There are 37,000 students receiving secondary education, and the
expenditure is Is. 16,21,000. In the primary education department there
are 58,000 students, und the expenditure is Ra. 9,00,000. 8ir, in most
of the major provinces Gevernment spends n greut deal of their educational
grant on primary education, but the Government of India seem to give
greater importance to secondary education of the higher classes than to
pritnury education, which is really needed for the poor people. This is
what struck me by looking into the figurcs of the educational expenditure
of the Central Government on territories directly managed by them. 1
shink. Sir, this is not playing a fair game by the masser of this country.
1 do not wish to take up the time of the Assembly by showing that a large
purt of the revenue of the Government of India comes from the masses,
ond, it yoa want to allocate your revenues to the people nccording to the
{axes they pay, it is natural that you should expect (Government to spend
more money on primary education than on secondary educstion; but, Sir,
the Government of Indin have neglected this matter altogether. Perhaps,
the raason is that the Government of Indis have to devote their nttention
to what are considered to be more important inatters throughout the Central
Departments, snch as the management of the services of a few hundred
men of this or that departinent, than to the interests of the musses them
selven. oIt is an unfortunate fact that the Government of Indin have been
asked to be directly responsible for the education of the masses of thess
territories. Unfortunately there is mo other representative body which is
reaponsible for these subjects, and the Government of India themsclves are
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renpenkible for these subjects, so, if they do not give sufficient attention
to thi~ subject, it will be thoroughly neglected. The people themselves,
T find, have recognised the need for receiving education. Bome time a

T read in the papers that the Delhi Municipality is thinking of introducing
compulsion within their municipal limits, but the Government of India
nre rot vet ready with their legislation. How is the Government of India
10 give power within the wunicipality to introduce compulsion if thev nre
not ready with legislation?

Then, Bir, there is one more point which I want to mention in this
connection. It is about the North-West Frontier. We are spending crores
of rurces on the North-West Frontier to safeguard the life and property of
Hisx Mujesty’s subjects in that territory. 8ir, I think if the Government
of Indin wpend a larger- nmount of money on the education of the people
of the North-West Frontier Province, if they establish a network of educs-
tiona! institutions on the border, mmuch of the expenditure which they are
forcud to incur in fighting with the Waczirix and other tribex could be saved.
Dunug the general debate on the Budget, an Honourable Member men-
tioner this vital fact, that the Government of India should try the experi-
men. of using humanising influences on these wild tribes. 5o my suggestion
to the Government of Indin is that, if they tuke care of the edueation of
the people of the North-West Frontier und also of those gho live a little
hevond the frontier, the money will be well spent, and our expenditure on
the Army will be saved; not only that, but our great anxiety about the
fiontier will to a great extent be alluyed. 1 therefore wunt the Goveru-
wen. of India to give their serious attention to the educational ndvancement
of the territoriex which unfortunately have been placed in their charge.

There in one other matter to which T want to refer in pussing, and that
ix atout the Ecclesinstical Department which is managed by the Edueation
Depirtment. T want the Government of Indin to tell this House what is.
therr policy about this Department. and whether they want to continue
this expenditure of Rs. 80,00,000

Mr. M. 8. D. Butler (Sccretary, Department of Education, Health and
Lande): I rise to a point of order, Sir. The Ecclesiastical Department.
18 not u votable item.

Mr. President: It can be brought under discussion under the conven-
tion established last vear. It cnnnot be made the subject of n reduction,
but it can be discussed.

Mr. N. M, Joshi: Thank vou, Bir, for your ruling. The Government
of Indis ure spending nbout Rs. 80,00,000 in maintaining o ecclesiastical
estal lishment for the benefit of their European officers. 8ir, I think that
cxpenditure is not justified. The Government of Indin have got large
estublishments belonging to various religions, and they have got no such
establishment to minister to the religious needs of their officers who belong
to these other religions. Why should the (fovernment of India, therefore,
spend such s large amount of money for the religious needs of a small
number of European servants? My objection ik not really so much on
the point of money as on other grounds. You will remember. Bir, _t.hut.
two ycurs ago we discussed the subject of compulsory payment to a Hindu
vriest, and the Government of Indis rightly objected to that compulsory
tuyment. Now I want to ask the Government of India whether wg, who
o not believe in the religion which is established by the Government here,
ure not justified .in -objecting to the compulsory payment for maintaining
this rcligion? When I say the payment is compulsory, T need not explain
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how it is that tuxes in Indin are not voluntary. No tax is voluntary. I
bave to pay a tax whenever Government levies it. Therefore, my payment
towards the maintenance of this religion is absolutely compulsory, and 1
therefore object to this comnpulsory payment on the ground of pringiple.
The principle is absolutely right. When this Bill was introduced, I had
supported it, and the Government had also supported that principle. Now
I want the Government of India to carry out that principle in practice.
1 therefore want the Government of India to tell this louse what their
attitude towards the maintenunce of this department 1s. T hope, Bir,
the Government of India will give u satisfactory reply to both these points.

Mr. Jamnadas M. Msehta (Bombay Northern Division: Non-Muham-
r:adan Rural): Sir, I want to confine my observations to the question
of Indian students in Englund, to which reference has been made by my
Honourable friend, Diwan Bahadur Ramachandra Ruo. I ean recall a
time, 10 years ago, when the Honourable Member in charge, Sir Nurasiinha
Sartna, was present in Fngland at n large nnd representative meeting of
Ind an students in Caxton Hall, listening, as a member of the Congress
deputation, to the speeches of the Indian students complaining of their
grievences at the universities vnd other cducationa! institutions in England,
and ] remember him promising to do his very best for these students
during the time that he was to be in Fngland. Ten vesrs have passed.
I do not think much improvement has taken place in the position of Indian
students since that day, T think it was the 9th of April 1914. The condi-
tions of admission to the universities and other educational mstitutions,
the restrictions placed on Indian students, the terms on which they are
odm’ited, the qualifications which they must produce, and the channel
through which alone their applications for admiesion are considered, are
practicully still the same. An Indian student in England, Sir, does not
get admission simply because he is quulified as a student and is prepared
t¢ snbmit to all the conditions of student life there. He must produce in
most cases a recommendation from the Indian Students Department,
which goes under different names, now is located in the India Office, now
ic. Cromwell Road, sometimes in Gower Btreet, but in different guises and
disguises it is the same body which controls the ndmission of Indian
students indirectly. Unless the Indian student applies to the educational
institutions through this channel, the chances of his getting admission are
still practically hopeless. And I find in the last Report of the Indian
Students Department the same admission is made, that is, that most of
the npplicants for admission to the Universities of Oxford and Cambrid
wvere admitted because they went through this Department, and hardly
¢ven 10) per cent. of the sdmissions were of those who had applied inde-
pendently. Well, Sir, the late Mr. Gokhale happened to be in T.ondon
in 1914 and he presided at a ineeting of Tndian rtudents where pointed
attention was drawn to the most deplorable condition under which Indian
students’ applications were considered—I mean the condition of humiliation
unde which they were admitted. The ostenrible reason was that the
Indian student was mot known in Englond. Therefors, somebody must
iutroduce him, and therefore the Becrctary for Indian Students, who
happened at the time to be Bir Charles Mallet—I think it in Mr. Sen
now—had to certify that the intending student was n gdod boy. How is
n genffeman living in England to know whether a buy coming fresh from
India to seek admission is , bad or indifferent? We proposed that
the condition should be that he should produce a certificate from the head
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of the last college or school he uttended and if thut certificate spoke well of
the student, then the admission should follow as u inatter of course, pro-
vided there was s vacancy at that institution. But this request of ours,
whick was an entirely reasonuble one, was not granted, and this Depart-
ment continues to be the intermediary between the Indian students and
the educational institutions for the most part. And then this Department
depends for its information ubout these students on whom? It depemds
on the officiul reports, and the officinl reports depend on the police reports,
and the police reports. come from the districts. And the condition is
tnis, that the Indian student who seeks admussion is in the last resort
compelled to satisfy the police authorities of his district that he is a good
boy, that ho tukes no part in politics, that he should be admitted into the
institution, and that no consequences will follow. (Pandit Shamlal Nehru:
*“ Not tho son of a good boy?’') Well, I do not know about that. What
is required is thyw indirectly snd in the long run these police authorities
should control the adwmission of lndian students into educational institu-
ficns isidingland. And, Bir, there is a tradition among Indian students,
therelore, to regard this Depurtment or its ramifications not as an institu-
tion for improving the facilities of Indian, students but as u police thaxna
ir London. This Department, Bir, is regarded by the Indian studenis as
u pouce station to watch the conduct of students in England. It is a sort
of espionage on Indian students and is most highly resented by the Indian
stud.nt who is usually » man of good social position and a man of culture
und sometimes far superior to the gentleman who lives there us Becretary
controlling his movements. And there are nearly 1,500 students. Each
of them spends nearly Rs. 4,000 a yesr as the minimum cost of education,
¢y taut it costs the people something like 60 lakhs of rupees every year,
nnd yet the facilities they get are limited on grounds which are not at all
educetional. I do not want to plead for the Indian student who is incapable,
or for the Indian student who has not the requisite qualifications. But it
often huppens that a student who has inferior qualifications gets admission
bocause he has got a recommendation from the Department, while a
student with superior qualifioations, because he does not care to secure the
recommendation of the Department, fails to get admission. The result
+is that often an incompetent student is admitted and a competent student
v mot. Various Committees have been appointed to consider this question.
Among others there was L.ord Lytton's Committee. We gave all sorts
of evidence proving that there were no facilities, proving that we were
handicapped in various ways. It was recommended by the various Com-
mittees that the conditions of admission should be relaxed and should be
mado more clastic, but the Becretary of State for India did nothing of
the kand. There are other non-official bodies who occasionally provide tea
for Indian students. They say ‘‘ We want to be more friendly to Indians.
‘We wanb to promoute social intercourse.’’ lLord Haldane once promoted
whnay was called ‘‘ The Hospitality Committee.’”” What is the usc of
showing hospitality to Indian students who go there for their education
if yo: first put restrictions on them? Who cares for a cup of tea if he is
hrat debarred from admission to vour educational institutions? And yet
that i« precisely the condition in most cases. 8ir, there is a feeling in the
minds of Indian students in Fnglund that all this would be unnecessary if
the Government would give up their suspicious attitude towards Indisn
students. Covernment have got at the back of their minds a certain
{eoling, which was perhaps more or less justified when the idea of a S#udent s
Dopartment was formulated, but since then there has been no justi-
fication for this feeling of suspicion on the part of the Government towards
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uearls 1,600 people of honourable character, men of good sociul position,
people who are highly cultured. It iz very properly resented and the
Secretury of Stute was asked to represent to these universities—some of
which got grants from the Indis Otfice—that those universities which
pronounce s ban un Indian students should be told that their students
would not be allownd to appear for the examinations for the various Indian
Services. He was asked to threaten these Universities with this. He was
-agked to take up and chsmpion the cause of the Indian students und warn
the English universities that, if they make any discrimination aguinat
Indian students, their students whould not be admitted for the competitive
examinations of the various Indian Bervices. The Becretary of State did
not do it. A single such threat serious® conveyed would have brought
these universities to a proper frame of mind. Boon after the report of the
Committee of 1018 came out unfortunately the war lwoke out and Lord
Urewe said: '* As the war is going on, nothing can be done for the present.”’
1 cannot understand what difficulty there was on uecount of the w##¢. But
there it wus. Therefore, Sir, I think 1 can still appeal to Bir Narasimhn
Sartns to remember his promise to the Indian students in 1914; and now
that he has it in his power to devise the means whereby to make the
position of Indian students in England less difficult, I would request him
t¢ accelerute all his efforts to nmeliorate the lot of wtudents in England.
The late Mr. Gokhale said in the meeting to which 1 referred that, so long
a8 the Government of India were under the Imperial Government, Indian
students had every right to go for education to English universities. The
bar against Indian students is at any rate very highly deplorable, because
India does contribute in various ways to some of the educational institutions
m England.

There is another difficulty. In some of these sducutional institutions.
Iadisu students are not allowed to join us officers of the truining corps
becuuse they are Indians. In some of the Colleges fellowships were not
given,—I1 do not know whether the bar has now been withdruwn, but 1
tave not henrd of it. All these things cause a bitter feeling of resentinent
and, it the Honouruble Sir Narssimhs Barma can remove them before he
leave s his present office, I think the Indinn students will be gratefnl to him.

The Honourable Sir Narasimha 8arma: Sir. the first question 1 have
been asked is whether the Government of India are providing any facilities
in addition to those which existed at the time of the Public Bervices
Commission's report in 1914 for the imparting of higher training in some
of the technical subjects to which special reference has been made, and
I hope to be able to give o satisfactory answer that, as far ue we ocan see,
there does not seem to be any very great necessity for students to proceed
from Indiu to England to receive education for service in the Agricultural
Forestry and Civil Veterinary Depariments which are directly under me,.
when the facilities we hope to provide are completed. To take up the
Agricultural Department first, Pusa is ready to take up the training of
officers for the higher branch of research in scisnce. Pusa is ready to
take up students for training them as Deputy Directors of Agriculture.
That is, both in the administrative branch and in the socience branch,
tacilities have been provided at Puss and in the sllied institutions for
impartimg the higher training which students should get for emtry into-
the Imperial Agricultural Service. We have Indianised the sarvice oon-
sidersbly during the last three years. The number of Europeans who
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have been taken into the Service during the years 1921-28 has been only
8 as against 28 Indisns. 1f we have not been able to proceed further
in the' direction of the employment of a larger number of Indians, it is
becsuse the Provinces have not been able to find money to employ men
in the 48 vacancies which ut present exist in the lmperial Agricultural
cadre. There are u mumber of applications from' Indians who have been
trained in England, at Pusa or at both centres for appointment in the
Indian Agricultural Service, and we shall be able to furnish the Provinces '
with men in various branches as soon as funds are available. It is owing
to the very limited scope for appointment that although Pusa was ready
to take 12 young men from the universities for training in the science
branch, only 8 suitable men have sought admission. We have opened
a school for animal busbandry at Bangalore and the training that would
be imparted there and at Pusa would qualify a student for employment
as Deputy Director- That is on the administrative aside. There is only
ope thing more to be done and that wa hope to do as soon as funds are
available, that is the opening of an engineering branch, and with that
oquipment we hope to be able to complete our course of training at Pusa
for the higher branches of agriculture.

With regard to the Civil Veterinary Department, the strength of Indians
in that Department is not very satisfactory inasmuch as there were no
training facilities in India for a very long period and the ocadre of the
scrvice is very limited, namely 34, including 9 for leave reserve. But
in the year 1921 we sent 5 Indian students from India for training in
England and we hope to get four of them very soon into the Indian Vete-
rinary Service. There is another satisfactory feature which I wish to
mention to the House. We have got a very emergetic, enthusiastic and
capable officer at Mukteswar, Mr, Edwards, who has informed us that
the facilities at Mukteswar are such as are possessed nowhere else in
the world for civil veterinary training on the purely scientific side. We
have taken six officers for training there—four from the Provinces and °
two from the laborstory—for the higher service, and I believe they have
very mearly completed, or completed their conrses of studies and some
of them have succeeded in getting employment in the all-India Service.
Tho Yeterinary Board have laid down certain curricula for studies and
ae soon ns the Provinces are able to find funde for imparting higher
eduoation, this branch of activity will be ploced on a sound and satisfac-
tory footing.

With regurd to the Indian Forest Service, 1 regret that there has beun
some misunderstanding on the part of the House that there has been
avoidable delay in this matter. Honourable Members will remember
that very high importance has been attached by all those who are con-
nected with forestry to the atudy of sylviculture. The greatest obstacle
that has stood in the way of training in the higher branches of forestry
in Indin was that our forests were considered to be not sylvieulturally
suited for further training. I shall not now allude to that controversy.
There war another difficulty also, in that Dehrn was not even otherwise
well equipped for the task of training students in other branches of forestry
before the buildings under construction were completed. The “~Govern-
ment of Indisn have with great difficulty found 46 lakhs of rupees for
buildings and lands alone in order to equip the Forest Research Institute
for the purpose of research. and it was only a few days ago that we could
secute an additional sum of 12 lakhs of rupees for the purpose of
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‘ completing the Rescarch Institute und adding to the existing buildings.
Until that is done it would be difficult to truin students in the higher
forestry brunches at Dehra Dun und that has stood in our way partly.
Now that we have secured funds, and it is also realised that the facilities
which Indin oan afford are such as are unparalleled elsewhere in all
branches except syiviculture and that, with a view to specialise in sylvi-

" culture, men could be sent later on to Europe for training, we.hope to
be able to start in the next two yeurs at Dehra Dun the higher course
in forestry. Even us it is I have already pgiven to you figures which

1 nx show that there has been a very large reeruitment of Indians
" 4o the Indian Forestry Service. I hive shewn Honourable
Members that, so far as agricullural, veteribary and forestry tnining
are oconoerned, the highest education possible anywhere is being or woul
in'a few years be imparted. - With regard to mining education, it was money
that stood. in the way and' the €Government of India ure glad to inform
the House that provision has been made in this year's Budget for the
Sochool of Mining and, as soon as the buildings are completed (I believe
the Principal has been recruited already some time ago) we shall go ahead.

Then, Bir, the next subject that was slluded to is primary edueation.
On this subject there is mo essential difference between the Government
of India and my Honoursble friend Mr. Joshi. We are all for compulsory
primary edueation. We are all for encouraging it in the administrations
directly under the Government of India as well as in the Provinces; but
here, as elsewhere, it is not lack of enthusiasm, it is not lack of convietion,
but lack of monev that stands in the way. It is not that we have been
idle. 'We have doubled the grant under the head of primary education
during the last 8 or 9 years. If Honourable Members will refer to page
201 of the Retrenchment Committee's Report they will find that, whereas
_the grant was Rs<. 4,62,800, it is now somewhere in the mneighbourhood
of 10 lakhs and ndd. My Honourable friend made special allusion to

« the North West Frontier. There I think the figures have risen from
2 lakhs and odd to 6,66,000 in 1922.28.

Nawab 8ir Sahibzada Abdul Qaiyum (North-West Frontier Prognee:
Nominated Non-Official}: Is the Honouyrable Member aware that 105
primary schools were closed last voar in the North West Frantier Province?

The Honourable Sir Marasimbha Barma: 1 am painfully aware of the
fact. But it has been due to the circumstance that we have been pressed
very hard to balance our Budget. The Inchcape Committee suggested
certain retrenchments in educational expenditure and this House has not
been able to see its way to increase the grant. We have been obliged
to reduce temporarily, I hope, cducational facilities, but, notwithstanding

. that, the amount spent is, wa I have said, more than double the figure
nt which it stood in 1918-14.

Dr. H. 8. Gour: Is the Honourable Member aware that the Incheape
Committee did not contsin a single educationist?

The Honourable Sir Narasimha Barma: Therc were verv cultured men
on tha® Committee. They regretted that greater facilitien have not been
afforded in the case of primary education but still, business men as
they were, they could not see their way to make any recommendations

+
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lor an incressed grant and @ business Government. have been compelled
ulse to nooept their yveport and, apurt from their repert, more could not
be doae until we goe brighter days in the finaneial world.

" Wawab Bir Sahibzada Abdul Qalyum: Will the. Honourable Member
please “say" if this House during its lust term or in the present session
aver refused a suggestion for n furfber grant for education?

‘The Honourable Sir Narasimha Barma: I know that the hands of the
Eduoution Departnient have always been strengthened by the attitude of
his House and 1 hope will always be strengthened by the House's attitude,
and 1 have mever complained that this House has not voted the funds we
have ngked for. All that I have said is that both the Legislature as well
a8 'the (Government have been compelled, having regard to the circumstances
I ‘have mentioned, terhporarily to put up with a state of things which
we ‘all hope to rerhedy in the very very near future. (Nawab Sir Sahibsada
Abdul Quiynm: "“You cut off one lakh from a small province and small
Budget last year.”")' Tt is regrettable, Sir, but I fear that there is a feeling
in some quarters that in Provinces which are a gemeral burden upon the
tax-paver the process of improvement caonnot be verv rapid. I am not
‘subscribing to that vietv, that in the field of education there should be any
rétardation of progress, and this Department will endeavour to do its
‘best to improve the nmumber of schools, to improve the quality of the
teaching, to improve the pav of teachers, nnd we shall, vou and I, equally
look forward to a day when Sir Basil Blackett will be able to comply with
-our wishes. . :

Well, Rir, there are only one or two' other points. Y think the Honour-
able Mr. Mehta has referred to the unsatisfactory state of things in the
United Kingdom in regard to'the educational facilities existing there.
‘The Lytton Conimittee report was received some time last year. We
immedintely cireulated it to Local Gavernments; replies have just been
réceived, and we hope to be able to deal with the various recommendations
made by thnt body within the hext two or three months. We have also
invited all the universities to send their representatives to meet us in
8imla some time in May, and with their help we hope to be able to
claborate the necessary procedure for the purpose of enabling students
who are duly qualified und who deserve entry info the British Universities
to sceure as much and as speedy acecommodation as mav be possible. We
renlize that the British universitios cunnot, owing to the continuous
demands made on their space, give unduly large {acilities for Indian
studenta; and therefore all well-wishers of Indian students have felt that
it would be desirable that only the best equipped student, the student
who would be in a position to bencfit by education in Europe, should
ordinarily resort to the British universities for furth%, fraining. And that
is the reason why the Govermnent of India hope'#o strengthen their
universities, their educational institutions, both general and technical,
chicfly to render any sojourn in Furope unnecossary. But as that would
not be practicable in nll branches, inasmuch as it will take a very long
time for the Indian universities to come up to the standard of the. British
and Furopean univecesities in all branches of learning. therefore, to mhimise
tha inconvenience inevitable under such conditions we are strengthening
our institutions, and we ulso hope to be able to secure a procedure which
will enable students without the difficultics alleged to cxist and o which my

: ‘o2
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Honourable friend has been alluding, to enter these universities if they
are really deserving of such entry. Whether an intermediate agemoy is.
nccessary in Europe for the purpose of assisting students $o securc
admisgion to universitics is a moot question on which there has been a
difference of opinion, und it is just possible that the Government may see
their way to spare a little money for themselves if they find that no such
facilities are really neéeded by the Indian students in England. But that
does not mean that the Government of India and the Secretary of Btabe
would not give all the help which may lie in their power to assist students
to secure sdmission if such assistance is sought, or to look after their
welfare, if such action is needed om their behalf. There is no feeling of
suspicion on the part of the Government of Indin, so far as I am aware;
no sort of espionage is required and the Honourable Member may rest
assured that, if it be brought to the notice of the Government of India
that any students are subjected to annoyance and the worry of being
spied on, they will take the necessary measures for the purpose of pre-
venting such espionage. But during the one yvear that I have beep in
charge of the Departinent, no such complaints have been made to me,
and I take it therefore that the evil is not the sume now as it perhaps
was at somc previous time: but the Government of India never felt
convinced that the evil existed at any time; and, if my Honourable friend

would bring to the Department’s notice any such cages, they will certainly
ba locked into.

There ia only on¢ other point and fhat is Bir Sivaswamy Aiver's
expression of view that we should not any more employ the word ‘‘oooly’’.
I am not aware that in sny departmental literature we employ the word
“*cooly”’. The Honourable Member may rest assured that neither myself
nor the Department over which I have the honour to preside would use
an expression which seems to be felt in certain quarters as an expression
the meaning of which has degenerated into oconveying a status akin to
écmi-slavery. But I am not saying that the word '‘cooly’’ always connotes
or has always connoted that. But, as that is the feeling of the House,
at any rate that is tho opinion of Sir Bivaswamy Aiyer, there will be no
difficulty in avoiding the use of the term ‘‘enoly”’.

8ir P. 8. Sivaswamy Alyer: It occurs in the Budget.

The Honourable Sir Narasimha Sarma: I suppose it is an Indian
budget and in order to convey the meaning olearly, possibly the expression

has been used. There is no diffioulty which would be felt if the word
‘‘labourer”’ is employed.

The Honourable Dr. Mian Sir Muhammad Shafl (Law Moember): Sir,
I venture, with your permission, 1o offer a few observations regarding
one particular oriticism addressed by my Honourable friend Mr. Joshi
against the educational policy of the Government of India. And I mako
bold to deal with that particular criticism in this House to-day, because
it seemed to me that it was directed to the policy which was adopted
by Government during the period when I was Member in charge of the
EduoMtion Department. My Honourable friend was pleased to observe
that the Government of India paid greater attention to umiversity education
than to the education of the masses.



THE BUDUGET—LIST OF DEMANDS. L7935

Mr, N. M. Joshi: I said both university und secondary.

The Honourable Dr, Mian Sir Muhammad Shafl : To university. and
. education, than to the education of the wmasses in this couniry,
Now, Sir, with regard to the relative position which university, secondary,
snd elementary education should occupy in the educational progress of
o nation, opinions, sometimes different in their nature and scope, have
boen offered by educationulists. Into that controversy it is, 1 venture
to submit, unnecessary for me to enter on the present occasion. But this
much I fecl surc all Honourable Members in the House will recognise,
that if o nation such as ours striding onwards along the educational path
ig" to muko that progress in cducation which I am sure all sincere well-
wighers of the country must admit is desirable, then it is tho duty of
tho Government of the country to pay equal attention and devote its
energies in equitable distribution towards the advancement alike of uni-
vergity, sccondary snd elementary cducation. I have been long enough
a member of the Central Legisluture to remember that from the time of
Mr. Gokhale onwurds up to the date of my usppointment as Education
Member educationist after educationist in the Central Legislature urged
upon the tiovernment of India the necessity of establishing more univer-
sities in this country. Indecd, it seemed to mc personally that six universi-
ties only in a continent like the Indian continent with a population of 810 mil-
lions of God’s creantures wus an absolutely inadequate machinery for the pro-
pegation of university education. (Hear, hear.) And, if T was uble during the
threo and o balf ycurs that T was in charge of the Education Department
merely to double thaut numnber, I do not think that the Honourable Mr.
Joshi has, on that ground, any reason to complain against the Government
of India for having paid greater attention to umiversity cducation than
to mass cducation. But is it true that the Government of India did
actually pay greater attention to university than to mass education? I
venture to submit that that is not s correct statement of fact. It is true
that for a time the Govermment of India were, because of the .peculiar
social and political conditions of this country, averse to the introduection
of compulsion in the department of elementary education. But soon after
1 assumoed charge of the office of Education Member—and now I am
speaking from memory—the JSovernment of India, considering that the
country had made long strides in the path of oducation, revised its polioy
and, before the introduction of the reforms scheme, s circular was igsued
to all the Loeal Governments which resulted in, aa I have no doubt my
Honourable friend -is fully aware, enabling legislation being introduced
in almost all the Provincinl Legislatures leaving it perfectly open to all
Municipal and District Boards to introduce frec and compulsory education
where local conditions made it justifiable for them to do so. (Mr. Jamnadaa
M. Mehta: *‘If they could find money themselves.’') Naturally; because
from that moment eduention became a transferred provineial subject and.
as has been ruled by the T.aw offloers of the Crown, Central revenues
.could not be spent upon n transferred provincial subjeet.

Sir, my Honourable friend complained that. at any rate, within tRose
territories which are direotly under their control, the Government of India
.ought to have taken steps to introduce compulsory and free eddtation.
Mny I remind him that after the conslusion of the world war for a succes-
gion of years the Government of India Budget was a deficit Budget? I
beliove—I have forgotton the exact amount—in threc vears the total of
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these deficits amounted to one hundred crores. 1t was bLecause o
fact that tho Incheape Committes was appointed at the insistett demands
of this House as well as of the Council of State in order that the Govern-
ment of India Budget might be balanced by retrenchment in their expen-
diture. It is because, as remgarked by my Honourable friend Sir Narasimha
Sarma, the Government of India were finally not in & position to undertake
the neoessary measures to introduce compulsory and free primary eduea-
tion in the areas under their direot charge that they have not been able
to do B0, not becouse they do not realise the advantages of it, not
beoause they do not realise the nocessity of it, but because the financiul
position has been such as to make it impoesible for them to take those
steps. But the princips! charge under the Government of India is the
North West Frontier Province, and 1 believe—und 1 think my Honourable
friend, Nawab Bir Sahibzada Abdul Qaiyum, will bear me out in that
statement—that elementary cducation in that I'rovince was made free
some time ago. (A Toice: “'Yew.”') It is not compulsory but it is free,
and, if the Government of India have unfortunately been compelled to
direct the closing of some of the schools, it is dpe to the cause which has
already been expliined by my Honouruble collesgue. ' I beliove that
comparative study of the statistios relating to elementary education in the
various provinces of India will show the Honournble Members that, with
the exception perhaps of Burma, or may be one or two other provinces,
primary cducation in the North-West tier Province is a long way
shead of primary education in many of the other provinces of Indiu, s
that really there is no reason to complain in so far as the sprend of primary
oducation in that province is concerned.

‘Mt N. M. Joshi: May I usk the Honourable' Mewber if e proposes
to give a reply in regard to the ecclesiastical question.

Mr. M. 8. D. Buller (Secretary, Department of Education, Health and
Lands): 8ir, when the Honourable Mcmber referred to the ecolesiasticsl
establishment 1 raised a point of order, not becatise I wished to dtiflc dis-
cussion, for Government have nothing to conceal in the matter, but be-
cuuse 1 had not anticipated that the questidh would be coming up to-day
and 1 Bad not my papers by mne. But, as the Honourable Member has
raised the subject I am very happy to reply to him. ' o

There have been scveral questious in the House this session with re-
gard to ecclesiastical expenditure, and in replying I have endeavoured to ex-
plain what the Government have been doing in the matter. The whole
subject waas gone into by the Retrenchment Committee and cortain resom-
mendations made, and my Honourable friend 8Sir Purshotamdas Thekur-
das wrote a special note sbout it, which was carefully cansidered by the
Government. The cxpenditure on the ecclesiastical establishment ix o
very old one which has come down from the beginning of the counnection:
of the British with Indin. The original iden was—and the remson stut holds.
good—that when British officers and British soldiers professing the:
Christian faith are brought out to serve in a ocountry which professes =
differetrt religion, they are entitled to receive such. religious ministration as-
they would get in their own country. With this object it view from the very
earliest years of the British connection with India provision has been made
for an establishment of Chapluins to minister to the religious needs of the-
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Europesns sent out to Indin from England, whether in the civil or in the
militury services,

Now, BSir, when thut wus first done, there was, of course, no sort of
Christian orgunisation in Indis, but, ug time. has gone on, there has been
s change in that respect. Missionary societies have sent their ministers
out to India, and there has grown up a network of Christian organisation
in the country, and I think Honourable Members here will not deny the
advantuges which have accrued to India from the educitional and medical
activities of those bodies. There have been changes also in the distribu-
tion and numberg of Europeans, whilst the spread of communications has
also introduced fresh factors. When the Retrenchment Committee went
into the matter they said they thought there should be & reorganisation of
the Ecclesiastical Department in the light of modern conditions. Well,
Sir, we did go into that. We found that there were 166 chéplains provid-
ed ‘to minpister to the eivil and 1nili needs in this country. After a
careful exnmination of all the stutions where these chaplains were provided,
the Govermnent came to the conclusion that it was now nocesssry for the
needs of the Army to entertain, 1 think the figures were, only 98 chap-
lains. They also felt that there was need still only for something like 40
chaplains in stations where their dutics would not be primarily military
but civil. Accordingly they came to un arrangement with the Metropolitan
to entertain 188 chaplaine and to reduce the remaining 28 as occasion
offered, and in their place to give grants-in-aid. The saving to be secured
was calculated at Rs. 4,380,000 50 soon us the reductiong were completed
The agreement was slso madc for seven vears in the first instance. The
arrangement, 1 think the House will ugree, marks s very great develop-
ment in our ecclesinstical policy, and as I said before, it will be reviewed
at the end of seven years in the light of the then conditions. Before I sit
down, 1 might take the point which was raised by an Honourable Member
when I gave this information to the House in reply to a question the other
day. He asked, do you provide maulvis, pandits and granthis for the
Indian army, and I replied certainly. I have the figures here in Sir Pur
shotamdase’s note. It appears that in 1918-14 Rs. 84,000 only were pro-
vided for the provision of maulvis, pandits and granthis in the Army.
Since then the expenditure has risen to Rs. 2,28,000, that is to say, six
or seven-fold. There is now just the same provision made for the religious
needs of the Indian troops as there is made for the British troops . .

Pandit SBhamlal Nehru (Mcerut Division: Non-Mubammadan Rural):
May I inquire what is the average pny of a maulvi or pandit?

Mr, M. 8. D. Buller: That I cannot say, but the provision made is the
provision which is needed to get men suited for the work.

Mr. Shambhu Dayal Misra (Central Provinces Hindi Divisions: Non-
Muhsmmaden): Are there any temples constructed at Government
expense?

Mr. M. 8. D. Butler: Sir, there have always been temples in India.
The resson why churches had to be built for Christiane is that originally
- there were no churches here and therefore it was neeessarv to provide than
for the troops and officers to worship in.

. »
Mr. 0. Duralgwami Alyangar (Madras ceded districts and Chittoor:
iion-Muhammadan Rural): May I know if the chaplains arc Indian Chris-
tions or Britishers?

»
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Mr. M. 8. D. Butler: The chaplains are kept only in those stations
where there nre European ofticers or soldiayrs imported from England in such
numbers us to make s whole-time chaplain necessary.

Mr. 0. Daraiswami .Alympr May 1 know, Bir, if it will osake any dii
ference if lndinn Christinns are appointed ns t-hapluius and therexponditure
thereby reduved?

Mr. Chaman Lal (West Pupjab: Non-Mub: mnmuinn) 1 aw pon& ‘1
raised the question. 1 personally um umst the employment ‘of  any
pandits, mauleis, granthis or chaplains in the Army.

Mr. M. 8. D. Butler: That point is open to argument. All1sny is tbm
1 meking their provision for the Army, the Government uf India have
endeavoured to pmvide for all claases dlke

Mr. C. Duraiswami Myu_lgu' May | huve an  dnswer to my ques-
tion?

Mr. M. 8. D. Butler: Hir; there wre no Indian chaplaing in -
Anm I 1 may repeat, l'hr —-thls decision which we have just come o
is the result of cureful negotiasion with the parties concerncd, snd 1 trusy
that the House will not introduce a discordant element mto the matter by
questionine its wisdom,

Diwan Bahadur M. Ramachandra Rao: 1 Leg to withdraw my ihotion.
The motion wus, by léave of the Assembly, withdrawn.

Dr. H. 8. Gour: 5ir, we bave now disposéd of mosion No. 78.  You
will find we haverstill 80 motions to dispose of, and, if we sllow for 8 hours
to-day and suy 4 hours to-morrow, we.have only 7 hours in which to dis-
pose of these motions which on an average works out to 4 minutes and o
fraction of a minute per motion. I hope that a time limit will be fixed.
1 have consulted my friends on this subject asd they seem to be ugreed
that some limitation of that character is necessary. The question is whe-
ther it should be 16 minutes, ss some suggest, or, as Sir Sivaswamy Aiyer

suggested, 5 minutes. I have followod the golden mean by suggesting’ 10
minutes and I therefore move that on all future motions the spoochen be
confined to 10 minutes.

Mr. President: Motion moved:
** That speeches at subsequent stages of the dobm :m Deli'lhndl for Gunta be

restricted to ten minates.’

I would suggest adding u proviso thut where s Momber: of thd Govern-
ment has to reply to s number of specches he may have such latitude .as
the Choir may choose to allow him,

Dr. H, 8. Gour: ’ertainly ,
Pandit Shamlal Nehru: And for other people alaw.

Mr. Premdent: !f the “Fuir allows it. &
The raotion was adopted.

ThoeAssembly then ndjourued for Lunch till I'vreut; Fuc M utes o
Three of the Clock.

. Ny

.
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The Assembly re-wsscmnbled after Lunch at T'wenty-Five Mivates to
‘Three of the Clock, Mr. President in the Chair.

‘Sir P. 8. Sivaswamy Alyer: Hir, I wish to suy a few words on this
mofion*. In answer'to certain questions put by the Honourable Sir 1'ursho-
tamdas Thukurdas, the Honourdble the Finance Member gave 4 list of several
outstanding questions betwein the Government of India and the lmperial
Governmeént. Most of these questions relate to the Military Department and
raise issues connected with capitution charges und a number of other things
comnected with the Army. Those gquestions huve been pending for a long
time, und. I think it is desirable that we chould take some means to expeditc
a setsloment of these questions. It seems to e, Sir, that the best method
of expediting a settlermnent of thess questions is by sending a deputation of
two of our best officers with powers to discuss the matter with the War
Oftice and the departments of the Imperial Government concerned in these
matters and to negotiate a setttement, I do not think we can get a better
oflicer for this purpose than Sir B. N. Mitra of the Military Finance Depart-
ment and it is perhaps desirable that we should send another officer of a
superior status so that his authority to deal with these questions may be
nooepted without demur. Bpeaking for myself, 1 think, we should all be
imnensely pleased if the Government of India could prevail upen
Sir  Muleolm Hailey to undertake this task during his period
of absence in Englund. Probably it may deprive him of hi¢ holiday,
but a tusk which has to be performed at home under more genisl condi-
tions of climate thun are obtainable in Delhi or even at Simla may per-
haps not prove a very unattractive proposition. 1 would, therefore, sug-
gest that the (Government seriously take into their consideration this propo-
sal of sending two ofticers with full powers 1o discuss these questions with
the Wur Office and the other Departinents and negotiate a settlement
subject, of eourse, to she formulity or requirement of the sanction of the
(Government of lndia before a final settleoment iy adopted. I think it is
iinpossible for us to think of $wo better plenipotentiaries than Bir B. N.
Mitra and Bir Malcolm Hailey. The presence of 8ir Maleolm Hailey would
be very desirnble as we want, if possible, an officer of his statue and com-
munding sbility. The House and the country also would feel grateful both
to the (Government of Indin and to the officers if a deputation could be
arennged in the munner 1 have suggestod.

Another question which T should like to rnise in this connection is this.
I helieve the Honourable the Finance Member has seen a copy of the re-
port of the Auditor of the Home Accounts. That report shows n verv sad
state of things and the inefficionoy of the supervision exercired by the SBecre-
tary of State over the departments under his charge, 1 think the endea-
vour of the Government of India ~hould be to relieve the Becrctary of State,
of the agenev duties with which he is now entrusted, ns far, of course, as
wo cun under the existing constitution. Now, one instance in which the
Indiu Offico has heen scundalously unmindful of the interests of Britigh
India is in regard to the payvment of military pepsiona during the period
following the war. T have not just now got wifh me the report of the
Auditor of the Home Accounts, but T am perfectly justified in making that
remark, that it dirclores a seandalous lack of supervision. If the Houour-
nble Bir Basil Blﬂvkptt har got the rvporf in his hnnd I can refer®o the

T Motien in ‘the nnm of Sir_ (‘Inmanhl Sehlvnd “which was not moved :
N '{{""1‘80 t.l:m demand under sub-head ‘ Finance Department ' (page 52) be reduced
y Rs
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{8ir P. 8. Bivaswamy Aiver, ]

specific instance I have in mind. Now, it seems to me that the payment
of military pensions can very weH -be taken out of the hands of the Becre-
tary of State and trunsferred to the High Commissioner, who is swbject to
the contral of the Governmnent of India. Instead of having to deal with a
high functionary who plays s dusl part, sometimes as agent and some-
times us master, it will be more satisfactory to deal with a High Cominis-
mer who will be ontirely subject to the control of the Government of
a.

8o far as I can see, there ix no legnl impediment to our relieving the
Becrvtary of State of this function of payment of military pensions and
other non-effective charges. But, though there may be no legal impedi-
ment, the Becretary of State may not be willing to part with this power
which enubles him to dispense fuvours intentionally or unintentionally. I
will tuke it of coursc that he dispenses his favours unintentionally. I am
quite willing to give himn the benefit of the doubt. But this transfer of
functions seems to me to be a point which it iz necessary for the Govern-
ment of India to take up.

Another point which 1 wish to suggest is this. The report of the Audi-
tor of Home accounts shows that the sccounts and the audit report mre
really not subject to any effective review by any independent authority
either in India or in England. It may be that under the existing statutorv
limitations it may mot be possible for us to go very far in shat direction.
But one thing at any rate ig quite feasible, and thet is, that before the
Auditor’s report ir luid before the Houser of Parliament, a copy of it should
be sent to the Government of India here and should be laid before the
Public Accounts Committee in Indis, and the report as presented to the
House of-Commons should be sscompanied by a copy of the remarks of the
Public Accounts Committee here in India. That course, I think, will con-
veyv some information and criticism from the Indian point of view to such
of the Members of the House of Commons as are disposed to study the
Home Accounts of the Govermment of India.

Yet another suggestion which T wish to inake is with regard to the
money that is now spent upon the education of British soldiers in the Army
School of Edueation nt Belgaum and other pluces, the object of which is
to make them efficient and useful citizens in their aftor lives after their
dischnrge, That is a charge which should legitimately be borne by the
British Exchequer. We are interested in maintaining the soldiers in a fit
condition during their service here. We are not very much interested in:
their future carecr after they leave India. It seems to me that this iz
matter which should properly be provided for by the British Exchequer and
not by the Indian Exchequer. I am not now referring to the other ques-
tion of the training that we give to superior officers of the Army. I do not
propose to refer to it at this time. What I am now referring tois only . . . .

Mr. E. Burdon (Army Sceretarv): May T rise to a point of order, Sir?
Are we discilssing now the Arms Department or the Finance Departmont?

Mr. President: There i no motion for reduction actually before the
House now. A motion for reduction was down on the paper in the name
of Sir Chimanlal Setalvad, but the Honourable Member was not present.
T allagred Bir Sivaswamy Aiver to discuss the Finance Department, Eecl‘llle
the vote for General Administration is still before the House. And
Financial Adviser, Military Finance, comes under Finance Department; is
that not so?

»
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8ir P. 8. Bivaswamy Alyer: My object in mentioning it was that the
principle rgised is one of finsncinl adjustment between this Government
snd the British Government. 1 have no objection to the British soldiers
being given a training here which. would fit them to be useful citizens in
after-life. But, what I say is that the cost. of that training ought to be
debited to the British Exchequer. 1t is a question of financial adjustment,
o question which 8Sir Basil Blackett ought to take up with the Home Gov-
ernment. It is only from that point of view that I mention it in this

connection,

The Honourahle 8ir Basil Blackett: Sir, the first point that was raised
by my Honourable friend, Sir Siveswamy Aiyer, was one which, as he
will havo noticed, was received with acclomation by the House. The
suggestion that the Honourable 8ir Malcolm Hailey “should devote two
months of idlp time which he will havce on his hands when he goes away
from us in opder to return to an even more exalted position, would, 1 am
sure, be universally acclaimed if we could persuade him to overcome his
modesty and believe that it is u fit task for him to undertake. Newertheless,
seriously, 1 s not ut all sarry to hear the Honourable Member raise this
bnportant point. The existence of these large outstanding questions
between the Government of Indin in the Army Department and the War
Office is an unfortunate fnct and the sooner we can get a settlement of these
outstunding questions, 1 am sure, the better for everybody. The position
of a Finanoe Member, who has to make a Budget in March without kno
whether charges amounting to more than a million pounds aterlmgwuﬁ
not cowe in course of settlement during the year, is not a very happy one.
The House will remember that even in the revised Budget for 1922-28 the
Finance Department were out to the extent of £800,000 owing to their ex-
pectation that a particular payment would be made that year which even-
tually was made the vear after. Therefore, any suggestion for the early settle-
ment of these mutters ix ane which cconot butﬁpve our sympathetw eon-
sideration. There are, however, constitutional difficulties in the way of
giving iinmediate offeet to that suggestion, though I am sure that the Sec-
retary of State for Indin is equully desirous with the Government of India
of arriving at n solution. The posgibility of finding a means, sither such
as is su, astml by 8ir Bivaswamy Aiyer, or another, will be immediately
considered. T should like to take this opportunity of saying that the
tribute which he paid to Sir Bhupendr Nath Mitra in singling him out 1s
& suitable officer for this ftmohnn is one that is very thoroughl deserved
(Sir P. 8. Sivasmwamy Aiyer: ** And also to Sir Malcoln %mie ) Sir
Maloolm Hailey can, if he thinks fit, praise me, but it would be :mpertment
on my part to pruise him.

The next point rolates to audit reports. The Governinent of India
nave made arrangemeonts now under which the report of the Auditor of
the India Office accounts will in future be lnid before the Public Accounts
Committee. That will be done this year. That will got over the diffi-
oulty, to which Sir Sivaswamy Aiver drew attention, that to some extent
this report fell between two stools and was not cxamined by an indepen-
dent authority either in England or in India. There was no intention «f
Fm\onttng eny such presentation to the Public Accounts Commiitge and

t was really due to a misunderstnnding that it has not been done hitherto..
I think the statement by the Auditor of the Home Accounts is mot en-
tirely complete on that head..
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In regard to the question of the military pensions, of sourse, im-
mediately after the war, it was a common experiénce of mere:than one
Government that the arrangementa for an effective control of the -enormous
emount of ascounting work that had to be done in oonnection with the
pay. pensions and demobilisation churges generally of the Army led to a
certain amount of incompleteness and  ihaecurney in' fesults. The wtate
of affairs to which Sir Bivaswamy Aiyer dréw attention ig no doubt that
mentioned in paragraph 25 onwards of the report of the Auditor apon the
uccounts of the Secretary of Btate for India for the vear 1921-22. 1 would
draw his nttention to the fact that at the end of that report the Auditor
stated definitely that the previous form of report has now been modified
und that the rules and mstructions ot the Ministry of Pensions are to be
followed strictly by the India Office Board. 'The tightening up of administra-
tion, 'if effectively earried out, should obviate any shorteomnings that may
now exist in regard to the control of the large amount being disbursed
on account of military pensions and lead to s considernble saving. He at
any rate suggested—perhaps not very confidently—that an improvement
was in process of taking place and I can sav from my knowledge that
there has been a considerable improven:ent in these matters. On the point
whether these pensions should be paid through the India Office or the High
Oommissioner, the Honourable Member will be interested to kmow that
arrangements have just been made under which the pensions of civilians
emploved in the Army Department will in future be paid through the High
Commissioner and not through the India Office, that is to say, tho transfer
in the direction which is desired by Bir Sivaswamy Aiver is in coursc of
phace. There is no immedinte intention of transferring the military
pensions but-the matter will receive attention.

_8ir P. 8. Bivaswamy Alyer: Is there any logal impediment ?

' The Honourable Sir Basil Blackett: I ain not sure on that point. I
should not like to give a deflnite xnswer. I do not think there is. My
information is that there is none.

Sir P. 8. Sivaswamy Alysr: Then this requires only your pressure.

The Honourable 8ir Basil Blackett: This is of course part of the general
transition that is taking place. Duties urc being transferred as convenience
allows from the India Office to the High Commissioner. All duties in the
nature of ageney funetions are being thus graduslly transferred.

In regard to the edueation of military soldiers in India to make them
good citizens, the Honournble Menber xuggested thut we should make an
application to the British Government to bear that charge or o part of it.
I am not entirely familiur with the nature of the subject to which reference
has been made, but it is, I understand, not merely to make s good citizen
hereafter that the education is being given, hut for the purpose of making
a good soldier as well, and, therefore, it is part of the cost of the Army in
India.

Sir P. 8. Sivaswamy Aiyer: Especially general education.

Homourable Sir Basil Blackett: I1f it is part of general education,
it not of course to be charged to military votes at all.

I should like to mention one more point. I was asked yesterday
some questions about provision for contingencies. I have here the figures



THE BUDGET—LIST OF DEMANDS. 1763

showiny the total prevision for contiugencies in 1928-24 and 1924-26 in all
the departments whioh come under the head of (teneral Administration.
The total Budget estimate for 1928.-24 was Hs. 10,68,840. The total in
1924-25 is Rs. 8,423,610, a reduction of Rs. 2,20,880. That reduction has
been made possible partly as the result of the reductions in the total
strength which' followed on the reorganisation as a result of the Retrench-
ment Committee's report and partly on a very careful examination of the
details of the contingent charges for each department which was made by
s mpecial oflicer during lasxt summer. The result of that was to enable
us to find & considerable number of small savings which total up to the
satisfuctory figure of Re. 2,20.000.

Diwan Bahadur M. Ramachandra Rao: Sir, perhaps you will allow
me to say & word in connection with the suggestion of my
Honouruble friend, Sir Sivaswamy Aiyer, in regard to these out-
stunding claims. 1 sec, Bir, from an interpellation which has been answered
in this Housc that these elaims amount to a sum of nearly one million
pounds nnd have been outstanding for some considerable time. The sug-

estion made by my friend that the Honourable Sir Maleolm Hailey and
gir Bhupendra Nath Mitra should be deputed to negotiate with the British
Government and cvme to n distinet understanding on this matter has cer-
tainly my hearty support. But, Sir, the copstitutional position of the
Secretnr; of Statc ha still to be considered. It may be that my Honourable-
friend, Sir Maleolm Hailey, will put forward a’very good and constructive
scheme and mmrive st o settlement. But the Secretary of State as
member of the British Cabinet comes into conflict with himself in his capa-
city as Becretary of State for, Indin. This has been so not only now but
on several previous cecasions, nnd Honourable Members who have studied
the various reports from the {ime of the Welby report up to date will find
that on several oocasions the Secretary of State for India has given away
the case on behalf of India by virtue ot the fact that he is 8 member of the
British Cabinet. That is the initial difficulty in this case. It may be
that my Honourable friend may be able to come to & reasonable settlement
but it certainly depends still on the Seceretary of State for India to press
our case on the British Cabinet. That, Bir, is the real difficulty in the casc.
I believe that, unless the constitutional position is cleared up and we know
where we nre with referenee to the Government of India, these financinl
difficulties will never be satisfactorily solved.

8 r.w.

Bir, whatever may be the cuse under the present constitution, my
suggention is that whatever settlement is eome to or is suggested should
be placed before this Assembly and should be approved by an affirmative
Resolution of this House. I think, Sir, such a oourse would rather
strengthen the position of the Bacretary of Btate in pressing the case on
L.ehalf of India. Unless some auch thing is done, I am certain, Sir, that we
shall figain be saddled with a sum of money which will be negmtted by thia
Assembly when the matter comes up here next. Bir, 1 referred vesterday
to many of the financial lisbilities whrc—h have been placed on our shoulders
by the Beoretary of State in Council and I trust that this procedure f
having these financinl liabilities disoussed in this House first, before the
Secretary of State oomes to any conclusion, should be adepted for the
futura. As I have said, this is the only way under the present constitution
by which the Bacretary of Btate will have the authority of this Hdolise 1n
pressing -our case as against the authority of the British Cabinet in the
sottloment of these olnims.
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8ir Pushotamdas Thakurdas (Indian Merchants’  Chwmber: Indiun
Commerce): 8ir, I am very glad to bave had thiy opportunity of speaking
on this subject a little in continuation of what 1 bave aaid till now. In
replying to Question No. 787 put this morning by Khan Bahadur Sarfaraz
Hussain Khan I heard the Honournble the Finance Member give about the
same anewer that I got from him at the beginning of the Session. I am
perfectly ready 40 believe, and in fact do believe, that the Government of
India sre as anxious that lndia sheuld puy as lttle as possible with re-
ference to these claims as any Member of thivx House and 1 do not think
I am giving away any seeret in saying that the India Office till now also has
stood by the tax-payer and has fought Indin’s case very well indeed. But,
Sir, ‘past precedents in these matters do not give one wuch hope and if one
looks back at all the claims raised by His Mzjesty’'s Governmneht il now,
from 1860 onwsrds, there was only one oeeasion, 1 think in 1874, where the
case was taken right up to the final point - and the British House of
Parliament upheld the point of view which the then Viceroy and the then
Secretary of State practically fought out to a finish. In every other case
practically India has lost and I do not think it would be any reflection on
any of the Members of the Bencher opposmte if this House expressed a very
strong view that no settlement should be arrived at with reference to
any of these huge claims levelled against India by the War Office or any
other Departinent of His Majesty’'s Government without the express
consent of this House. I have not beem able to understand why the
Honourable the Finance Member is unable to give nny sssurance of this
nature to this House. It may be perfectly correct that the Government
.of India are constitutionally within their rights in settling the olaim, but
I have not been able to extract from the HoMourable the Finance Member
a definite nssurance that this House would be consulted before a settlement
is arrived at. I tried in one or two cases by supplementary questions
without any very much relief or progress in the direction I wanted. I feel
very strongly, Sir, that it would not be right for this House to suggest nny
names ot this stage; especially with regurd to the Honourable the Leader
of the House, 1 do not know 1f he would like his holiday in Europe, short
ag it is, te be interfered with by uny juggling with financial tigures. 1 think
there could be no secret which the Government of India or the Secretary of
State might like to be kept confidentinl in connection with all the corres-
pondence that may have passed between the Government of India on the
one hand as representing, if you like, the Seecretury of State, and the War
Office on the other. “These claitng are very old claims; 5, or 7 or more than
10 years have passed now, and it is high time that we got a definite assu-
rance from the Treasury Benches oppcsite on behalf of the Government of
India that no elaim would be settled without consulting, if you like, either
this Assembly, or at least the Finance Committee of this Assembly. I
should not sympathise with any Honourable Member on the Treasury
Benches who later on, after settling the claitn, when this House oriticises
the Government very strongly, comptains that the House was going for
any Member opposite. I feel that the representatives of the tax-payers
have every right to demand that in eonneetion with these claima thev should
be eonsulted, they should be nllowed on opportunity of going into them—if
{on like the Assembly may be represented by & small Committee or by-e
ew selected Members of the Housa. But T should not like the Government
of Ind™ to tuke the responsibility of settling these claims either by asifiira.
tion o:'l by mutual settlement. I do not think, Sir, anything more: need
be said.
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The Honourahle Sir Baail Blackett: Bir, I should like $o day ‘just:bne
word in reply to what Sir Purshotamdas Thakurdas has said.. First of
all as to the nmount of claim, he quoted 100 million pounds sterling.

8ir Purshotamdas Thakurdas: Mr. Ilamuchundra I{ao suid that.

The Honourable Sir Basil Blackett: I'hat is & nice round figure to.talk
sabout. But in some of these claims, in particular the“claini of 40 niilljons,
no one can really tuke that sort of total very seriously. That is the
figure that bas been suggested, but it is in the realmy, of fairylend; thaugn
it is quoted and quoted again and again. I think it is not desirable that
it, should go sbout the country us being really within the bounds of _prac-
tical politics.

8ir Purshotamdas Thakurdas: When, what the Houou:able Member
says goes out, people will know.

The Honourable Sir Basil Blackett: 1 will say no more about it. But
in regard to consultation with this House, we mubt- remember the con-
stitutional position. The decision rests not, sr the Honourable Sir
Purshotimindas Thekurdas snid, with the Reeretary of State, but with the
Secretary of Btate in Counecil, that ig, not with the Secretary of Btate as a
member of the British Cabinet, but the Secretarv of State as part of
the governance of India, in that part of his funetions, not as an individual,

but as part of & Council. namely, the India Council. That does make a
serious difference. o

Diwan Bahadur M. Ramachandra Rao: May I ask whether the Honour-
able Sir Basil Blackett seriously contends that the Sceretary of State’s
Couneil will pit itself against the British Cabinet in a matter like this?

The Honourable Sir Basgil Blackett: 1 hnve known it do so.
The Honourable Sir Malcolm Halley: I have known it too.

Diwan Bahadur M. Ramachandra Rao: May I usk in how many cuscs.
it has been successful?

The Honourable Sir Basil Blackett: If I wmn to answer that question
arithmetically, 1 should have to ask for notice. But it has certainly been
successful more than once. The facts may not perhaps be on record but
{here aro numbers of occasions on which it has stood very faithfully’
to ite duty in regard to this control of finance in the interests of the
Indian people In regard to one of these claims in particular, T believe
that it is the attitude of the India Counecil that has prevented before now
a settlement which l"nlght. not have been entirely satisfactorv to India
"The Secretary of State im Council, therefore, must he the final authovity.
Moreover, the (Government have not got a majority in this House and
they cannot say that they will accept as final & decision by this House,
aven if they had the constitutional power. Thev might desire to do so;
but in this case not only have they not got & majority in this
House, but it is not the Government of Tndin ‘but the Secretary of State
in Council with whom the deeision rests. 1 cannot therefore go
bevond what I have already said that the Government of India
will do their best to see that full information is given to this
Housé on the subject as it becomes available from time to time.
“That must not be taken as o statement that the Government of Ipdm
intend to go and settle this over the heads of the Assembly, but A¥ ir a
atatement of the constitutianal position as it exists and bevond which
T am not in & position to go.
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Dr. H. 8. Gour: Iz the Honourable the Finunce Member aware thut
any lisbility incurred by the Becretary of State's Council will come out
of the gemeral revenuer of India and that we will have to find the moncy,
and from that point of view the constitutional position which he enun-
ciates has rince been maodified by the passing of the Reforms Act?

The Honourable Sir Basil Blackett: I do not think it has been modi-
fied by the Reforms Act, in that scose,

Diwan Bahadur M. Ramachandra Rso: I« il not possible that the
Secretarv of Btate may muke it u non-votable item?

(The President then called on Mr. Joshi to move hix smendment.
No. 80.)

Mr. N. M. Joshi: Sir, I beg to move:

“ That the dems ¢ me dustri ’

by Ba 30 P.d onder the sub-head ‘ Dopartment of Industries and Labouor * be

Bir, T want to draw the attention of the Honournble Member in charge
of this Department to certain mnatters regarding the interests of Indian
labour. The importance of the question regarding labour is day by dav
increasing snd it will increase still more in the nesr future on account
of the great desire which the country is showing for a rapid industrialiaa-
tion by means of protective tariffa and other methods. Both the impor-
tance and the complexity of the problem, therefore, arc likely to grow in
the pear future. 1 sm anxiour that the Govermmept of Indig should he
prepared to meet the present situation as well ns the situation which s
likely to arise in a very short time. It is neoessary that the Government
of India should be in a position to deal with thesc questions. Unfortu-
nately, the Government of Indin, instead of being in a position to deal
with these questions in a better way, are ually doing things whicn
clearly show that they are not quite alive to the importanoe of the problem.
In the first place. the Government of Indin have nlready reduced the
staff thev had maintained to look after the labour questions in  the
country. I had referred to this question last yoar. The Government of
India used to have a Labour Bureau. There were two officers in the
Labour Bureau as well as some staff. DBut the Retrenchment Committea,
which did very pood work ns regards other matters, as it consisted of capi-
talists, decided to abolish this Lubour Bureau. S8ir, that ise my first com-
plaint and I want the Government of India, as the finances of the
country have improved, to re-establish the Imbour Burcau, not only with
the number of officers which it had beforc, but with a large number of
officers as well as staff. Unless there is nn agensy with the Government
of India to look after railway problems satisfactorilv, the labour legislation
which ir necessary in the interests of the working classes is likely to be
delaved. The Government of India have nalrcady shown that they ars
not able to introduce legislation which they had already promised. Some
three vears ago the Government of India had promised to introduce legisle-
tion to register trade unions. A question was nsked on this point only n
few days ago and the Honournble Member in charge of the Departme it
agsid he eould not undertake 1o sav when the legislation would he intro-
duced. I think 8 vears quite sufficient time for the Government of India
to ocopsider this question, but, unfortunately, up to this time, they have
not b®n able to make up their mind on this question. It they had =
Labour Bureau [ think the matter would have been oxpedited. The
question of legislation for trade unions is important to the working classes
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on account of the fact that the recognition of trade unions is denied
the ground that the unions are not properly formed. If the unions are
registered, the registration itself is one kind of cvidence that the union
is properly formed. I do not say that, even if a union is registered, it
will be recognised, still the registration itself will be some evidence of the
fact that the trade union is properly formed; therefore we are anxious
that (tovernment should introduce thet legislation at an early date.

Secondly, I want the Goverament of India to introduce some législation
to bring into existence machinery for concilistion and arbitration. The
Government of Indis have not yet dome it. Its evil effects are seen :n
many provinces, but still the Government of Indin do not move. Perhaps
the Government of India are waiting to see the Local Governments intro-
duce legislation; but, Bir, no Local Government has yet introduced legisla-
tion, and, if the Government of Indis wait for ten years more, I am quite
eure that very few Local Governments will have done that and I think
that the Government of Indin should tuke up this matter and introduce
proper legislation.

The third matter-on which I would like the (Government of Indin to
introduce logislation at an carly date is us regards prohibition of the em-
ployment of women during the period of confinement, and to make provi-
sion for the giving of maternity benefita. This question also has been
before the Government of India for more than four years. They do not
say -that they do not sec the importance of the question; they see the
importance ofthe queation, but, unfortunately, they do not is;mk that
question is so important that they should take early action. It was said
sometime ago that the Govermment of Indin first want some action to be
taken as regards maternity benefits by voluntary efforts. They want to
try their power of persuasion and to exercise their voluntary influence over
the employers and sec that the employers themselves introduce some rules
on this queation, but they have not met with much sucoess. I want to
know if the Qovernment of India made seriour efforts to persuade the
employers to give maternity benefits as well as not to employ the women
at lenst some days before confinement and some davs after confinement.
Bir, the Governinent of India, as they arc a civilized Govermunent, cannot
delay this question much longor. I know that the Government of India,
during the last four years, have collected some information, but the collec-
tion of information does not satisfy the needs of the working classes. They
may go on oollecting volumes and volumes without doing any good to the
warking clasues. I see the need of collecting information if it is within cer-
tain limits, Let the Government of India spend a year or two in collecting
information; they have spent nearly four years in collecting information,,
and I think it is high tine that they should introduce legislation on this
question without delay. .

Then, Bir, there ir another question to which I want the Government
of India to give their serious consideration. On account of the industrialis-
stion of the country now problems are arising and becoming serious. One
of them is unem;:ﬂ)ymentn in the country. There is unemployment both
among the middlo classes as well as nmoni the working olasses. A great
number of people are out of work because there is no work for them. Sir,
this unemployment is a natural consequence of industrialisation. Ipdus-
tries do provide employment to working classes, but industries also bring
in their Eonln periodical unemployment, and, if the country wants indus-
trialisation, the counmtry shoultf be ready with some measures to meet un-
employment which is bound to come periodically. B8ir, that period has
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come now. Therefore, 1 want the Government of India to give thewr
serious consideration to the question of unemployment. They must find
out remedies to meet this ovil. They must establish public employment
agencies, snd they must also consider whether it is not now possible w
institute some mensure of unemployment insurance. The question of
making provision for the working clusses during their illness us well as
after their retirement from service is also becoming very serious. There
was a time when we used to think that those working classes working in
the factories could go to their villages and live there happily after they
hud beecome old, but, Sir, those days are rapidly passing. When a work-r
warks in u factory up to the uge of 50 or 55 years or 60 years, he generally
has lost his land and has nothing to depend upon. There are numerous
cases of people who have nothing to depend upon alter they have rotired
from the factories and their number is now growing larger and larger. 1t
is nccessary that the Government of India should now consider this
question . . . . )

Mr. Darcy Lindsay (Bengal: HKuropean): 1 would like to point out
thnt Mr. Joshi has exceeded his time Jimit by ut lenst one minute,

Mr. X. M. Joshi: Sir, I may say this, that 1 do not want to take any
unnecessary time, but at the same time it will be convenient to the House
that I should deal with this question on one motion instead of dealing
with it on several motions,

Dr. H. 8. Gour: How many motions will you require?

Mr. X. M. Joshi: 1t depends upon the ciroumstances, but 1 shalli not
take any more time, if the House wants different speeches, 1 am prepared
for them. Bir, I want the Department of Industries gnd Labour to give
very serious consideration to the legislation which is absolutely necessary
in the interests of the working classes of this country. I hope they will
take eurly steps to do it.

Mr, Chaman Lal: 8ir, T have no intention of exceeding the time limit
which has been set, and I shall try and endeavour to remain this side -t
the limit vou have fixed. 1 take this opportunity of stating that in the
debate that took place the day before yesterday T was perhaps guilty of
some sort of injustice to the Honourable Mr. Chatterjee. I am perfectly
sware that ho did all he could in the matter of the British India Steam
Navigation Company, and, if my remarks carried a meaning which I did
not intend, I apologise to him.

But, Sir, it is a very different matter with which we are dealing ut
the present moment. We are dealing with the whole principle of labour
ndministration in this country. T min surprised that no attempt has been
made to set up a Labour Ministry in charge of labour problems which crop
up from time to time in this country. Rccently we had the strike of
the textile workers in Bombay—a striko on a very colossul scale which
resulted in the loss of 8 or 4 lives and has caused an immense amount
of sorrow and hardship to the workers of Bombay. Now, if you had had
u Lbour Ministry, you would certainly be in a position to deal with prob-
lems of that nature as th‘:j‘; arise. Dut, as it i8, we are shunted from the
Central Government to the Provineial Government and from the Tro-

_vincial Government to the Ccntral Government, and by the time we have
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found out as to who exactly is respomsible for giving an explanation to
us, the strike is probably over and no redress can be had for the workers. .
The Honourable Mr. Joshi has referred to various problems that could
be tackled if you had a Central Bureau here in Delhi; but it is not mere
burcaux that are going to settle this matter. 1t is n change of policy oh
the part of the Government of India. 8o far labour has been treated as
if it were an adopted child, very much of an obstreperous child in need,
to be simncked and put in the corner. But I do not think that is the
attitude which the Honourable Mr. Chatterjee has been adopting towards
labour. 1 know his sympatlies for labour. 1 know he iz undoubtedly
willing that something radical should be done to do away with the condi-
tions which now prevail in industrial centres in India. You take, on the
one side, the textile industrv. We hear the textile industry is very hard
hit. What ure the actual facts? You find that mill after mill has been
making profits ranging from 100 to 200 per cent. in many instances. You
take, on the one xide, profitsa for 1914. The textile industry in Bombay
made o profit of 89 lakhs in 1914 ; in 1916, 674 lakhs, in 1918, 471 lakhs,
and then a most surprising jump in 1919 whene¢the profits rose to 13 croras
and 6 lakhs. When vou remember that the total capital invested in the
mill industry in Bombay is 12 crores, and that in 1919 the mill-owners
of Bombay mude profits of 18 crores and 6 lakhs, the plea they put for-
ward, that they are very hard hit, is a plen which ean never be justified.
And it is on that plea that they tried to do away with the bonus they
usually give to the workers. What is this bonus given to the workers?
The bonus is simply purt of the wages they keep back from the workers
during the course of the vear and which they give in o lump sum at the
ond of the year. That is not n statement I am making on my own authority.
I make it on the nuthority of Mr. Findlay Shirras who ought to know what
he is talking about.

[

The Honourable Mr. A. O, Ohatterjee: I do not wish to interrupt the
Honourable gentleman, but the settlement of labour disputes is a provincial
subjeet and I do not know if he is in order in referring to the present
dispute in Bombay.

Mr. Chaman Lal: May 1 remind the Honourable Member, Sir, that,
if T am not mistaken, the represcntatives of the Workers’ Welfare Leagus
in London went and saw Mr. Montagu when he wuas Secretary of State
for Indis, and he promised that Coneciliation Boards would be set up
under the auspices of the Centrul Government and 1 cannot see how it s
n provinecial subject. 1f.n promise of that nature has been given, and I
hn{io\-o it has been given, tnen I am perfectly in order in dealing with
subjects of that kind. I speak subject to your ruling, Sir.

Mr. President: Tt is not nlways casy, as the Honourable Membey knows,
to suy what is in order and what is not. A very good test is whether tho
Honourable Member to whom a question is put is in possession of the
infarmation and cen answer it; and sccondly, whether administrative
action on his part could settle the trouble to which reference is made.
The points raised by Mr. Joshi were, 1 think, all of them within the
seope of the Honourable Member’'s Department, and so far as I can see
somo parts of the Honourable Member’s remarks are in order thqugh,
when he refers specifically to the settlement of labour disputes, that is
a matter which the Local Governments themselves are solely concerned ;
wiﬂl - . X

B2
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Mr. Chaman Lal: I thank you for your ruling, Sir. I would like to
point out that, personally, 1 think a great deal will be gained if legislation
on those lines is undertaken by the Central Government to estabhsh Con-
ciliation Boards throughout the country, and I esnnot see that any harm
will be dope by the establishment of Central Conciliation Boards.

Now, Bir, coming back to the question of wages, the profits made
by the millowners und the grievances of the workers throughout lndia,
particulurly in the textile industry, may 1 point out to the Honourable
Member that although, on one side, these are enormous profits earned
by the mill industry in Bombay, on the other side, if you will examine
the wuges, you will sec thut those wages have not been commensurate
with the profits earned by-the owners. Let us take, for instance, one
mill—1 will not take the name of thut mill, becnuse 1 do not like to singie
it out for condemnation. Let us tuke the condition of a scutcher in Bom-
bay. You find that in 1807 the wages for a scutcher were Rs. 10; in
1922 they rose to about Rs. 14 to Kks. 15; Lap Carrier used to be paid
Rs. 9 in 1897, while in 1922 hio was paid Rs, 12; a tly-carrier Re. 7 in 1897,
and Re. 9-5 in 1922. A sweeper Ks. 7 in 1897, and Rs. 8 in 1922; u
drawer Rs. 12 to Iis. 15 in 1807, aud in 1922 Rs. 17 to Hls. 22; o pecler
Rs. 7-5-9 in 1897 and Rs. 10-18 in 1022; o dresser Rs. 10-14 in 1807 .and
Rs. 15 to Rs. 17 in 1922, Now these total wages have been increased
no doubt by 70 per cent. for fixed wage workers and by about 10 per cent.
for piece worlers, but thess wuges are not commensurate with the rise
in the cost of living or with the profita which the millowners have been
making in Bombay during recent years, and I do consider, Sir, that if
you hud & Labour Ministry, that body would immediately uppoint certamn
Members of this Assembly es an Advisory Board which could advise on
all topics of this nature and do everything to see that justice is done tu
workérs throughout India. 1 merely instance the textile industry, but
if you look at the other industries of India—take for instance the jute
industry or the tes plantations—you find exnctly the same state of affairs
prevailing there,—infense exploitation of the workers. No provision is made,
a8 my Honourable friend, Mr. Joshi, has pointed out, for unemployment
insurance or for old nge or sickness or for maternity bencfits. India
in this respect is nt least 500 years behind the times. India is not at
all and will not be considered n civilized country if it leaves its workers
to starve and to undergo exploitation as they are undergoing it at the

pt moment. It ig the business of the Government, it is the business
not of philanthropists or trade union workers, but essentially of Govern-
ment to see to it that legislation on proper lines issmmediately introduced.
You cannot do this unless and until you institute n thorough inquiry into
the present state of exploitation of Indian workers. I see, Bir, that India
to-day is becoming more snd more the milch cow of foreign exploiters as
well as ¢f Indian exploiters. I am perfectly convinced that in no other
country in the world will such enormous profits be sllowed to acoumulate
year in and year out. Now let us take just a few instances. We have the
Pheenix Mill, the total capital of which is Re. 8,00,000, but its reserve and
block account is Rs. 1 crore, and it has been paying profits from 50, 90,
100, 160, 175, 140 and 200 per cent. during the last six years or so. Then
take another Mill, the Ahmedabad Advance, capital 10 lakhs, reserve and
bloolmaccount Rs. 74 Iakhs, profits 20, 86, 86, 60, 80, 80 and 45 per ceat.,
in recent years. Let me quote, Sir, just one more instance, the Bombay
Dyeing Corapany, capital nearly Re. 88 lakhs, reserve fund and blook
aoccount Rs. 5 crores, profits 70, 88, 128, 215, 76 and 57 per cent.
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Mr. Darcy Lindsay: Are these the people who want the eotton excise
duty to be removed?

Mr. Ohaman Lal: I hope, Bir, when you do abolish the cotton excisc
duty you will ccrainly put in a proviso that these mills must not under
any ciroumstances reduce the wages of these workers for the next five
years and that they will promise a standard rate of wages somewhere
upproximating to the wages prevailing in Great Britsin. I have hud -
numerous cables and letters from England asking me to press for this
particular matter, the standardisation of wages and their approximation
to the wages that are prevailing in these industries in Great Britain. I:
is only by doing that, by raising the standard of wages in India, that you
will be able to do away, in a greut messure with unemployment in England,
but this is & matter outside the scope of my present remarks. I merely
wish to call the attention of the Honourable Member in charge to the
suggestion that he should “institute fisst of all a searching inquiry into the
oxploitation of Indian workers. He should send his men down to th=
mine-fields where men are getting 7 to 8 annas a day, wherc I have seen
with my own eyes such utter destitution as to shame any country in the
world if it were allowed to continue. (The Honourable Mr. A.:C. Chat-
terjee: ‘' In the mine-fields? ') Yes, in the mine-fields. I do not know
if the Honourable Mr. Chatterjee has been down to Raneegunj and Jharia.
I have been to Jharia nnd I have seen with my own eyes tﬁ'lc most horrible
state of affairs. Men, women und children living in one chawl with hardly
any ventilation, and I am told in winter when they have to light a little
coal fire, several of them die of usphyxiation, of carbon-monoxide paison-
ing, merely because there is no ventilation. I have seen with my own
eyes tiny littlo babies lying on n cot with not a soul to look after them.
I asked un old woman who was there as to what wus the provision for
looking ufter the children of these workers, and I was told God only looks
after them. That purticular kind of God must be a very unmindful God,
hecause in India, as the Honourable the President has remarked in one
of his speechos at Delhi, the infantile death rate is sbout the worst that
prevails in the whole world. You havé 622 children, in Bombay alone,
dying in the year 1922 within a year of their -birth—622 out of a thousand
‘born. That is a horrible state of things,—the poverty, the misery, the
starvation, the infantile death-rate, the housing of these workers. And
who is respongible? You will tell me the owners, the employers are
responsible. 1 say the Government of India are respomsible. It ia for
them to see to it that legislation is brought in . . . . .

Mr, President: I must ask the Honourable Member to bring his remarks
to & olose. He has already had his full time and more.

- Mr. Ohaman Lal: Well, Bir, all that I want to do is to appeal to the
Honourable Member that he should take the matfer in hand immediately
and give us an assurance that he is ,gomﬁ first of all to institute a searching
inquiry into these conditions, and secondly, that he is goinf to bring India
up to the level of modern countries with regard to labour legislation.

Mr, Narain Dass: (Agra Division: Non-Muhammadan Rural): $ir, if
the Honourablo Mr. Joshi had said something on behalf of the agricultural
labourers, who are said to constitute from 70 to 80 per cent. of the labour
population in India, I would have been under no necessity to put in a
word on, their behalf. I think the Government of India do owe a duty

*
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to give u direction to that great problem known by the name of the land
revenue policy. There is distinctly s head under General Administration
called Revenue and Agriculture Department and I think I would be per-
fectly in order ..

Mr, Prosident: I um afraid that is just what the Honourable Member is
not. We are discussing the Departinent of Industries and Lgbour just.
now and a motion for reduction has been moved to draw attention to labour

guest-ionn in so far as they come within the purview of the Honourable
ir. Chatterjee.

1 -

Mr. Narain Dass: Sir, am I tg understand that agricultursl labour
and the condition of the agricultural labourer is not to be referred to?

Mr, President: The Honoursble Member discussed lund revenue and
that is not only not in Mr. Chatterjee’s churge but that ix not u Central
subject. Tf Mr. Chatterjee chooses to say that he is in charge of agri-
cultural labour, the Honourable Member is in order.

The Honourable Mr. A. 0. Ohatterjee: 1t ix very difficult for me to
say, Sir, whether 1 am in chgrge of agricultural labour or not. My Honour-
able collengue, Sir Narasimha Sarma, ix in charge of Agriculture, T am in
charge of Labour.

Dr. L. K. Hyder (Agrs Division: Mulwnmadan Rural): May T
ask the Honourable Member if Agriculture ix an industry or is not?

The Honourable Mr. A. O. Ohatterfee: It is not an industry in the
sense that the word is used in our departmental phraseology.

Mr, President: I think we are coming to quibbling. T must point
out that the Honourable Member must. address his remarks on such

matters as were raired by the two previous speakers, and even they found
it difficult to keop themselves in order.

Mr, Narain Dass: 1 think that when we some to consider the general
administration of the (iovernment of Indin, I will be allowed to put in u
word on the general ugricultural policy, becausef after all, land revenue
policy comes within the general administration of the Government of India.
At whatever stage it may be, I think it forms part of the general administra-
tion and that I will be allowed to apeak on it, if not now, at least at the end.

Mr. H. G. Cocke (Bombgy: European): 8ir, I should like to say
just one word about the figures of capital and dividends that were mentioned
Ly & previous spesker in connection with his remark about labour and
wages. One so often hears it said that if a company has a capital 'of Rs. 1
lnkh and it has paid a dividend of (say) Re. 80,000 that the dividend is
therefore 80 per cent. and that it is n crying whame therefore that the-
wages paid by the company are mot higher. What really ha s, Bir,
in this. A company is originally floated with a capital of Rs. 1 lakh. It then
trades for 80 or 40 years and as it has put aside to reserve a part of its profits.
each year it has really to-day perha{:s a capital of Re. 10 lnkhs. Instead
of paying out all its profits to its shareholders and asking for the momey
to come back as additional share capital, it has retained its original share
capibal as Rs. 1 lakh and has put from its profita Rs. 9 Inkhs, to reserve.
So that it is really quite misleading to say, as regards a company whicl
has been in existence for 80 or 40 years, such as one of the.mills whicly
was quoted, that the company is now paying a dividend of 80 per cent.
Technically it ia: but actually it is not.
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8ir Purshotamdas Thakurdas: Bir, in view of what my Honourable
friend from Bombay hus just now ssid, 1 need say very little in reply to
what my Honourable friend, Mr. Chaman Lal, said with so much emphasis.
I think 1 may say quite st the outset that I am in great sympathy with
what both Mr. Joshi and Mr. Chamun 1.l have urged; but 1 hope that
both reualise that if India must have industrialisation, those at gny rate
who plead for labour have got to look at the industrial side with fairness,
if nothing else. Mr. Chaman lal referred to the question of bonus. 1
wish he bgd tnken note of the Mucleod award—the award given by the
Chief Justice of Botnbay who wus appointed Chairman of a Committec
uppointed by His Excellency the Governor of Bombay to settle the disputs-
“in question. The decision of this Committee, 1 understand, is against
what had been urged in Bombay by the lubourers und presumgbly by their
leuders like my friends, Mr. Joshi und Mr. Chaman Lal. Let us have the
case put fairly before this House both for labour and for capital and then
let this llouse run down either labour or capital as they like on the meritx
of ench particulur case. Mr. Cocke has very rightly pointed out that it ix
wrong to nume g certuin wmill which has existed for over 830 or 40 years and
then point out that, in u certuin number of years, which have been
recognised us fat years, not only for the cotton mills but for everv other
industry in Indis, it hus puid what may be culled exorbitunt dividends.
1 feel that both wmy friends there would do very well indeed to look at the
other side of the picture also, und at least try and put forward their case
with fairness to the side of capital. Of course, they may have a little
partiality to their own Isbour side also. I feel that no capitalist nor
anybody who ix in charge of any industry, if he is really trying to serve
his best ends, ¢nn be opposed to uny reasonuble demand for the betterment.
and for the ameliorution of the condition of labour. A little acrimony and
bitterness have been introduced in the discussion of this question by
primarily, if 1 may say so, over-enthusiasts on the one side or the other '
who look after their own point of view only and solely. If my Honourable
friends there lead their flock with a little control and try to put things
fairly, I do not think that they will ind many regsonable men—very few
indeed on the side of capital—who will be opposed to any of the things
for which Mr. Chaman Lal pleaded so eloquently before the House.

The Honourable Mr. A. O. Obatterjee: 1 appreciate the genuine
interests in the labouring olusses of the country which has prompted the
speeches of my Honourable friends behind. At the same time they are
a little bit unkind to the Government. It was suggested, I think by
Mr. Joshi, that in accordance with the recommendations of the Retrench-
ment Committec we have abolished the Labour Bureau and lave ceased
to function at all with respect to the labour side of our work. T venture
tb think that that is not a correct representation.

Mr. N. M. Joshi: T did not make that statement. I said that they
have reduced the number of officers and the staff.

The Honourable Mr. A. O. Ohatterjes: I am sorry if I misunder-
stood my Honourable friend. Tt is quite true that, in order to carry out
the wishes of this ouse for very rigid economy, we had to reduce our
staft and we did so-with the greptest regret. We have had to curtail our
activities in mnany desirable directions. As T say, we did not do so without
.very great regrot, and I share Mr. Joshi’s hope that, when financial dfrcum
rtances permit, we may be able again to extend our activities. But in tho
meantime, we have not ceased to carry on to the best of our ability the
work that we were doing when we had the so-callod T.abour Bureau in
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the Department of Industries. As a mytter of fact, as my Honourable
friend must have noticed, the very change in the name of the Department
indicates that the Government of India have not lost interest in the subject
of labour. In this connection I would like to refer to my Honourable
friend Mr. Chaman Lal's observation thut Government look upon labour
as an obstreperous child which only needs smacking, I think that is what
be said. 1 should like to know whether the history of the last three years
lends any justification to this view. If Government did look upon lubour
a8 & step-child or an obstreperous child, is it likely that we should have
courried through this House and through the other House measures like
the revision of the Indian Factories Act, the revision of the Mines Act, the
Workmen’s Compensation Act, and s promise to repeal the Workmen's
Breach of Contract Act? I do hope that my Honourable friend did not
intend to reflect either on the Government of India or on the Legislature
when he mgde ihat somewhat jocular remark.

My Honourable friend, Mr. Joshi, in order to prove that we had no
~taff ut all to deal with labour or thut we had nn extremely attenuated
staff, referred to the delay in bringing forward legislption for the registra-
tion and protection of trade unions. He also referred to the absence of
any legislation for providing s machinery for conciliation. In justice to
our staff I ought to may that the delay is not gt all due to any remissness
on the part of- the staff, I should like to take the whole of the blame on
myself. Our proposals with regard to either of these questions were not
mature before the last Assembly expired. I did not think it desirable to
bring forward this legislation egrlier, inainly becausc 1 confess that I
really did not kmow what view our new friends in this Assembly would
take on these matters. I did not like to bring forward any legislation on
these subjects which was likely to be infructuous.

Mr. Ohaman Lal: May I, with your pernission, 8ir, inform the
Honourable Member that I have received c¢nbles from England that many
prominent trade unionists there are in favour of legislation on those lines?

The Homourable Mr. A. O. Chatterjee: 1 was not referring to the
trude unions in England. T was only referring to my Honourable Collea-
gues in this House, my new Colleagues. 1f, as T understand, it is their
anxiety that this subject should be discussed in this House I for my part
shall do everything to furnish them an opportunity.

Then Mr. Joshi passed on to the question of the prohibition of the
«wmployment of women before and after child birth and also to the question
«of maternity Wenefits. Mr. Joshi thinks that the Government of India
hgve done nothing in this matter and that the whole duty in this respeot
«levolves on the Government of India. T remernber that two years
nn organisation was formed known as the all-Indin Workers® Welfare
Orgenisation and my Honourable friend was the Honorary Secretary of
thut orgnnisation. 1 had hoped very great things from that orgenisation.
The Honourable Member knows that about three ycars ngo this matter
had been very curefully inquired into, very exhaustively mvestigated by
the stafl employed by the Government of India. At that time we came
to the conclusion that it was useless prohibiting the employment of women
duringe this period unless we could at the same time provide maternity
benefits; financial considerntions absolutely precluded us from making
uny provision on behalf of the State for maternity benefits. It was there-
fore suggested to honmorary workers like Mr, Joshi that they should make
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<fforts to persuade employers to introduce these ineasures in their works
and then it would be possible to consider whether legislation was desirable
or not. I should like to know what this organisation of which Mr. Joshi
is the Honorary Secretary has done in this direction. I do not wish to
<etain the House. I should just like to say that other matters to which
Mr. Joshi referred, like unemployment, the appointment of public employ-
ment ugencies, social insurance und so forth, are really very big subjects
und cannot be discussed within the limits of a Budget debate.

I should just like to refer to Mr. Chaman Lal's description of the mnine.
fields. I did not go to Jharia on a jaunt to attend the Trade Union
Congress. I did go to the coal fields several times ¢ind I have been down
4 good many mines; a8 u matbter of fact, g8 my Honourable friend Sir
‘Charles Innes snid on one occasion, I lived in that area as a boy and I
know n good bit pbout it. It is quite true that the conditions of the
workers there are not perfect but has mny Honourable ffiend gone into
the homes of these workers when they ure not working in the mines? Has
he compared the conditions in the mine areas with the conditions in their
own homes? It is no use having an absolute standard, We must have a
relative standurd in these mutters. I think if he had carried his investiga-
tions a little further, he would have found that the organisations which have
been set up by the l.ocal Governments ure doing very great and very
useful work. I do not claim that these conditions nre perfect but they
are improving and I hope they will continue to improve,

Mr. Ohaman Lal: What are the average rates of wages?
The Honourable Mr. A. O. Chatterjes: The average rates of wages

are no better and no worse than the rates of wages of other employés in
that locality. It is no use raising the averpge wages without raising the
general conditions of living in India. He has also referred to the exploita-
tion of the workers in the jute mills, in tea plantations and several other
industries. The remarks 1 mgde a little while ago apply to these also.
It is no use setting hefore yourself an absolute standard. You must have
relative stundards. As regards conditions in the jute mills my Honourable
friend compured conditions here with those in England. May I.inquire
how mnany employers in England provide any housing at all for their
amployés? 1 think at nny rate we may clnim for the employers in the
jute areas in Bengal that they huve made genuine efforis to provide good
and satisfactory housing conditions for their employés. There again I do
not contend thut the conditions are perfect. They are capable of improve-
inent but there are mony difficulties. I know that a good many employers
find it extremely difficult to get land on nccount of the present law and
on uccount of the difficulties with regard to title in Bengal. But I think
some credit should be given to employers for what they have done. The
pioture that my Honourable friend Mr. Chaman ILal drew was entirely
unrelieved by any of the brighter features of the relations between
labourers and employers in India. In many cases these relutions are
thoroughly satisfnotory, pnd I think in the interesta of the workeras them-
selves it is desirable that a word of praise should be given to the employems.
I am sorry, Bir, that I have tpken so much of the time of the House, but
I thought it necessary to answer some of the statements that have been
made. As I say, I am grateful to the Honourable Members for their
appreciation of the work that used to be done in the Government of®India
with regard to labour, and I can only nesure them that it is being continued
10 the best of our ability and that we will increase the staff when circum-
-stances agpin permit.,,
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Mr. President: The question is:

‘ That the demand under the sub-head ‘' Department of Industries and Labour ' be
reduced by Rs. 100."”

The motion wus negatived.

Diwan Bahadur M. Ramachandra Rao: Sir, 1 move:

X "'a]ha_t the demand under the sub-head ‘ Army Department’ be reduced by
s. 100.”

1 would like to sskemy Honournble friend, Mr. Burdon, for information
on one or two points.” The first. of there is that His Excellency the Com-
mandger-in-Chief in the discussions lust year said that he was still carrying
cn correspondence about the reduction of the capitation charges. May |
wsk him, Bir, what the result of that correspondence is. Bo far as Mem-
sers of this House are concerned, we have ubsolutely no information as
regards the exact method by which the capitation churges, the rate of capi-
tation, is computed. 1 should like the Honourable Member to enlighten this
House us regards tho exact method by which the present capitation rate
has been arrived at, und who are the parties who have entored into this
agreeinent, who represented the Indin Office and what were the negotiations
that were carried on? These ure matters in which we should like to have
¢uch information as is possible. I have niready referred to the constitufionul
difficulty of gelting » fair and ratisfactory settlement of our claims for and
agniest the British Treasury und also Hig Mujesty's Army Department.

8ir. there is another thing which I should like to mmention. I under-
stund that the Government of India ure now msking a contribution to the
Air Ministry of £100,000. May 1 ask, on what basis this amount has been
fixed nnd what were the representations made on behalf of Indiu in fixing
this amount? These are the two points on which T should like to have
specific informnation from my Honourable friend.

Bir, on a previous occasion 1 mentioned t him that considerable
irritation is being cuused in Indis because contributions from Indian funds
are being made to various educational institutions relating to the Army
trem which our students in England have been excluded on uccount of
their race. 1 referred to these amounts in the debate which came up-
some time last month. 1 should like to know whether it is
obligatory on the part of the India Office or on the part of the
Government of India to make any contributions to any educational institu-
tions which train persona for & military career from which Indians as
Indisns are being excluded. 8ir, I can say on behalf of those Honoursble-
Members who are here that that contribution continues to evoke the greatest
amount of resentment, snd I think, Sir, the time has come that our contri-
butions to thesc institutions must be stopped if our students in England can-
not be admitted to them. These are the thren matters on which 1 should like
to have as full a statement us my Honoursble friend: can furnish, Of
course, so far as our own training institutions in India are concerned, im
the took which has been furnished, we have two or three institutions from
which Indians are now excluded ; but that, 8ir, I think, is a matter which
is mcre or less dependent upon the policy of exclusion from artill
traini® to which the Goverament of India are now committed; and
cannct ask my friend to declare the policy of the Government of India o
that matter. But the fact still remains that amongst the training institu-
tions which are mentioned in this book, there are .institutions to which

4 P.NM.



THE BUDGET—LIST OF DEMANDS. 1771

Indiuns sre not now admitted by reason of the fact that the training has
not been extended to them in the particular departments to which those
institutions relate.

Mr. President: Roduction moved:
“ That the dewand under the sub-head ' Army Department ' be reduced by Hs. 100.”

_ 8ir P. 8. Pivaswamy Aiyer: Sir, I should also like to Lhave some inforna-
tion from the Honourable Mr. Burdon with regard to several points
connected with the administration of the Army. The other day His
Excelleney the Commander-in-Chief informed the House that Indians were
now lurgely admitted into the artillery. I have no doubt that they are
ndmifted as camel drivers, mule drivers and bullock drivers, and I know
wivo that they are adimissible to the mule batteries or pack batteries as
thev are cunlled, and they have been admitted to these mule batteries or
pack batteries for o numnber of years. The point on which we should like
to get information i whether Indians have been ndmitted otherwise than
¢« srtificers or menials into the artillery, whether there are any Indian
gunners in the field artillery, the horse artillery or any other artillery units
other than the mule battery. In fact the statement made in that new
book " The Army in Indin and ity evolution "’ is that some of these units
have been now diluted with the Indian element. Now, what I want tu
know is whether that process of dilution has extended to the gunners who
{'re the guns in these various artillery units.

Then, another statemment that was made by him wuas that while no
reduction of the fighting troops was possible, reduction wus possible in the
ancillary serviees, and I believe His Exocellency even suwid that in the
vneillary services there would be no serious obstacle to Indianisation.
What I wish to know is whether there hus been any considerable or serious
attempt at Indianisation in the ancillary services, and if so in which of them.
In maoking this inquiry for information, I am referring chiefly to the com-
missioned ranks in the various ancillary services, I they have admitted
Indians to the commissioned ranks or have at any rate declared that
Indiuns are eligible for the commissioned ranks in these ancillary services,
J am not uware of it, and I am afraid the Military Department suffers
fromm undue modesty and inight curry on a little publicity campaign. It
in very desirable that the public should know the number of commissioned
plnces that are thrown open to recruitinent year by vear in these various
FOIVICES,

Then with regard to the rate of recruitment generally to the rank of
comrussioned officers, the principle was laid down in a Resolution of the
Assembly that not less than 26 per cent. of the vacancies in the King's
Commissione in the fighting services in the Indian units should be thrown
npen to Indians every year and that principle was accepted by the Govern-
ment of India. I do not know whether it has been accepted yet by the
Homoe Government or not. Now, the number of commissioned offices.
actually thrown open to recruitment from among Indians is, I believe, only
10 every year. I do not know whether the number of commissions thrown
open to Indian recruitment still remains at 10 or whether it has been raised
to the percentage of 25 desired by the House and agreed to by the Govern-
ment in 1921. Some time ago when 1 made a request for information
1 was told that, owing to the large number of surplus officers in the Army,
recruitment could not go on as fast as it wou{g in normal times, But
new [ believe the incubus of surplus officers has disappeared and we might

*
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uxpect the normal rate of recruitinent to be resumed. There are 7,000
officers in the Army. Excluding the British units, there may be 8,500
officers on the cadre of the commissioned ranks of the Indian units. Now,
assuming 4 per cent. to be the ordinary rate of retirement, there should
be 140 places thrown open every year for recruitmeat, out of which, if we
had 25 per cent., the number of places thrown open to the recruitment of
Indians would be 35. I am pretty.certain that B5 places are not thrown
open, us they ought to be at the rate of 25 per cent. But I think I might
inirly plead that we are now entitled to something more than the 25 per
cent. which we asked for in 1921. Wa are entitled to for some annual incre-
ment with retrospective eflect from 1921. If an increment of even 2}
or 8 per oent. is added, we should now be entitled to about 83 per cent.,
-or one-third of the total number of commissioned offices thrown open
every year. I should like to know whether the point has been decided
und, 1f it has not been decided by the Imperial Govermmnent, whether the
Government of India will be so fwd as to press the point upon the attention
of the Imperial Government nnd support our recommendation.

There are only one or two other points to which I wish to refer. I
sent in & Resolution some time ago, which unfortunately” was not able to
get a place in the ballot, about the formation of certain Indian units. I

» do not now wish to get any answer from Mr. Burdon on the spot. My
Resoiution was to the effect that the Government of India should create
certnin additionsl Indian units, one unit of field artillery one squadron of
the air foree and certain other unite. My object in moving that Resolu-
tion was to mees the objection of His Fxcellency the Commander-in-Chiet
to the admission of Indians into the artillery units or the air force,
which were exclusively British. I do not want Indians to be thrust into
any of these British units. If there in any objection to the admission of
Indians to these British units, then I ask that Indian units might be
-created and 1 am sure this request of mine is of a very modest character.
T do not ask that these Indian units should replace British units; all that
I ask is that ndditional Indian units be created. F¥From the purely military
point of view, no objection can be taken to this request to augment our
fighting forces by the addition of Indian units. t is the request I
conveyed in my notice of Resolution, which has not yet found a place in
the ballot. 1 do not propose to take up the time of the House on this
point, ns I know that it is mot possible for Mr. Burdon to give me any
answci on this point; but I mention it now so that, when I get a place in
ihe ballot, as I hope to do in the next Bession, he may have put things
in train and be in a position to give me o satisfactory answer, and not ba
-ohliged to plead want of time.

I would only remark that the Medical Services in the country seem
-+xtrémely extravagant. It works out to a high ion. The Inchcape
(omnittee went into the question of the number of officors with reference
to the mumber of beds but if we consider the number of officers required
with roference to the average mumber of patients you will find the pro-
portion is extremely high. The snswer will perhaps be that the officers
have tc look not mene]gy aftér the patiente but also have administrative
A stiengsuch as manitation. Making allowances for all that the proportion
#till seems very extravagant.

Mr. Darcy Lindssy: May T remiod tho Honourable Member that there
.wte othews waiting to speak? - o ot
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8ir P. 8. Bivaswamy Alyer: Hix KExcellency said -that except in the
matter of the fighting service, with regard to which he did not edmit the
possibility of any rcduction, it might be possible to explore avenues of
retrerchment in other directions. What 1 should like His Excellency to
do is to turn the searchlight on the staff of the Army Headquarters and
the stafl of the Comrnands and Districts. The staffs of the Army Head-
quarters have not undergone any decrease. There has been a slight increase.
i expenditure and a considerable increase in the staffs of Commands and
Districts. 1 em not going to express any disapproval—perhaps that is
not the correct word, 4t is perbaps too presumptuous—I am not going to
ok any ecriticism of the Commands. The Inchcape Committee gave it
4 ten.porary benediction. For my part 1 express approval of that arrange-
ment as being one which is very probably necessary. But I do expect
that if you had four Cominands it might be possible to effect some reduc-
ticn in Army Headquarters. The answer may perhaps be that the larger
the staff of Commands and Districts, the greater is the burden of super-
vision. But thjs matter requires serious investigation.

Oaptaln Ajab Ehan (Punjab: Nominated Non-Official): Sir, as the
matter of the Army is before the House, 1 would like to offer u fewn obser-
vatlous in the matter. The admission of Indinns to the King's Commission
has becn effected since the past few years. The sources of supply have
been three: candidates from Curzon's Dehra Dun Cadet Corpe, passes
from Sandhurst,. and promotion from the Vieerov's Commission. The
first of these sourcos has been abolished. There are about 85 to 40 Indian
officers taken from the Indian units and promoted to the King's Commisaion,
and that source has nearly stopped. The only avenue for the Indian to
get Lhe King's Commission is through S8andhurst now. The annual num-
ber of admissions is about 10, and the number successful from Sandhurst
s Leen nbout 6 or 7 a vear. Taking the established large number of
the Indien Army officers in service into consideration, it will be about a
thousend years or even more before the whole Indian Army is officered
by lndians. I think if the admission to SBandhurst be increased in the
near future, it will be very desirable and to the satisfaction of everybody in
the House. His Excellency the Commander-in-Chief, with the approval
of the Becretary of State, has set apart eight unite for thorough Indianisa-
twon. If T may be allowed to ray so, the scheme of setting apart several
units tc be Indianised is not & popular one amongst the officers who hold
the King's Commission. The Indian officers in service were asked to
apply for trangfer to these units, and none of them, I understand, have
s0 far done so, and even new candidates who come out from Bandhurst
are verv reluctant to go to these umits. I think Indian officers want for
n lony time to work shoulder to shoulder with their comrades, the British
officers, to form their character, inbue thenmelves with u striot sense of
discirline, and learn to be hardy and patriotic. I think it will be a long
time before the Indian officers with King's Commission will like to
bo separated and work on their own. The Indian Army Service Corps,
the Air Bervices and other services are I believe not open in the Cominis-
sioned rank for Indians. In the Air Service I believe two Indians served
with great distinction in the great war in France. In the interests of
Indians, I think some method will have to be evolved for admitting Indians
10 thoso services. 1 kmow in the mule batteries, and coast and garrison
urtillery there sre Indians holding the Viceroy's Cammission and I*think
they will do equally well if they are promoted to the King’s Commission..
His Excellency the Comimander-in-Chief has promised that he will endeavour
to extend the Military College at Dehra Dun, but we want some more
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sdomwsions to Bandhurst thrown open to Indians as early as possible. With
these few remarks, Sir, I close my obsarvations. :

Lieut.-Oolonsl M. A. J. Gidney (Nominated: Anglo-indians): Sir, 1
have so many points to which 1 wish to call the attention of Mr. Burdon
that I fear I shall not be uble to desl with all of them in the short
space of ten minutes which is allowed to us now. There are however one
or two important points about which I want information. BSir Sivaswamy
Aiyer just now pointed out that there wus still an excessive amount of
hospital asccommodation in the military medical services when compared
with the reduction in the Army and the present medical personnel by which
1 presume he means the officers of the R. A. M. C. This is the first point
an which I wish to elicit information. Last year I touched on this very
subject and we succeeded in a division of this House in obtaining a cut
of Re. 15 lakhs. ‘1 have sgain rad through what 1 raid last year,
and I find that very little, if any, action has been taken un the suggestions
made by me on that occasion. It therefore seems necessary for me again
to refer to those points and in some detail. The Incheape Committee
recommended a cut of 53 lakhs in 1923-24 in the militury medical budget,
besides other retrenchmenty and suvings which had ipso facto to follow
in the geperal reduction of the Army which was recommended. It shewed
that only one quarter of the hospital bed accommodation was occupied by
British sick and only one-third of the hospital bed sccommodation wns
ncoupied by the Indian sick. It recommended an immediate cut of Ra. 5
lakhs in Medical personnel, It also recommended a cut of one lakh in the
cost of drugs. It moreover recommended a cut of Rs. 18 lakhs in clothing
for putiemts.

Now, Sir, let us refer to the Army estimutes presented to the House.
You will find on page 75 of that record that there is an anticipated reduction
of 29 officers in 1924-25 in the personnel of the R. A. M. C. officers which
represents up to date a saving of Rs. 57,000 only and a reduction in the
I. M. B. in 1924.25 personnel of 60 officers representing a reduction of 5
lakha. The Incheape nxe has done its work well there. There is no redue-
tion in the pay and personnel of ¢he B. A. M. C. ranks. There is practically
no reduction in the personnel and pay of the Queen Alexandrn Army Nursing
Service. There is a slight increase in the pay of Bub-Assistant Burgeons;
there is an increase in the pay and allowanoces of matrons for family
hospitals, and there is n marked increase in the pay of the subordinate
Indian personnel.

I now come to the last point, nnmely, the persounel and the pay of
Military Assistant Burgeons in the I. M. D. Here you havce an anticipated
‘reduction in the personnel of 78 men representing a reduction in their
salaries of 2} lakhs. Now the total anticipated reduction in the cost of the
cntire medical personnel in the Military Budget for 1924-25 comes to 818
lakhs. You will notice that the naticipated retrenchment in the pay and
perdonnel of tho 1. M. D. nlone comes to Ra. 2,468,000 which constitute about
three-fourths of the total anticipated savings in 1924-25 in the personnel
of the Military medical services.

Now, Sir, this is what one sees on a cursory glance nt the figurcs placed
beforee:s in the Military aspim&tea for 1924-25. I now turn to t%e n’:«lll)u::::;
effected and contemplated in the Army. We aro told that a total reduction
of 24,000 troops is or hos been effected in the British and Indian armies
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"This reduction of 24,000 must ipso facto carry u proportibnate reduction of
personnel suitably distributed and apportioned over the various departments
and corps forming the persvnnel in the mediocal and other services. Burely
the Inchcape axe wus never meunt to decapitate or annihilate one Depart-
ment in particular, to the exclusion of all other Departments”? Even Lord
Incheape would shudder if he knew his axe were being used to extermninate
the 1. M. D. so as to satisfy the fetish of the late D. M. 3. India, whose
naim and object during his Directership seemed to be to get rid of the I. M. D.
bag and baggage and replace them by his pet R. A. M. C. (Ranks). Is
this honest economy? Is this honest and equitable retrenchment? Did
the Incheape Committee, in its recommendations, intend to slaughtar
and exterminate nny one particular Department with its retrenchment
axe, especially the I. M. D., a Department which no one will deny is
of vital necessity and importance to the Medical needs, not only of the
British troops in India but India as a ocountry. 1 repeat Lord
Inchcape's Retrenchment Report was meant to effect n proportionate
economy all round in the Army, ‘and not in anv one particular Department
or community. But, what do the Army FEstimates reveal? It exposes
the patent fact that economy is heing effccted in the lower ranks, e.g., I. M
D). and not in the higher imported European officers, namely, R. A. M. C
In short more subordinates are being nxed to enable fewer officials
being got rid of.

Now, Bir, let us examine this Adjutant General's circular letter. It
calls upon or invites members of the 1. M. D, of varying lengths of service
to voluntarily sceept gratuities, pensions and compensation, graded most
unfairly und ungenerously., If the anticipated number do not avail them-
selves of this niggardly offer, then 1 prerume compulsory retirement will be
ordered. The Army Estinmtes have arranged for about 70 1. M. D. men
to be axed in 1924-25, and the moment this Adjutant General's circular
letter comes into operation, wnother 100 or so will be told to go, and so
swell the ranks of our unemployed. _Thia circular is issued forsooth in the
interests of economy and in the nnme of Retrenchment? Not only is this
iniquity to be porpetrated on those already in the 1. M. ID. but quite recently
about 15 young Inds, military mediesl pupils in the Medical Colleges in
Caloutta, Madras und Bombay who have spent four of the most precious
and impressionable vears of their lives studying medicine, have been
suddenly told by the Army Department that their services are not wanted
in the I. M. D. nlthough these lads huve successfully passed all the requisite
oxaminations and have for months been patiently waiting to honorably sign
on their warrants and agreement for admission into the I. M. D. with the
Army. The result is that these bovs, after spending 4 vears undergoing
n course of medioal training and passing all the examinations, find them-
selves to-day ruthlessly and without any compensation thrown into the
streets to awell the ranks of our unemploved. 1s this Retrenchment? Is this
economy? Ia this honest and fair? My opinion is that the Arny Depart-
ment in ite quest for retrenchment has determined to offer and is offering
the I. M. D. as its sacrifice on the alter of Retrenchment and Economy.
Now, Bir, Members will ack me what har all this got to do with Military
Medieal Retrenchment and Economy? It has n lot to do with it and T am
going to try and show vou how we oan still further retrench and economise.
Not only to the extent of 58 lakhs but double that amount. .

The British Army Mecdical Department in India has too mroy Tuxuries
and frill obtained at the exnense nf the Tndian tax-paver. These should
go. There is Queen Alexapdra Military Nursing Service, a corps of 266
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nurses, trained in England and employed in Indis at dn unnual cost of 8§
lukhs. These nurses have done noble and splendid work, but 1 ask, are
they necessary to-day when we can very easily obtain eguaily efficient lady
nurses tramed in India and at « much cheaper cost to the lnaian tax-payer?
Anglo-indian nurses were eugerly seived and wanted for the sick Bntish
solaiers during the War. Why not now? Why this change of front?
Is this & luxury or a necessity” Does the British soldier, liko the Englisk
baby, require his own kKnglish nurse to look after him? The late Director.
Medicul Services, who 1 understand had very httle love for the 1. M. D,
had evidently determined to replace them by a body of British soldiers,
sumi-trained male numes, oalled R. A. M. C. (Ranks). Its strength is 450
maintained at an annual cost of 6 lakhs. Privates in this ecorps get o
higher salary than junior professionally qualified 1. M. D. men This
corps R. A. M. C. (Rsnke) was Sir C. Burtohell's great and pet
disoovery and importation to British Station Hospitals in India during
the war. They were unknown in Indian mediecal rescarch and history till
the pust war and the Indian Exchequer is still called upon to maintain this
medical luxury to-day. Let us now see what amount of actuul indoor
hospital work is performed by the officers and staff in the British Station
Hospitals. 1 have roughly worked up the figures. Teking the average
number of beds daily occupied by British sick at about 1,800, 1 find that
ench medical officer R. A. M. C. has 6 patientr to attend daily; each
R. A. M. C. male nurse has 5 cases; each nurse (Q. A, M. N. Borvice) has
nbout 8 patients and each 1. M. D. man has 4 patients. Each I. M. 8. officer
has 10 patients to sttend per day. I cull this a colossal waste of our mone)
which must be stopped. Now ean Honourable Members imagine any of
our Civil und Presidency Hospitals being run on these luxurious and super-
extravagant lines? I have often seen a British Station Hospital with scarcely
10 or 15 beds occupiod (British gurri? in the station 1,000), sdministered
by a staff of one Lt.-Col. R. A. M. C. as Officer Commanding the
Hospital, one Major ae 2nd in Command, 2 Captains and 2 or 8 Lieute-
nants, R. A, M. C., 8 Q. A, M. Nurses, 10 or 12 R. A. M. (. (Ranks)
and 3 or 4 Assistant Surgeons I. M. D. plus a number of other subordinates
and menisls. Sir, this is rank squandering of the Indian tax-payer’s money.
My view iz this, such a Hospital could be quite efficiently administored
by one or two R. A, M. C. officers, 2 or 3 Militury Assistant SBurgeons and
onc or two fully trained nurses of the domiciled eommunity and a small
subordinate staff, that is, at one-fourth the cost of to-day. I submit if wo
really wish to soriously effect economy in the military medical budget of the
army, we have ample scope for it in this direction. T know that n certnin
degrec of retrenchment has been eoffected, but in what direction and
manner has this been effected? You have effected a ten lakhs’ retrenchment
in diets and provisions but none in drugs although the Army has been
reduced by 24,000 and your hospital accommodation and bheds have also
been markedly reduced. You effected very little economy pari passu with
the reductions of the Army in the superior personnel, i.e., R. A. M. C.
nfficers. It is here, I say, that retrenchment can be and must be effected.
Why cannot we have British Hospitals run on the same lines as the Civil
Hospitals or the Indian Station Hospitals? Let there be a senior
R. A.&M. C. man or let him be a second in command, but let the others
be trained in this country. It is members of my community, Sir. who are
in the I. M. D., and who are thrown out for the benefit of those who
have come out to India. T say that, Sir, with a sense of responsibility:
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the figures here will prove all I say, although the Army Department will
say . . . .

Mr. President: I would ask the Honourable Member to bring his
remarks to a close.

Lisut.-Oolonel H. A. J. Gidney: All right, Sir. I submit this is one
of the means by which they can reduce expenditure. Have men trained
in thig country, place the Assistant surgeons under the command of
R. A. M. C. officers, utilise the members of the domiciled community who
are trained as nurses and who are to.day in hundreds unemployed. I say
that the employment of the R. A. M. C. is rank spoliation of Government
money. We had no need for them before the war. Why should we have
them to-day? You have 7 lakhs being used up every year- 1 know that
the reply the Army Member will give me will be that everything seems
to have changed since the war, especially the constitution of the Army
Budget. 1 have put these facts for his considerat'on and 1 should like
to usk him what Government intend doing so far as the I. M. Depart-
ment is concerned. Do they wish to axe this Service entirely? If so,
let themw openly say so. Are they going to carry out the intentions of
the circular which I have quoted inviting these men to retire, or will it be
reconsiderod and more favourable terms offered? Does the Army Member
realine that in this circular the terms offered are not only inadequate
but .niggardly to a body of qualified professional men who merit some
consideration, ¢. g., it often happens that 8 men, each with 25 years’
service, simply because they happen to serve in three different Provinces,
Madras, Bengal, or Bomnbay, find themselves in different grades. One n
Mapjor, the other a Lieutenant and the third an Assistant Surgeon (First
class). All three ure of the same age and length of service, vet the Major will
get, vide this Adjutant General's circular, a pension of Rs. 800 per mensem,
the Lieutenant will get Rs. 190 and the Assistant Surgeon (First class)
will get Rs. 150 per mensem. All are equally handicapped owing to age
and the present political situation from earning a livelihood, a purely
fortuitous circumstance. Is this fair? Surelv not. Will Government
countenance the perpetration of this injustice or alter the terms of the
Adjutant General’s ciroular so as to make it worth while for tho men
to retire if this is desired? Remember these men have made their financial
commitments, they have their children to educate. Some senior men
have their children being educated in England and their children are
on the threshold of their future careers, still supported by their parents
at enormous sacrifices. Most men have effected suitable life insurances
at 55 years of age for their wives and families the premiums of which
must be paid. Many of them to-day occupy responsible appointments.
Manv hold King's Cominissions the dignitv and status of which must be
maintained. They possess vested interests in the Army which must be
safeguarded. They, on their part, have kept their contract with the
Army Department with serupulous honesty. Are the Government going
to disregard their part of the contract. be it only A moral responsibilitv.
and throw this eplendid body of faithful servants overboard and get rid
of them on such miserable terms and pittances? Surely Govempwnt
do not view their regponsibilities as mere scraps of paper to be torn up
at their will and convenience. Do Government realise the enormity of
the financial, social and domestic upheaval this circular, if given effect to,

F
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will create in this Department? It is surely not the intention of the
Government to add to our daily increasing army of unemployed? S8ir, I
appeal to the Commander-in-Chief and the Army Member not to sacsifice
the I. M. D. on the altar of Retrenchment and Economy. Effect your
retrenchments by all means but in the name of justice and equity, if
not of gratitude, do not exterminate u Service—the 1. M. D.—to which
the country has every reason to be grateful and of which we, as a com-
munity, have every reason to be proud. I earnestly request the Army
authorities both in India and England to retain this Department and to
make proper use of it- Look at the way the Army Department and
Government of India are to-day treating the domiciled community. 1t
is denied admission into both the British and Indian Armies in any
capacity whatever. It is aleo denied admission into the Dehra Dun
Military College. The formation of Anglo-Indian units is denied us
without assigning any reasons nor are we allowed to participate in the
formation of the 8 new Indian units. In fact all doors to the Army both
Indisn and British are closed to us. I hope this will soon be altered. We
are, for practical purposes, denied admission into Sandhurst unless we for-
swear our birthright and mixed nhtionality, which wo shall not do., We are
denied an adequate percentage of Anglo-Indian Officers in the lu.nimry
Force though -we form two-thirds of it. So far as the Army in India is
eoncerned—I ssk the Army Member to definitely and irrevocably state
what be considers the Anglo-lndisn to be—is he o “‘European’ or a
‘‘European British subject,’”” a ‘'Statutory native of India'’ or an
“‘Indian’’? 8o far as I can see the Government thinks the Anglo-Indian
is only fit to be in the ranks of the Auxiliary Foree—a drawer of water
and a hewer of wood. We cannot and shall not submit to this any longer.
This is the return given by the Army and Government of India to the
Anglo-Indian community who gave 10,000 of its men and women during
the past war, out of a population of 120,))—the community who in 1857
helped England to retain India; the one community that has stood by
Government in its hour of trouble to- day, when all others have deserted it.
The reward for our past years of loyalty and support to Government is
not only our entire 8xelusion from both the British and Indian Armies but
is now to be culminated and made more complete by the operation of
the Adjutant General’s letter which practically means the breaking of
the 1. M. D.—the onc small preserve which has been left to the domi-
ciled community to-day and of which we were so proud, the only link
which joined the Anglo-Indian and Britisher in the Army of to-day. In
the dissolution of the I. M. D., I sea the parting of our ways, the loosening
of thoso ties which we held and still hold so near and dear as descendants
of the Britisher. It ix with mmuch pnin and regret that T see in it the gradual
disappearance of that pride, that silent dog-like fsith, trust, pstriotism
and affestion for our Fatherland, on which we relied so much in the past
and which made us feel and sav with (si eonfidence *'Come what may,
England will never let us down'’—an assurance which was recently given
us by H. R. H. the Prince of Wales when he said the British nation
would never forget us for our work for the Empire. And yet as T see it the
domiciled community isx to-day placed in a truly Jamentable position——
giver®up by the Government, not wanted by the Army, not wanted by
the Indian—n bankrupt legacy left to India by the Englishman, This is
his reward for his loya.ltv and patriotism to the Government. The I. M.
D. is to be axed, not in the interests of honest retrenchment, not in the
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interests of economy such us you and 1 want, but in the intereats of others,
highly puid officers who are brought out to India and oocupy positions,
some of which we can fill with equal ability and less expenditure. 1 plead
on behalf of the domiciled community whom I represent in this Council.
I plead on behalf of its trained women folk, to utilise them as nurses.
I plead on behalf of those 15 boys whom you have refused to accept into
the 1. M. D. on the supposed plea of economy and retrenchment. You
have ocast them adrift on to the streets without any consideration.
Compensate them adequately or utilise their services but do not further
swell the ranks of our unemployed. I repeat my appeal which may be
the last 1 shall make in this House. I plead of the Government Member
to give us its eupport and recognition and not to desert a community
which has never deserted it, and I hope never will. But I solemnly warn
the Government that if this treatment such as I have complained of is
eontinued, they must not be surprised if the loyalty and patriotism of even

the Anglo-Indian community is unduly strained and we become the
Ulster of India.

Mr. E. Burdon: Sir, I have been asked a great many questions and many
of them it is difficult to reply to in any precise sense without papers.
shall endeavour to do my best on this occasion and, if any Honourable
Member desires more information than I ecan give now, I will supply it
later if, as I hope, he will, he will inquire at some time when we are not en-
gaged in the business of this House.

In the first place, my Honourable friend Mr. Ramachandra Rao asked
for a statement with regard to capitation payments and I think it will
perhaps be best for me to give a short self-contained explanation of what
these capitation payments are. I think it will probably assist the elucida-
tion of some other points which will come afterwards. Now, the capita-
tion payments are made by India to His Majesty's Government to reimburse
the latter for certain items of expenditure which they incur in connec-
tion with the supply of British officers and troops to India. I should
like to explain the point of this more fullv though I dare say
most Honourable Members are aware of its significance. BSo far as the
Indian section of the Army in India is concerned, the Indian personnel
are recruited and do their recruit's training in India, and oconsequently
all the expenditure on recruitment and recruit's training is direct expen-
diture in Indin borne on the Army estimates. The position is different
as regards the British section of the Army. The men have to be
reeruited at Home, and they have to be trained -at Home. The infantry
soldier is trained in the primary dutieg of an infantry soldier and the
technical personnel of the technical services have fo receive certain
further technical training. The British soldier does not come to India
until he has had ® months’ or one year’s service at Home. 8o we have
no raw recruits in the British regiments that come to India. Now, the
capitation charges may be divided broadly into three classes. The first
is expenditure connecoted with the annual supply of a certain number of
British soldier recruits to India, consisting of the initial charges of refruit-
ment, pay during the period of training, charges of depéts and training
staff, oto. The second category is expemditure connected with the supply
of British officers to Indin including the cost of the maintenance of
officern before embarkation for India and while under instruction; the
cost .of wducational establisthments, namely, the Royal Military College

¢ 1'2_



1780 LEGISLATIVE ASSEMBLY, [14TE March 1924.

[Mr. E. Burdon.]

at Sandhurst, the Royal Military Aeademy at Woolwich and the Royal
Military Medical College at Millbank, the School of Military Engineering,
the Artillery College, etc., apportioned according to the number of officers
on the Indian and Home estublishments, respectively. The third category
of expenditure counsists of expenses of British soldiers returning from India
and awaiting discharge and of invalids including a share of the cost of stafl
of boepitals and discharge depbts. Now, Bir, I think my Honourable
friend asked for certain further information as to the amount of the
capitation rate and how the question of revising it now stands. If my
Honourable friend will study previous proceedings of the Assembly, he
will find that the capitation rate during the war was increased very largely
indeed, and the increase was due entirely to a rise in prices. The increase
was made on an arbitrary basis. It was made in sccordance with the
general increase in the oost of living. After the end of the war, when
these questions began to receive more careful attention than was possible
during the stress of war, the Government of India pressed that the calcula-
tion should be revised, and as an interim measure they proposed that u
certain reduction should be made in the capitation rate corresponding to
the fall in prices which had since taken place. That reduotion was made
also on an arbitrary basis. Then, ns I think my Honourable friend will
recollect, the question of the capitation rate was gone into carefully Ly
the Inchcape Committer, that is to say, ns carefullv as the information
at their disposal enabled them to approach the question. In the course
of the consideration of the Inchcape Committes's report by the Govern-
ment of India, we made representations to the Secretary of State claiming
that the question of the capitation rate should be gone into thoroughly.
We asked that the Government of India should be given information with
reference to any new rate which it was proposed to fix, information of
the exact details of every item which it was proposed to take into account
in making out the capitation rate. It is 8 matter of some considerable
difficulty to make the calsulation. There are items of capital expenditure
as well as of recurring expenditure which have to be taken into account.

We have placed the matter before the Becretary of State and the latest
information which the Government of India have is that the calculations
are being made and the matter is under correspondence between the India
Office and the War Office. Further information than this the Government
of India do not themscives possess at the present moment, but I can
assure the Honourable Member that this question of the capitation rate
will be most vigorously pursued by the Army Department and by the
Military Finance Branch. It in a matter on which the Government of
India hold very strong views, and, as I say, I can assure the Honourable
Member that the figures will be most carefully scrutinised. I think my
Honourable friend asked if I could tell him who the representatives of
the India Office are that are discussing this matter with the War Office.

That I am afraid I cannot say. I do not know who they are, but I am
quite_sure that the India ce will pyt forward its very best resources
in order to contest this matter. Now, what I have smd about the capita-

tion rate in respect of the Army applies

Diwan Bahadur M. Ramachandrs Rao: May 1 ask the Honourable
Member what the present rate of capitation is?

Mr. E. Burdon: £25.
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Diwan Bahadur M. Ramachandra Rao: May 1 know for how long this
£25 is being paid?

Mr. X. Burdon: From 1928-24.

Diwan Bahadur M. Ramachandra Rao: It appears to me from tho
Inchcape Committee Report that it was at least being paid in 1921-22.

Mr. E. Burdon: That was a rate even higher than the one to which I
have referred, the rate which was afterwards reduced.

The observations which 1 have made in regard to the capitation rate
charged in respect of soldiers of the British Army apply substantially to the
case of the Air Force,

‘!. K. G. Lohokare (Bombay Central Division: Non-Muhammadan
Rural): May I ask if this capitation grant takes into account the whole
number of British soldiers who are sent down here for a short term of
service ?

Mr E. Burdon: Yes. The capitution payvments in respect of Air Force
personnel are also made on an arbitrary basis, and they are being re-
examined.

I think my Honourable friend’s next point was how we could defend
the inclusion in the capitation rate of any part of the cost of those educa-
tional institutions in the United Kingdom to which Indians are not admitted.
Well. Sir, the observations which I have made at the outset will, I think,
serve to explain this to some extent, particularly if we remember the fact
thut the Army in India consists of two sections, the British Army and the
Indian Army. We have British troops in India: I understand from
rernarke which have been made in the course of previous debates in this
Assembly that the presence of British troops is recognised as being necessary
now and as likely to be necessary for some considerable time to come, and
Y do ot think that any one seriously challenges the view which was accepted
in 1856 that the British portion of the forces in India should be a part of
the British Army. Well, Bir, we take certain forces from the British Army
and we are required in the shape of the capitation rate to pay for the
expenses of recruiting and training the soldiers before they come to India,
befor- in fact they are effective personnel fit {0 be sent to India. There-
fore it cannot be said that India is not receiving some value for money
when it pays a part of the cost of the educational institutions which serve
te. produce the British forces serving in this country. That is at any rate
the theoretical justification and it is I submit a substantial justification.
I am not dealing now with another aspect of the capitation charges.
Honcurable Members know as well as I do that in the past it has frequently
been snid that India should not pay these capitation charges at all on the
ground that the Empire derives certnin advantages from thé emplovment
of a portion of the British Army in India and in particular derives advantages
from the experience which British troops receive while serving in India.
T am not on that aspect at all. That in a much larger matter but taking
the smaller proposition I submit that the justification which I have put
furward is an intelligible justification. It ia this. We need in“India a
vertain number of British troope and we are required to pay a part of the
cort of bringing these troops into being before they come to India and
befor. we begin to pay the recurring expenditure connected with their
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maintenance. While 1 am on this subject of educational institutions there
18 a point which I think I ought to make clear. The educational institu-
tions which I mentioned as being partly paid for from Indian revenues
through the capitation grant are training institutions of which we have
no counterpart in India. There are of course, as my Honourable friend
ig aware, other military educational institusions in India but these belong
to an entirely different cutegory. The purpose which they serve is to give
special and advanced instruction to the personnel of the army who have
already learnt their primary duties either as combatant personnel or as
persounel of the administrative services. 1 will mention one or two of
there institutions, They are very well known and the Honourable Member
will see that in each case there s a counterpart of the institutions in the
Unitea Kingdom. The first that I will mention is the Staff College at
Quetta. Corresponding to it is the Staff College at Camberley. We have
smali arms schools here in India at Pachmarhi and Satara corresponding
to the Central amall arms schools at Hythe. We have an equitation sthool
at Srugor corresponding to the equitation achool at Weedon. Of course
we do not pay in the capitation rate any part of the cost of those institu-
tions in the United Kingdom to which I am now referring. As 1 have said,
the ccrresponding institutions in India are for the purpose of giving spe-
cialised and advanced instruction to effective personnel and there is ano

very important purpose which they serve and it is this. They train officers
m:ldv men to be instructors. The object is that when they have qualified
themselves they should pass on to others in their units the speocialised
knowiedge which they have acquired.

1 sam not quite sure that 1 have an accurate recollection of the further
point which my Honourable friend raised in regard to training institutions.
‘Was he -referring to-the Artillery School? (Diwan Bahadur M. Rama-
chandra Rao: ‘‘ Yes.'’) 1 think my Honourable friend's point was that
lidisne are not admitted to the Artillerv School here in India. To the
best of my belief Indians are admitted to the Artillery School. The
Artillery School in India is one of those institutions created for the purpose
of imparting advanced and specialized instruction, snd though, as I say,
1 canmot speak quite positively, to the best of my belief Indians are
aamitled to the Artillery School which is at present established at Kakul,
hecavise, without being sent to that School they could not leam ado%::ately
iheir duties as officers and men in the artillery unite to which they belong.
1 will verify the point finally und give precise details to the Honourable
Member on another ocoasion.

Now, Sir, I turn to the observations made bv my Houourable friend,
Sir Sivaswamy Aiver. I nm afraid, Bir. 1 amn taking rather a long time,
but 1 have been asked so many questions that it is a little difficult to give
briefly the information required. My Honoursble friend, Sir Sivaswamy
Aiyer, suggested that Indians nre admitted into the artillery sas camel
driverr and bullock drivers. Well, 8ir, there are no camels and no bullocks
in the artillery. That is the first point. But I think my Honourable
friend wanted to know whether Indians are admitted and employed as
gunners in the artillery. In the book which the Army Departiment issued
a vory short time ago it will be found very clearly stated that Indians are
ncw employed as drivers and artificers in the ﬁoyal Horse and Field
Artillegy. That is another of my Honourable friend's points. They are
not nt present employed as gunners in those particular ontegories of artillery
_or in medium batteries. But they are employed as drivers, gunners and
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atificers in the Pack Artillery. They are employed as gunners and arti-
ficers in the Frontier Garrison Artillery and s8 gunners only in the Indian
Coast Artillery. That is to say, in certain categories of our artillery Indians
are employed to man guns of precisely the same calibre and pattern as
guns of the Field Artillery.

Now, 8ir, my Honourable friend raised another point which he has
vaised on previous occasions. He asked for information whether Indianiza.
tion was permitted and wus proceeding in other than the combntant services.
Well, Bir, my recollection is that in Juli-ilaut in this Assembly in making
s speech on a Resolution moved by my Honourable friend, Sir Sivaswamy
Aiver, 1 said quite delinitely that Indian officers holding the King's Com-
mission are eligible to hold appointments on the Staff and in the Depart-
mental Bervices of the Indian Army. I made it equally clear that at the
rresent moment very few Indian officers with the King's Commission are
so employed. The reason is this. It is the recognised practice in the Army
that officers should spend their first few years with the combatant arms
to gam a thorough acquaintance with the duties of the combatant services
snd the needs of the combatant soldier before they proceed to embark on
administrative employment. That is what is being done at present in
ragand to the Indianisation of those services which my Honourable friend
refers to. It is on the other hand a fact that the grant of King's Com-
missions to Indians only commenced a few years ago. We have not at
present available more than a very few Indians who have sufficient ex-
perience to qualify them for employment in the administrative services or
fcr employment on the staff. There are however certain Indian officers
employed extra-regimentallv. 1 know of one Indian officer, the son of a
former member of this Assembly, who has been employed as a recruiting
officer and another Indian officer I know is employed as Adjutant of a
Territcrial Force Battalion, and I think the House will realise that this is
an appointment of some importance. Now, 8ir, my Honourable friend,
8ir Sivaswamy Aiyer, raisod the question of the number of King’s Com-
mirsions granted annually to Indians and he mentioned the figure of 10.
My Honourable friend also referred to the fact that for some yvears owing
to an saccumulation of surplus officers during the war, our recruitment
har been lower than that which would be required to make good the normal
decrement in the sanctioned cadre of officers. These facts are perfectly
torrect. Our normal decrement is in the neighbourhood of the figure which
v Honourable friend mentioned, that is to say, something well over
100, and for several vears past we have only been able to take 50 officers
n yeur, for the reason which my Homourable friend gave. We are now
contemplating an increase in the annual number. That increase cannot
be effected at once; two vears® interval must clapse before the annual in-
take can be increased. I take two years as the normal period for the
Sandhurst course and we have to give notice to obtain new entrants, so
tbat there will be some little time before we rise to the figure of 70 cadets
# year from Bandhurst which we are now aiming at. As regards the
rumber of vacancies at Sandhurst given annually to Indians, the figure
remains at 10; and here again in speaking on a Resolution moved by my
Honourable friend, Bir Sivaswamy Aiyver, last July, 1 gave full information
en this point. I stated that the Government of India were prepared to
renew their recommendation that the number should be increased when
they thought they had a favourable opportunity for doing so; and® my
Honourable friend admitted frankly at the time that the Government of
India would probably be the best judges of when the favourable opportunity
would arise. It has not yet actually arisen. But His Excellency the
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Commander-in-Chief, speaking in this Assembly only a very short time
ago, gave earnest of his belief that an increase would comne about before
very long when he informed the House that he was already taking steps
to expand the accommodation at Dehra Dun. 1 can assure my Honour.
able friend that this question of increasing the number of vacancies granted
annuslly to Indians up to, or approximately up to, the number recom-
mended by this Assembly, is constantly in the minds of the Government
«f India and that they will assuredly seize the first opportunity which
seems to them favourable to effect the object in view. Now, Bir, my
Honourable friend referred to the administration ot our Medical
Services and informed the House that in his opinion our admi-
nistretion in the medical services is extravagant. I should like at this
point to read out a short passage from the book on the Army in India
which my Department hae recently issued. The passage is as follows:

‘ An essential duty of the medical services ia to attend the sick and wounded of
the army in hospital; but, under prgsent-day principles of military medical sdministra-
tion, nt{eut equal i nce is attached to the prevention of disease and to promoting
hygiene in the life of the army. The object aimed at is to maintain in the soldier a
high standard of physical health and fitness, and to increase his powers of resistin
disease. For this reason, the medical services are required to concern themselves wi
every department of the soldier’s life, with the climatic and hygienic conditions of the
cantonments in which the troops are stationed, with the hygienio suitability of the
barracks in which the soldier lives, with the clothes that he is required to wear, the

uipment that he is required to carry, the quality and composition of the ration
:Lich he is given to eat, and with the character and degree also of the physical train.
ing which he is required to undergo. It is for this reason also that in modern times
[ 'Lrgu number of specialists are employed in the military medical services for the
purpose of research connected with the special conditions of army life. A medieal
officer in the army is expected to see more of the troops in their barracks, in their
lines, and during mancuvres, than in the hospitals; and the successful medical
administrator in peace time is he whose hospitals contain the smallest number of sick.”

1hat, Bir, explains the strength of the medical establishments which we
have retained after giving effect to by far the greater part of the retrench-
ment recommended by the Inchcape Committee. And T can assure my
Honourable friend that the expenditure of the medical services did not
vscapo Lord Incheape's or his Committee’'s attention. The retrenchment
cflected, or practically effectod, is in the neighbourhood of 68 lakhs of
rupevs The number of hospital beds has been cut down from something
like 21,000 to 14,000, both British and Indian. It is largely this reduction
in the number of beds that has enabled us to make so large a reduction of
expenditure. .

Ll.tlt.-‘lblmol H. A. J. Gidney: I am sorry to interrupt the Honourahls
Member but will he kindly tell the House whether this number includes
the 25 per cent. reduction which the Committee said should be done?

Mr, E. Burdon: It ia the total reduction, 8ir. Then, Bir, in conneec-
tion ‘with a point originally raised by my Honourable friend and afterwards
reinforced by my Honourable friend Colonel Gidney, I think the House
will probably be interested to hear the figures of the strength of officers
which we propose to retain in order to give effect to the recommendations
of the Retrenchment Committee. In the Royal Army Medical Corps the
number of officers before the war was 888. We have provided in the next
vear ¥ Budget for 802 and we hope ultimately, that is to say, probably
in the following year, to come down to 282. Tn the Indian Medical Service
there were 274 officers before the war. In the next year's Budget we
have provided “for 482 officers, which means a very great reduction in the

br.M.
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cadre which we have been muintaining in recent years. The ultimate
reduction which we hope to come down to is & total of 402.

The rise in the number of Indian Medical Service officers is very fully
explaned in the book on the Army in India issued by my Department.
1t is due almost entirely to the introduction of the system of Indian Station
Hospitals for the better care of Indian troops.

My Honoursble friend’s I8st point was, I think, a suggestion that Army
Headqyuarters staff has not yet been sufliciently reduced. 1 should like
{o explain in this connection that the 4 Command system to which my
Honourable friend referred has only recently been placed on a permanent
ousis. Those who have studied the Inchcape Committee’s report will find
that while the Committee did not wish to disturb immediately the 4
(ommuna system they recommended that the matter should be reviewed
a year after they submitted their report. The matter has been re-examined
upnly quite recently and it has been decided that the 4 Command system
should remain. It is advantageous and indeed necessary in a country of
this size that there should not be a smaller number of any Commands,
and 1 think my Honourable friend himself recognises this. The point of
my observation is that until the 4 Command system had been stabilized,
it was impracticable for the Government of India and for His Excellency
the Commander-in-Chief to explore fully the possibilities of decentralization.

8ir P. 8. Bivaswamy Alyer: They are not worked out to the figures »f
officers recommended by the Innes Committee.

Mr. E. Burdon: I am just coming to that point, Bir. As I was saying,
His Excellency the Commauander-in-Chief had not been able to make a full
and final exploration of the possibilities of delegating authority to the 4
Commands. It was impossible to do so when the question was unsettled,
but now that it has been settled this will be done. In the interval
we have made such reductions in the staff of Army Headquarters as we
cnusidered to be possible, and I say we have made very considerable reduc-
ticns. The figure recommended by the Innes Committee was 107; that
compares with the figure of 177 commissioned officers proposed in the
reconstruction of 1921. Now we have authorised provisionally a figure
of 118, so we are not very far short of this recommendation, and we could
not get down to the exact figure of the Innes Committee without sacrificing
vertain appointments which His Exocellency the Commander-in-Chief and
the Government of India consider necessary. I am referring to the
appointments of technical advisers, Major General of Artillery and other
appointments of a cognate kind. But as I say, Bir, we have come down
very nearly indeed to the figure recommended by the Innes Committee.

I think the points taken by my Honourable friend, Captain Ajab Khan,
are really covered by the observations I have already made and 1 need
acvt nention them further, except to say that his observations regarding
the reservation of eight units of the Indian Anuﬂlto be completely
Indianised will be brought by me to the notice of His Exnellency the
Commander-in-Chief. The remaining questions which I have to answer
were asked by my Honourable friend, Colonel Gidney. I have already
coversd certain points which he brought forward. As regards the others,
it is o very difficult matter to be absolutely precise when there is # large
maun of figures to be dealt with, but it seems to me that his figures do not
ocrrespond in every particular with my information. The figures of reduc-
tion in the case of Assistant Surgeons of the Indian Medical Department
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are a3 follows: Before the war there were 425 assistant surgeons, and the
ﬁ ure to which we now propose to fall is 871, that is to say, a reduction

54 on the permanent cadre. The reduction, as my Honourable friend
has recognised, has been made under the stress of retrenchment, and a
reduction of this kind follows inevitably from the reduction of combatant
troops, and also from the reduction of hospital beds which I think my
Honourable friend. admitted to be very necessary . . . . .

Lieut.-Oolonel H. A. J. Gidney: May I rise to a point of order? [
draw the Honourable Member's attention to the figures quoted on page
75 regarding the proposed reduction of the I. M. D. from 894 to 821
durjng 1924.25. And then, Sir, 1 wish to draw the Honourable Member's
attention to the Circular issued by the Adjutant General in India on the
17th January, which practically means that at least an additional 100 men
of the I. M. D. will be if necessary compulsorily placed out on the
pension list, in other words, the total reduction in the I. M. D. by the
end of 1925 will be very nearly from 150 to 200 men.

M:. E. Burdon: I can assure my Honourable friend that he is mistaka:y
a8 regards the figures, but 1 shall be very happy to go into the figures with
bhim in detail.

Lieut.-Colonsl H. A. J. Gidney: They are your own official figures; 78
is down on your record. Page 75 of your figures shows a reduction of 78
contemplated in the I. M. D. You cannot get away from that point.

Mr. President: I think the Honourable Member had better put down
s question. It is very late and I want to get on.

Mr. R. Burdon: That would be a more convenient course as far aa
we are concerned, because I am anxious to be acourate and to give fulb
weight to my Honoursble friend's representations, and it would be more
satisfactory to himself and myself and the House if we were to go into.
the matter sepurately and also separately into the matter of the Circular
which he has mentioned, s Circular which so far contains certain provisional
proposals which have not yet been finally approved by the Government
of Indin or bv the Becretary of State, as | think 1 mentioned a few davs
ago in this Assembly.

Lisut.-Colonel H. A. J. Gidney: 1 understand, Bir, from & telegram
I have just received from Calcutta, that this Circular has already been
given effect to, and some I. M. D. men have got their dismissal orders.

Mr. E. Burdon: That is not my information, but [ shall be glad to go
into the point with the Honourable Member. There is only one other
point which I think it necessary for me to touch on the present occasioq,
and that is the reference which my Honourable friend, Colone! Gidney, made
to the' employment of a certain number of Royal Army Medical Corps.
other ranks in British Station Hospitala. There are 450 of these R. A. M
C. other ranks, and they are employed as nursing orderlies in British
Bitation Hospitals. This establlshment did not exist as n recognised
estnblmh:m-nt before the war. What actually happened was this. There
were nursing orderlies in the hospitals but they were not trained orderlivs
but merely soldiers brought from combatant units. This ayatem was n

L]
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thoroughly bad one because in the first place the hospitals had to put up-
with untrained men, and in the recond place, during peace time there
were two authorities counting upon the same personnel, and when it came
to mobilisation the hospitaly had to employ untrained orderlies and
the combatant units had not u certain number of men on whom they were
entitled to reckon. During the war R. A, M. C. other ranks were
employed in India as everywhere else with British troops. We now
have 450 in all the British hospitals in Indis, a number which I may
say is not sufficient to provide for the mobilisation according to the
authorised establishinent of all the hospitals that accompany the field
army. 1 may explain that the necessity of having s separate estublish-
ment earmarked for this purpose became all the more necessary when the
combatant strength of DBritish unite in this country was reduced in
consequence of the recommendations of the Tetrenchment Committee,
and consequently the margin between peaco and war cstablishment became
smaller than it had ever been before in India.

% Lisut.-Colonel H. A. J. Gidney: Might I ask the Honourable Member.
Sir .

Mr. Preaident: [ think the Honourable Member had better put ques.
tions down, if he wants definite information. o

Diwan Bahadur M. Ramachandra Rao: I beg to withdraw the motion.
The motion was, by leave of the Assembly, withdrawn.

Mr, B. Venkatapatiraju (Ganjam cum Vizagapatam: Non-Muham-
madan Rural): B8ir, I do not propose to move my amendment but with
your permisgion I wish to ask leave of the House to refer to one important
point. We generally attach great importance to the statements made
in this House by the Honourable' Sir Malcolm Hailey with all gincerity
on matters of nutional importance; and he stated yesterday thav in  the
matter of the assignment of portfolios to various Members it was not
done by design but by accident. Those were not actually his words; but
they convey the purport of his mesning and for himself he said he was
quite willing to aocept any portfolio being assigned now to an Indian
Member and therefore what he mesnt to convey was that the present
distribution was done by accident, not by design, by which important.
portfolios are entrusted to Kuropean and unimportant ones to Indian
Members. Now the Honourable Member is perfectly aware that there are
two interests so long as there is alien rule in India—the British interest gnd
the Indian interest; and when there ir u clash of such interests, ig it not
advisable for His Excellenoy the Viceroy to see that Indian interests arc
well looked after by appointing an Indisn Member, or where there is 1
European Member, by associating with him an Indian Secretary, because
under the present system, whether we approve of it or not, the Secretary has
audience of His Excellency the Vicerov? Under these circumstances, if it
was not done by design, then why only are unimportant portfolios entrusted
1o Indian Members, why should you entrust to a European Member a
portfolio which deals with the life and liberty of 800 millions of our people
and another portfolio which brings revenue to the extent of 200 crores to
& European Member, and another which deals with 100 crores Railways
and Commerce to another European Member? Not that T complain of
the personnel, but T ask, is it not better to have also an Indian Secrethry
attached to the portfolio of every European Member, if Indian Members are-
not ontrusted with unimportant portfolios?
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Mr. 0. Durslswami Alyangar: Sir, may 1 have your permission to
speak on s point of general importance. For obvious reasomns, Sir, 1 have
not taken any part in the discussion of the Budget, and even now I
do not rise either to give a vote or to make a cut. It is only on a
matter of general importance which pertains more to the literature on the
Administration than on any details concerning rupees, annas und pies
that I propose to say & few words. Bir, under section 26 of the Govemn-
ment of India Act, a provision is made by which the Secretary of State has
to present before the Parliament a report of the administration of the
government in India. You will find, >w, under that section, the Secre-
tary of State has to place annually a statement about the general adminis-
tration of the government in Indin and stating the account and otner
details. Clause 3 of that sestion says:

** The account shall be accompanied by a statement, pr from detailed reports
from each province, in such farm as best exhibits the moral and material progress and
<condition of India.” . -

Now, this section clearly indicates that there is u pious desire cherished
by the Members of the British Parliament to have an sccurate account
placed before themn about the moral and material progress of India in
.all its details. BSir, we are each supplied with a copy of the book known
as ‘* India in 1022-19¥8 *°, and 1 take it that it is the annual statement
which is prepared for presentation to the British Parliament by virtue of
section 26 of the Government of India Act. This book which is now
placed in our hands was prepared cvidently by Mr. Rushbrook Williams,
and I take it that it has got the suthority of the Indian Government
for whatever is contained therein, Sir, it is u matter of absolute importance
that whetber the Government of India-is good, bad or indifferent, a true
.account of it should be presented before the British Parliament. You will
find, Sir, at page 205 of the book I am referring to u statement which
offers a direct insult to the Members of this Assembly, which votes
annually the salary of the distinguished suthor of thix Report. You are
all aware, Sir, that on the floor of this House the question of the salt
tax was botly discussed by all the Members of the Legislative Assembly,
and they did it with the best of motives and in the best interests of
those whom they represented in this Assembly, and yet, vou find, Bir,
report being sent to the British Parliament in the following terms:

& Apart from a uestion of compunction which they might have had in addi
to thew:;rden of nt’-heq classes sunk in poverty, the majority of the Members hl:’
naturally to consider the question of therr own approaching election.”

Now, Sir, I ask, is it honest, is it fair, is it just, to make a statement about
the Membera of the Legislative Assembly when they raized a question with
the best of motives .

The Honourable Sir Basil Blackett: [t was confessed to in the Housa.
More than one Member stated that definitely.

Mr. 0. Duraiswami Aiyangar: If I remember rightly, Sir, from the
proceedings which T have read of the previous Assembly, one Member
inwnuated against the other Members, and that was s Member who never
had any idea of standing for election again but probably expected to come
‘back by nomination; and he insinuated that they were actuated by this
‘motive. This is so far as the Members of the Legislative Assembly are
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concerned. Then there is a compliment paid to the' Members of the
Legislative Councils at page 75 of this Report. It says:

‘“ And since the aversge Indian does not distinguish between the g'mani organiss- -
tion of the socisty in which he lives, and the Admi%uhtration_in power for the moment, .
he is 'EIWO to visit upon the police the brunt of any general grievances which he may
cherish against the Government. Public opinion therefore tends to look upon the-
constable ’“tj: symbol of oppfro:ml;d and rut{nir.lt. 1:1:! refuses d::l be““‘thmtl lt:'im
measures in the suppreasion of disorder, equally in clemency in ing with individu
offenders, may spring from honest striving after the public good.” e '

He further adds:

* Unfortunately this prejudice is not absent even from such responsible sections of -
the populations as those who enter the local Legislatures."

And even now the Honoursble the Finance Member says ‘' Hear, hear'’,
and evidently approves of the remarks contained in the report which is.
said to be a true representation of what is going on and about the character
and the stamina of the persons who come to the Councils or the Assembly.
If that is, Sir, the respect which you have for the Members who enter-
the Assembly and the Councils in order to work with vou, 1 submit, Bir,.
these Members would think twice before again entering Councils like
these. 8ir, at page 78 of this report you will find a statement which is
appalling to the dignity of any nation and I doubt very much, if this was
said of any Britisher, whether he would consider it 8s a compliment or as
a direct insult. He says:

* Two or three sucoessful ent.arqri:es of this kind suffice to gain for the leader of"

the band the reputation of a local Robin Hood, in whose achievements all but his
immediate victims seem to find some perverse satisfaction.'

1s it a fact, Sir, that this country views with perfect satisfaction—perverse-
or otherwise—the acts of local Robin Hoods, the acts of any dacoits, the
acts of any bomb thrower?

Sir, this is one feature, and at page 85 I may refer to another instance;
how far it is correct you yourself may judge. That is with reference to.
the treatment of political prisoners in this country. Yesterday also &
quegtion was answered by the Honourable the Home Member. Here ton.
it is stated:

** With these exceptions, it was laid down that each case was to be considered on
its merits, and that eelection for differential treatment was to be based upon the
status, ocharacter, and education of the prisoners, and the nature of his offence..
Prisoners so selected were to be separated from ordinary prisoners : might import their-
own food and bedding and wear their own clothes : might possess books and magarines :
receive visitors and Yatteu at stated intervals, and enjoy exemption from labour and’
from menial duties.” :

Here it is stated freely, Sir, to Members of the British Parliament that
respectable political prisoners are allowed to have free visits from friends.
And you cannot have a better case that satisfies the requirements that are
laid down here for the fair treatment of a political prisoner than the case
of Mahatma Gandhi himself. And yet what does Mahatma Gandhi write?

‘" With reference to the names sent to the Government of certain visitors intending
to sre me, you have to-day informed me that the Government have now decided to-
restrict the number of visitors to be permitted to see me to two, and that of the
names sent only Messrs. Narandas and Devadas Gandhi may be permitted to see me
for this quarter’s interview.

As the Government have hitherto permitted me to receive five visitors, I jnust
confess that the present decision has come !:Eon me as & surprise. But I welcome
the decision inasmuch as they have refu to grant aimilar permission to my
collesgue Mr, Yagnik who is kept in the same block with me. Had it not appeared
gracelass, I would myself have waived the facility which I then saw was exclusively
allowed to me." ’
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This, Bir, is a letter from Mahatma Gandhi to the SBuperintendent, Yerowds
Central Prison, and, in the face of this, it-is stated in the Report which is
sent from this country to the British Parliament that political prisoners
are being treated with all ocourtesy here, if their status deserves it, and
1 am sure nobody would deny that, whatever may be said about others,
the status of Mahatma Gandhi cannot be questioned anywhere in the world

Bir, I need not refer to the cases of Vakil Vasudevish of Salem and
Pandit Wajpai. But I only mention them lest what is contained in the
statement may be supposed to be true in England while it is otherwise.
These cases may concern the Local Government but I beg to say, Bir,
that I can also refer in this connection to those two instances and only
by way of illustration as the report is that of Government in India and not
of India alone.

Sir, there is one thing which 1 find from the regular tenour of ths
report, that, wherever there is anything lacking or defective on th®¥
part of the Government, the blame is thrown on the non-co-operators and
Mr. Gundhi. If there is less education, it is non-co-operstion that is held
responsible. If there is any other Interest that suffered in India, it s
non-co-operation and Mr. Gandhi who are responsible. In every way,
Sir, you will find, if reference is wanted I um prepared w give the pages us
well, non-co-operation is brought in in order to sccount for the non-progress
of education and other matters. 8ir, I may also say that if a report is
sent from this country, it must be to the interests of the British Parliu-
ment to know how far trade has advanced, how far education has advanced,
and how far sanitation has advanced, and how improvements have been
made in these various directions. 8o far as dealing with trade figures aras
concerned, no doubt attempts are made to show that the balance of trade
is in favour of India. But if details are given, you will realise that India
exports more foodstuffs ‘to other countriea than it imports. The exports of
foodstuffs, grain, pulses and flour are Rs. 42,47 lakhs and odd whereas the
imports under the same head are only 54 lnkhs. As regards manufactured
articles, we get into India 179 crores worth of articles whereas what goes
ont of India is onlv 70 crores. If these 70 crores are further analysed, and
the facts placed before them as to how much represents foreign capital
and how much Indinn capital, thev will know the truc situation of the
trade interests of India. But this much I can say that the figure for
export of foodstuffs, graine and pulses and flour, coupled with the fact
that 179 crores worth of manufactures come into India only goes to show
that India is the hotel keeper of the shopkeepers abroad. I may also say in
this connection that even the facts which have been reported in this report
about the Akali movement and about the Gurdwara movement are not
accurate. I do not at all concern myself about what may be said about
non-eo-operation or Mr. Gtandhi. But as to other matters at least, I wish
that correct statements should be reported to the British Parliament.
On page 184 it is said in glowing terms that all possible arrangements
have been made tn Jook to the convenience of third elass passengers, where-
us complaints are unceasing in thia Housc still as to how they are being
treatgd even now. If there is any defect in the forest administration
you will find on page 171 that it is stated that it is all due to mon-co-
operation and not to, any action of the Government. And if education s
wanting,~—it i only to-day that we have heard that it in due to financial
stringency ; if mass edueation and compulsory education have n.ot been
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expanded, the only explanation that iy given on the floor of the Hotse is
financial stringency; but that is not the account that is given in this
report. Financial stringenoy occupies a very minor part in this report, and
what it is attributed to is the fact that the masses are still adhering to
their pational customs which prevent them from going to schools, their
poverty, their incessant disease, and if anything more is wanted, the
attempt of Mr. Gandhi to take them all away to national schools.

Mr. President: I would femind the Honourable Member
Mr. 0. Duraiswami Aiyangar: I am closing just now.
Mr. President: I am only reminding him that it is time to close.

Mr. O. Duraiswami Aiyangar: The President is aware that I have
not encroached upon any time budgeted for the Budget. 1 wish to
say only one word and nothing more. If this kind of report has to be
sent in future, I would respectfully place before this House the suggestion,
‘not only for the consideration of my non-official friends but also for the
Government Benches, that steps may be taken to have a Committee of
non-official Members of this House appointed, and that when the report
is prepared, it may be submitted to this Committee before it is sent to the
British Parliament, If that Committee disproves of it, by all means let
them put in their dissenting notes. A few minutes ago we had a dust storm
which put dust into our eves and this is a report to throw dust into the
¢yos of the British Parliament. The dust storm unceremoniously entered
this Chamber, but this dust ceromoniously enters the British Parliament.

The Honourable Sir Malcolm Halley: I hope the Honourable Member
will not accuse me of discourtesy if I say that we on our side are prepared
to take the vote on this motion without further contention.

Mr, President: The question is:

* That a sum not exceeding Rs. 72,065,000 be granted to the Governor General in
‘Council to dofrai. the charge which will come in course of ryment durinp the year
ending the 31st day of March, 1825, in respect of ‘' General Administration '."

The motion was adoptéd.

DeMaAND No. 16—AupiT.
Mr. President: The question is:

*“ That a sum not exceeding Rs. 76,45,000 be granted to the Governor General in
‘Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1985, in respect of ' Audit’.”

Mr. Bhubanananda Das (Orissa Division: Non-Muhammadan): I beg
1o move:

* That the demand under the head * Audit' be reduced by Rs. 10,000."

8ir, Audit is @ verv dry subject. It may be an interesting subject to
my friend the Honourable Mr. Cocke over there. 1t is a department where
the audit takes place after the money has been expended. When money is
snent by responsible officers of Government why do vou want an addit?
1! vou want an audit, why not ask commercial suditing firms to audit the
accounts of the Government of India so that you may have expert opinion
on the accounts of the Government of Indin?
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I will now refer to the Btanding Finance Committee's report, No. 4,
pages 111-113, and the Appendix, page 128. On page 11, in paragraph
5, there is this remark:

. '* Entertainment as a temporary measure of two officers of class I of the General
List of the Indian Audit and Accounts Service for the test audit of military expenditure
and for the military appropriation reports, s sum of Rs. 84,860 being included for
the purpose in the next year's budget estimates. The Committee agreed to the
provision for the next financial year; but wished to record its opinion that the Military
Accounts Department should come under the administrative control of the Auditor
General on grounds of efficiency and economy."

I was 8 member of the Standing Finance Committee, but T wag not a
party to the opinion expressed there. 1 find the Financial Adviser to the
Military Department is responsible to the Honourable the Finance Member
If he is there to control and check the expenditure, there is no use in
asking the Auditor General again to check the rnilit.nri{ acoounts. Just
a few minutes ago great confidence was expressed in the Military Financial
Adviser and there is no need of asking the Auditor General to go into the
military acoounts once again.

I come to paragraph 6:

* Move of the office of the Acoountant General, Central Revgnues, from Calcutta

to Delhi, a provision of Rs. 2 lakhs being made for the purpose in the next year's
budget estimates.”’
I was a party to sanctioning this amount, but I asked certain questions
of the Auditor General, ‘‘ You want to move about 1,000 or 2,000 olerks.
from Calcutta to Delhi. Have you made provision for their housing n
Delhi, also for office accommodation, and how much money are the Gov-
emment of India going to spend by this transfer? '~ We were told that
there was sufficient accommodstion and that no more buildings were neces-
sary, and that there were enough buildings at Raisina to accommodate
all these clerks. We were also told that office furniture and office accom-
modation had been arranged. If that is so, will the Honourable the
Finanoe Member assure. this House that no further expenditure will be
made under this head, and then I shall have no objection. (An Honour.
able Member: “‘ There is nothing here '’.) Our President Mr. Moir al-
ways simplifies the repart and writes only a few lines, but you do not
know the things that are discussed there for hours and hours.

Then I come to paragraph 18:

** Provision of a sum of Ra. 1,75,000 in the next year's Budget estimates to meet
the expenditure involved in the opening of a new audit office in connection with the
Llayd Barrage and Canal Comstruction Scheme, Bombay. This was ted by a
msajority, but in view of the important issue raised as to the ultimats debit of the
nulit charges on such projects, the Commitiee gratefully accepted Bir Frederic
Gauntlett’s promise to furnish s complete note on this qumtfon."

The Barrage scheme is not a Government of India scheme. It is a scheme
of the (Government of Bombay and when we asked for information whether
the Government of India were a party to this barrage scheme, we were
told that they were not a party. There are other similar schemes, the
Bombay Development Scheme and the Sutlej Valley Bcheme in the
Punjsb. If these schemes are financed by the Provincial Governments,
why “should the Government of India incur expenditure on their acoount®
The expense of auditing these accounts should be charged to the Provineial
Governments so that they may not launch on these wild schemes. Why
should the Government of India incur expenditure for it? Whether the

y
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schemes are wise or not, it does not matter, but the Central Government
should not spend money on that head. With these observations I move
my motion.

Bir Oampbell Rhodes (Bengal: Furopean): I notice that there is no
Chairmnn present here this nfternoon and I feel sure that the House would
be quite willing to adjourn for 20 minutes if the Chair so wishes, 8o ns
to give the Chair a short interval,

Mr. President: I am quite prepared to go on; but | ses nu particular
reason why we should sit late to-night, otherwise the Honourable Member
hi:uelt might be in danger of being asked to take the Chair, as an ez-
Chairmnan!

The Honourable Sir Basil Blackett: The Honourable Member who has
just spoken suggested that the Government of India's accounts—or so [
understood him to say,—are audited by a gentleman who is under the
control of the Government of India. It is true that the Auditor General
is an officer in Government service but in his functions as an Auditor
General he is absolutely independent of tho Government of India, and it
is 1 think most undesirnble that the impression should go out that he
conducts his audit in any way that is not entirely independent.
The Govermnent of India do not give him any orders in his
capacity as Auditor Genernl. He went on to suggest that it
might be desirable to have u commerecial auditor in place of the Gov-
ernment auditor. T think therc is no country in the world which does not
have its own arrangements for its own auditor and T am not quite elewr
whether the most eminent firm of chartered accountants could do the
work that quite naturally falls as part of the work that has to be doue
in and for any Government hy an independent Auditor General,

The next point to which the Honourable Member referred is the state-
ment at page 101 of the Proceedings of the Standing Finance Committee,
Vol. 8, No. 4 in regard to the Military Acoounts Department. The Com-
mittee records its opinion that the Military Accounts Department should
come under the administrative control of the Auditor General on grounds
of efficiency and economy. [ share with the Honourable Member who
has just spoken regret that the opinion should have been recorded. 1
hope if T had an opportunity to meet the Btanding Finance Committes
I should be able to persunde them to tage a different view. I think thece
in  some misunderstanding about thin matter. The Military Accounts
Department is a department quite separate from the Auditor General.
But it does not do audit work. Tt does accounts work.” The acocounts of
the Military Budget arc audited by the Auditor General. In my view
that separation of functions is on the whole a desirable system. I should
like personally to see it extended so that you would have inside the various
Dopartinents  un neceouniy oftice  which would help the administrative
dopartment to conduel ity adininistrative work in the light of financial
neeounting principles and help that Department to do its work well instead
of having a department outside which must tend to regard the duties oi
nny purticular department chiefly from the point of view of the methol
in which' they keep their accounts.. Bome times I think the result is that
the two are working u little bit at oross purposes and instead of hetping
the Department to run smoothly the result of the separation .between
the nocounting department and the administrative department may sctuallv
be to put impodiments in the way of efficient administration. I have
heard it mmf. T de nob know what truth, thet in certain ceses fn

L]



1800 LEGIBLATIVE ASSEMBLY. [141r MarcH 1924,

[Bir Basil Blackett. )

regard to the Railways, directionk given (and afterwards withdrawn by
higher nuthority), dircctions given by the necounting officers in  regard to
methods of keoping nccounts have held up goods trains for six or sevey
bours unnecessarily. That is a quite possible rusult if you get too much
sepuration. It ought not of course to happen under any system. S
thut my own personal view would be that it is desizable to extend the
system of an uccounts office sepamte from the audit office, and 1 believe
vyou would thereby improve audit. However, that is o matter which i«
under discunsion and 1 inention it now only beesuse it has been roised.
1t is connected also with another point raised by the Honoursble Membor
in regard to the Bukkur Barrage. The Honoursble Member was not cor-
rect in stating that the Govermnent of India had no concern with the
starting of the Sukkur barrage wcheme. It was o scheme which had to
receive the approval, among other things, of the Government of India and
in the financing of which tEe (tovernment of India will probably be callad
upon to take a considerable part. But there is certainly a little difficulty
under the prescnt systemn under which the expense of keeping cxtrn
necounts as the result of big provincial sehemes falla on the Central Gov.
ernment, and 1 should like 10 see in connection with the examination of
the subject of the sepuration of acconnts und audit the posnibility examined
of giving the job of keeping their own accounts to the Provincial Govern-
ments, leaving an independent Auditor General appointed by the (Govern.
ment of India to conduet the audit. But that involves cntering deeply
into things like the Meston Awurd and the Devolution Rules and 1 do
no more than suggest my own personnl views as to some of the difficultiax
of the present system.

The last thing mentioned was the question of tho proposed transfer
of the Accountant (icneral, ('entrn]l Revenues, from Caleutts to Delhi.
There are obvious disadvantages in having your Acocountant General for
Central Revenues (and central expenditure) at Caleutta when the Govern-
ment of Indin are at Delhi nnd at Bimla; and there are obvious advan-
tages from everybody's point of view, not lcast I think from the Public
Aoccounts Comimittee's point of view, in having the Accountant Generrl
available somewhere nearcr the capital of (lovernment. We have been
carefully into the question of thix proposed transfer and we have come
to the conclusion that it is possible to cffect the transfer without going
in for any new expenditure on buildings.

It is believed that we ean house the Accountant-General, Centeal
Revenues, and his staff in tho new Becrotariat and there is no intention
of embarking on anv new building in order to find him sccommodation.
Aoccominodation will be nvailable in the new Becretariat in October 1924,
and it is proposed to effect the move during thix year. The expense of
transfer would obviously have to bhe incurredl wooner or Inter and there
is nn economy in postponing it.

Mr. Bhubananands Das: What uhout housing accommodation for the
staff?  You will have o provide gunrlors in Raisina,
po(}.h. Honourable Sir Basil Blackett: 1 understand that that is pot ex-

tad to cause any difficulty, quarters being available. '

Mr. Bhubsnananda Das: T beg {0 withdraw my motion*, Sir.

The motion was, by lesve of the Assembly, withdrawn.

#  That the Demand under the hesd * Andit ' b reduced by Ra. 10,000,” -
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Mr. Pretident: The question is:

“ That » sum not exceeding Rs. 76,45,000 be granted to the Governor General in
Council to defray the charge which will cume in course of payment during the year
ending the 31st day of March, 1925, in respect of * Audit .’

The motion was adopted.

DeMAND No. 17—ADMINISTRATION OF JUSTICE.
Mr. President: The question is:

“That a sum not exceeding Rs. 46,000 Le granted to thé Governor (eneral in
Council to defray the charge which will come in course of payment during the year
ending the 3lst day of Murch, 1825, in respect of ‘ Administration of Justice ".”

(Mr. President called on Dr. H. 8. Gour, but the Honourable Member
was usbsent.)

Mr. 0. Duralswami Alyangar: Sir, as Dr. Gour is not here, 1 only wish
to ask the Honourable the Finance Member about the svstem of the finan-
cial statement presented to us and nothing more. We find under the
heading ‘Administration of Justice’ Rs. 46,000 provided for some law offi-
ocrs in Bengal. It seems to me, therofore, that it should properly come.
under ‘* Law Churger '’ and not '‘ Administration of Justice.”” 1f I am
right, it is only payment made, to the lawyers there where Government
appeared as a clivnt; properly speaking it is only a law charge and does
not come under the head of ' Administration of Justice.’' In the first
ﬁsga of the Budget we find an item, ** Administration of Justice '’ and

s. 9,14,000 is provided for, which, T believe, represents the ‘‘ Adminix-
tration of Justice in the North.West Frontier Province, Baluchistan, Delh’
etc.;"" and in the next page under the same nomenclature ‘' Adminis-
tration of Justice ' what is provided for is only a sum of Rs. 46,000,
which, I think, can only come under * Law Charges.”’

Next I wish to kncw why the provision of Rs. 2 lakhs provided for the
Jivil Justioe Committee or the Judicial Delays Committee, as it is called,
is put in an obsoure corner under ‘' Miscellaneous,’’ waiting on a plat-
form slong with 50 other itomis to enter into the omnibus and which is
not likelv to be ranched for discussion, wherens it should properly come
under ‘‘ Administration of Justice,™

Mr. President: Does the Honourable Member ruise that point on this
vote? The Honourable Member is entitled to ask why law charges of the
(Government have been put under the heading ' Administration of
Justice '’ and whether the Government of India consult the law officers
in Calcutts, but he must not trv to make thig item the omnibus for all
the othoers.

Mr. 0. Duratewam! Aiyangar: | am not discossing that. I am onlv
submitting that thix charge which coues under * Miscellancous ' should
he prosented to the House under ' Administration of Justice.'” There-
fore T am simply suggesting to the Pinunce Membor what 'are the iteme
which can br grouped together under the heading ** Administration
Justice ' and preosented before this House for n convenient discussion,
and in my own huinble way T stated thut under the heading ** Adminis-
tration of Justice,’”’ the administration of justico in all these places, the
North-West Frontier, Baluchistan, Delhi and al'  these places, ma% b
put into one map and presented to this House for discussion, instead of
putting an item which should not properly bn put there and an iteru
which directly comes under it being placed elsewhere.

»
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~ Mr. Jamdadss M. Mehta: Sir, I wmn not going to make mauy observa-

tions on the administration of justice, particularly not on the civil part
of it, becausc though it causes w lot of delay and is prohibitive in cost,
cu the whole it is o very purc udministrution. [ min more conoerned with
the administration of criminal justice, particularly in two of its aspeets.
Firstly, so long as there is rucial discrimination in the adininistration ol
criminal justice, you will find that there will not be purity of justice
between the white and the bLrown—purity which ought to be morc
sucredly guarded in criminal matters than in the adininistration of ecivil
justice. But still we have on our legislation provisions which discriminate
in criminal justice between the white and tho non-white subjects of His
Majesty.

The Honourable 8ir Basil Blackett: On s point of order, 8ir. I should
like to know whether the advice which we obtain from our Law Officers
in Calcutta which is what is now in question entitles the Honourable Mem-
ber to discuss these questions.

~ Mr. President: It secms to me that the Honourable Member is not
in order. I was waiting for the moment to see precisely what he desired
to discuss

Mr. Jamnadas M. Mehta: All that I wus saying was lo draw the atten-
tion to the fact that the administratio? of justice in criminal matters
between every community of His Majesty's subjects in India is not on
that sacred footing as it ought to be. That is all. Becondly, there is the
administration of certsin sections of thc Criminal Procedure Code which
to-day is so unpopular and causcs Government great unpopularity.

Mr. President: The Honourable Member cannot diseuss that.
Mr. Jamnadas M. Mehta: Then, Sir, it does not deserve the title ol

** Administration of Justice ’. 8o, I will rcscrve my remarks for some
other head.

The Honourable 8ir Basil Blackett: Sir, whether this should be calied
' Administration of Justice '’ or ** Law Charges '~ is a matter which one
might discuss with the help of the dictionary for .some considerable time.
But I do not think I need detain the House by actually dwelling on it
nny further. The arrangement by which charges are distributed under th :
various heads such as North-West Frontier Province, Delhi, and so on.
which are of a similar character to the present churge, was inade at the
oxpress roquest of the last Assembly. It is possible to present your
accounts in several ways. We had an instance of it the other day when,
as 1 tried to cxplain to the House the same facts were presented in  two
different sccounts or rather Railway cstimutes with ¢ diffcrence of a crore
of rupees between them. There is uo such differcnoe hero. The renson for
the presentation of the churges for the Civil Justice Committee, which 1
think was mentioned, under thc head ‘' Miscellaneous ' 18 that the heal
** Miscellaneous '’ includes provision for special commmissions and com-
mittees of inquiry and that this is s special committee of inquiry, The
fact that it may not be reached is not u matter which is entirely within the
control of the Government.

Mr. President: The question is:

«Phat a sum not exceedin Rs. 46,000 Le granted to the Governor (lenoral i
Couneil to ddrui.tlu charge which will come insroonm of payment dmingﬁs 3'02
ending the 3lst day of March, 1985, in respect of * Administration of Justics '."

The motion was adopted.
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DeMAND No. 18—JAILS AND CONVICT SKTTLEMENTS.

Mr. President: I'he question is:

* That & sum nol exceeding Rs. 5,000 be granted to the Governor General in Council
to defray the charge which will come in course of ‘fe ent during the yesr ending
the 31l day of March, 1825, in respect of * Jails and Convict Bettlements’."

Mr. B. Venkatapatiraju: Sir, 1 beg to move:

Re “]:&I;ifl: the demand under the head * Jails and Convict Settlements’ be reduced by
Bir, in moving this motion 1 only wanted to invite the attention of the
Honovurable the Home Member as to what transpired in the Madras
Liegislative Council. When a question was put in the Madras Legislative
Council on the 4th March respecting the Moplah women who have been
sent to the Andumans at Government expense to join their relatives, the
Member on behalf of Goverminent replied that 15 women and 80 children
were sent. 8 women and 15 children were sent by the District Magistrate
of Malabar on a direct request to hin by the Deputy Commissioner at
Port Blair. Out of these, 4 womcen and 18 children returned to India
because they did not want to stop there. o

Mr, President: Order, order. The Honourable Member is raising a
question relating to the Andamans.

Mr. B. Venkatapatiraju: Convict Settlements include the Andamans

Mr. President: But the Honoursble Member is referring to the
Andamans for which there is a separate vote.

Mr. B. Venkatapatiraju: This was in connection with the prisoners aud
that was in connection with the colonization and utilization of
State land. I am only concerned with prisoners imprisoned in
the Andamusn Islands.

The Honourable Sir Malcolm Halley: It would have been quite
appropriate when we were desling with yesturduy's subjecs, ‘‘ General
Administration, Home Dcpurtiment.”” 1t will be equally appropriate when
we come to the details printed on puge 247 of the Volume, which include
expenditure on Jails and Conviet Settlements in the Andamans them-
gelves. I may add for your information, Sir, that the Rs. 5,000 which
we arc dealing with now refers only to exchange on leave allowances.

Mr. President: The Honourable Mcember will recollect that 1 allowed
ir debatv on an item of exchange in a previous cuse. This case is not
covered by thut precedent.

Mr. Bipin Ohandra Pal (Calcuttn: Non-Muhamusdun Urban): Sir, |
<hould like to know if the gemeral policy of Juil Administration can be
brought in under this heading: not political priconers but the general
poliey of Jail Administration.

Mr. President: We hud thal discussion once already as regards the
general policy of Jail Administration under the Home Departinent vote.

The Honourable 8ir Malcolm Hailey: It wus quitc a long discussion.

Mr. President: The question is:

 That a sem not exceeding Re. 5,000 be granted io the Governor General in Council
lo defray the obarge which come in course of payment during the year ending the
clat day of March, 1985, in respect of ‘ Jails and vict. Settlements'.”

‘The motion was adopted.

b r.u
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Deuanp No. 19—Porroe.
Mr. President: ''he question is:

* That s sum not exceoding Rs. 83,000 be granted to the Governor Genernl in Council
to defray the charge which will come in course of payment during the year ending the
3lst day of March, 1925, in respect of * Police "

The motion wae adopted.

Druanp Nt;. 20—PorT8 AND PiLOTAUGE.
Mr. President: The question is:

* That & sum not exceeding Rs. 12,190,000 Le granted to the Governor (euersl in
Council to “"‘L"" charge which will come in courso ofmra ment during the year
ending the 31sl day of March, 1825, in respect of ‘' Ports a ilotage *.""

Mr. B. Veakatapatiraju: Sir, in moving the amendment* which stands
in my name 1 find oertain dificulty. Where could 1 properly discuns
the omission of all wmounts for the construction of the Vizagapstan
Hartpur? 1 wunted to bring it under Railways, and found it was alreudy
omitted under railwuy expenditure. 1 then wanted to bring it under this,
but no amount was mentioned. Vizugspatam Harbour was under the
control of the Government of Indis and not under the control of the
Provineiul Govermment. 1 may also state that they have already apont
20 lakhs. The Honourasble Bir Charles Innes said that the B Nagpur
Ruilway had made certain suggestions and certain finuncial proposals and
that they were under consideration. When I specifically asked during the
lust Budget debate why an officer oun la. 3.000 a month with a lurge
number of assistants and other parnphernalia should be located at Vizagn
patam without providing funds i1or the harbour, Sir Charles Innes suid,
tiey were considering the provision of funds. Expeoting they would
jrovide it, I have been carefully watching the DBudget this yosr and 1
hnve not been uble to find any entry. Only the other day Sir Cumpbell
Khodes supported the proposal that early steps might be taken for the
construction of that harbour, and it is neither cconomical nor advantageous,
cfter spending some Rs. 20 lakhs and keeping n number of officers there,
not to proceed with the work.  Sir Cartwright leid has taken u photograph
cf the whole place and presented it to the British Exhibition, and in the
vurious proposals made hitherto the people understood that the Bengal
Hagpur ai]::::y were prepared to undertake the task if they were permitted
{7 raise the money, and we were told once more that the Government
hud pot permitted the Railway Company to raise funds for that purposc.
We are ofter told it would be a puying concern inasmuch as it would
facilitate the loading of ships at less cost by unloading nt Waltuir and
bringing the goods to Calcutta by rail than unloading at the Sunderbuns
Not only the shipping companies, bul also the Bengal Nagpur Railway
are anxious to push on with the work, und 1 bope Bir Charles 1nnes will
sce his way to provide some amount which has not boen shown, at any
rete, in this Budgot, at an carly date, beocause wo have already aocquired
n large property and the railway suthorities are demolishing strects and
creating much inconvenience in the municipality without any prospect
ot bginging it into proper shape and utilising the Inand available for any
useful purpose. And, therefore, 8ir, T want {o know whethar anvthing can
he done by Bir Charles Innes this year.

"% That the demand under the hesd * Ports and Pilotage * be reduced by Re. 100."
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The Honourable 8ir Oharles Innes (Commerce Member): I think the
Honoursble Member is altogether too pessimistic. It is quite true there
le been somo delay, in fact very cunsidersuble delay, in regard to the
Gevelopment of this port, but the labours of the officer to whom he referre!
luve not been wasted. That officer has been ongaged in prepuring th.
estimates for the dovelopment of the port. 'T'he view we have had to tuke
ofter considerable examination of all the schemes put wp to us by the Rail-
way Company concerned, is that the development of this port is intimately
tound up with the question of constructing the Raipur-Viziahugram Railway,
a very muportunt railway which will connect the Central Provinces with
Vizagupatanm if that port isx developed, and which will open up a large
tract of new country.  Well, Sir, the position is this, During the last few
months we have had the estimnates for that railway thoroughly revised. We
Liave had, o I am informed by Mr. Hindley, o fresh examination of the
traffie prospects of the railway, and Mr. Hindley tells me that he hopes
the whole question of the Vizagapatam Harbour and of the Raipur-Visians-
gram railway will be ripe for decision in a very short time and that if the
decision is in favour of the construction of the railway and the develop-
ment of the harbour, then I hope we shall be able to provide some oapital
money at any rate for a beginning this vear. I hope in these circumstances
the Honourable Member will not press his motion,

Mr. B. Venkatapatiraju: I do not press it,

Sir Oampbell Rhodes: Bir, before we close this subject 1 should like
the Honourable Member for Commerce to say whether the Government
have abandoned all intentions of provincislising the Bengal Pilot Service
with a view to its being handed over tn the Port Commissioners,

The Honourable Sir Oharles Innes: I s afraid, Bir, no decision has
1¢t been arrived at on that particular point.

Mr. N. M. Joshi: Sir, 1 want to get some information from the Honour-
ahle Member in charge of this Department. About threc years back the
Government appointed a Committee (o inquire into the question of the
methods of the recruitiment of seamen and that Committee made several
proposals for changing the present methods of recruitment and introducing
rew and improved mothods.  Aw a result of that Committec’s suggestions
o new scheme was put forward. I want to know whether the Government
of India propose to introduce the new methods at an early date or not;
and secondly, if they propose . . . .

Mr. President: T do not sec how the Honourable Member is in order
in referring to a Committee relnting to the engagement of seamen. T do
1ot sec any provision for that purprse here.

Mr, W. M, Joghi: There is a pm;:ininn for Shipping Masters and all
those people who have to do with the recruitment of seamen.

The Honourable Sir Oharles Innes: What Mr. Joshi says is right.
Provision is made in this Budget for several officers engaged in the recruit-
i ent of seamen who supervire the recruitment of seamen.

_ Mr, N. M. Joshi: Sir, I am told that although the Government of India
ure ready to introducc these now methods, they propose to restrict the new
methods only to the port of Calcutla at present, and before intro-
during ‘thenn in Bombay, they win' to wait till- thev get soms
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more experience. Bir, I do not approve of this ides. The Govern-
n:ent of India, whenever we nsk them to carry out some improve-
ment, do it on a smaller seale and they want to make an experiment
trst. What is there to make an experiment here in a small thing like
tbis? A Committee was appointed to go into the matter; it made pro-
rosals both for Bombay and Calcutta, nnd now after the Committes has
gone into the whole thing, the Government of India want to introduce the
vew methods of recruvitment only in Caloutts and want to wait for many
vears, they want many years' experience before they introduce these new
methods into the port of Bombay. 1 suggest to the Government of Indin
that they should take steps (o introduce these new methods in both the
ports simultaneously.

Becondly, I am told that the Government of India is not willing to
ncoept the suggestion of that Committee to appoint advieory committees
for those officers who will be in charge of the work of recruitment. S8ir, I
was & member of the Committee which considered this matter in Delhi,
and as a member of that Committee, attached great importance to the
sp?:oinhnent of these advisory committees. The proposal of advisory com-
mittees was passed by a majority. Now the objection made to the pro-
posal of advisory committees is that the employers do not accept it.
Bir, the employers will never accept any improvement which is likely to
be inconvenient to them, but it is not the business of Government to do
coly what the employers approve of. 1 would insist on the Government
of appointing advisory committees both in Bombay and Calcutta
tithough the employers may not accept the proposal. If the employers
do not send their representatives to the advisory committees, lot thein
rot. The Government may represent the employers’ interests in that case.
But advisory committees should be appointed when Government change
ibe methods of recruitment. B8ir, T hope the Government of India will
reoept my suggestion. -

The Honourahle Sir Oharles Innes: Sir, I shall be very brief in replying
to Mr, Joshi as the time is getting on. This question of the recruitment
of seamen is one of the most diffioult questions with which we in the
Government of India have ever had to deal. It is a question which ralses
-ery large issues. The number of seamen who are recruited in Calcutts
and in Bombay is very large indeod, and a very large number of ships
cepend on that system of recruitment. We have consulted both the Govern-
wents of Bengal and of Bombay in regard to the recommendations made
ty the Bteamer's Recruitment Committee. That Committoe found that
things were not ncarly so bad in Bombay as they were in Caleutta, and
the Bombay (tovernment has advisgd that for the moment nothing should
be done in regard to Bombay. ¢ have decided to accept that advice,
t.coause the matter is far more urgent in Caleutta, and we consider thnt
iz Calcutta it should be tackled first. We have correspondence with the
Government of Bengal at the present moment. The penernl line that we
are taking is that, as in this matter there are 80 many interests involved,
we must proceed with the utmost care and with the utmost caution. We
have, therefore, suggested to the Government of Bengal that they shoull
begin by putting the Bhipping Master's office in Caleutta under a very
carefully selscted officer. We have had suggestions from Caleutta as to
how that officer should work and should organige this burcau. Wo have
smpggested to the Government of Bengal that thin offirer, as wom ng ho
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tekes over, should work out his own scheme for the recruitment of seamen,
snd we have laid down for the guidance of the officer the main points at
vwhich he should aim in evolving his scheme. For the moment, we do
not propose to associate with him the Advisory Committee suggested by
a majority of the Beamen’s Recruitment Committee, but that is a develop-
ment which may come in the future. For the moment, we have decided
t¢ take the first and most important step, namely, to place a carefully
seleoted officer in charge, to lay down certain principles for the guidance
of that officer, and to leave himi, in the light of experience, to work out
bhjs own scheme.

Mr. President: The question is:

" That & sum not exceeding Rs. 12,109,000 bs granted to the Governor General in
Council to defray the charge which will come in course of eut during the year
ending the 31st day of March, 1025, in respect of ‘ Ports an(}m ilotage "

The motion was adopted. :

The Assembly then adjourned till Eleven of the Clock on Saturday,
the 15th March, 1024.
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